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—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWER TO QUESTION

SHORT NOTICE QUESTION

Explosions in Tambaram Area
+
8.N.Q. 24. Shri Balakrishnan:
Shri Muthiah:

Will the Mini of Defe be
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Government of Madras have assured
the public that the effects observed
in and around Tambaram during the
last few weeks were due to genuine
earth tremors of mild intensity and
that there was no cause for alarm.
The State Government are also taking
steps to arrange for a study of the
seismic tremors in Tambaram by an
expert of the Geological Survey of
India and for an official of the India
Meteorological Department to be
posted at Tambaram for personally
studying the phenomenon.

Shri Balakrishnan: Is it not a fact
that the Director of Observatories who
has been deputed there to inquire into
the matter has accepted that they were
explosiong due to 'the destruction of
bombs and old weapons in that area

pleased to state:

(a) whether it is a fact that explo-
sions took place several times in Tam-
baram area rccently due to the acti-
vities of the Air Force;

(b) whether explosiong are taking
place to demolish big buildings in the
airflelq area;

(¢) whether the explosions have
been caused by earth tremors; and

(d) whether any investigation has
been conducted to find out their cause
and if so, the result thereof?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) and (b). No explosions have been
caused in Tambaram area either by
the activitieg of the Air Force or by
the demolition of big buildings in the
airfleld area.

(c) and (d). The Director of Seis-
mology of the Directorate General of
Observatories, New Delhl, visited

some time ago?

Shri A. M. Thomas: In fact, in this
particular case, earth tremors took
place between 24th March and 17th
April. The last explosion that has
taken place as a result of trials
or experiments by the Air Force
has been on 3rd March 1966, that
is, long before, when 25 1b. bombs
were demolished individually for in-
structional purposes. Net explosive
content blasted each time was less
than 6 1bs. and demolition was carried
out on approved site during day in
clear weather when the wind speed
was 10 knots, Nearest civilian dwel-
lings were more than 4 miles away.

So that thig has absolutely nothing
to do with air force experiments or
anything of that kind. During thls
period, the Air Force had been making
no experiments at all or causing any
explogions. The last one, as I said,
was on 3rd March. This sort of ex-
periments have been conducted for a
long of years in that parti-

Tambaram and investigat ".h tt
From the facts furnished by him, the

culer place,
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1 may also say that earth tremors of
the type which have occurred there
are usually accompanied by sound
resembling the firing of a gun or
muffled underground explosion, so
that naturally people thought that it
might have been caused by explosions
caused by Air Force experiments. But
the IAF had absolutely nothing to do
with that. This has been due to earth
tremors that occurreq during this
period.

Shri Muthiah: In view of the fact
that the frequent earthquakes which
occurred recently in the Colorado re-
gion of America, which was free from
earthquakeg for over a century, were
caused by human factor namely, by
army men who sank a deep shaft into
the ground and pumped down thou-
sands of gallons of waste water into
it, does the Minister think that the
T: mbaram tremors might have been
caused by some human factor, at least
in lirectly?

Shri A, M. Thomas: It was not
caused by any human factor in this
‘particular case. It wag natural.

Shri Nath Pai: I am glad this has
come before the House in the form of
a short notice question, because I had
tried to raise it under a calling atten-
tion notice,

The Minister has stated that it is
seismic tremors which are causing
this, Though I do not know what the
normal rule is, whether we trust ex-
Ministers or present Ministers, please
hear what Shri T. T. Krishnamachari
has to say about these explosions:

“Mr. T. T Krishnamachari,
former Union Finance Minister,
who lives very close to the LAF.
station in Tambaram, is definite
that the explosiong emanate from
inside the station, He does not
believe that any security consi-
derations could be involved in this
matter. The explosions clearly
seem to be a threat to the safety
of the buildings in the area....

“Expressing in very strong terms
the disapproval of the I.A.F. opera-
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tiong which he and the rest of the
Tambaram residents believe to be
the cause of the explosions, Mr.
Krishnamachari said that the State
Government should investigate the
matter and see that the operations
carried out in disregard of public
safety were put an end to.”

Where do we stand? Here is an ex-
Finance Minister of the Union Gov-
ernment, not once but twice, insist-
ing that they are emanating from the
LAF. Here is the Minister of State
who says no.

Another thing, Is it not desirable
that, when there was a controversy in
the whole of the southern papers, the
Ministry should have taken the initia-
tive in making a statement? Our
efforts were thwarted because of pro-
cedure. Why do they come so late?
You must tell them. The Hindu, &
very respectable paper in the South
and other journalg every day carried
front-page news about the explosions
and the controversy, He should have
come out with a statement earlier.

Shri A M. Thomas: To err is
human, and when there was this sound
like a gun shot or muffied explosion.
even eminent persons are liable to err
in these matters. In fact, I have also
come across a statement of the former
Finance Minister. That appeared, I
think, on the 15th or 18th April. The
next day there was a denial by the
IAF authorities, and subsequently, on
the 18th April, the Public Relations
Department of the Government of
Madras issued a detailed statement in-
dicating how ‘these tremors have hap-
pened, and that these explosions had
absolutely nothing to do with the
Air Force at all.

Although I am a lay man myself, 1
had a discussion with the technical
people with regard to this matter, and
'they told me that all tectonic earth-

d by rubbing of rock
masses mlnst each other, and because
of that the perceptible earth move-
ments are accompanied by sound
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which is described by observers as
that of gun fire or a muffied explosion
or the passing of a truck. So, there is
no wonder a mistaken impression has
been created,

Shri S. Kandappan: The statement
made by the former Finance Minister
is not so harmless as the Minister of
State has tried to make out, because
I find that people ar¢ fecling panicky
due to the contradictory statements,
since Mr. T. T. Krishnamachari was
strongly of opinion that the earth
tremors were not so mild as made out
by the seismic people there. It was
more deep-rooted and more violent.
In view of that I would like to know
whether the Government is prepared
to make further enquiries and further
studies and convince the public that it
ig not very dangerous.

Shri A. M, Thomas: It is not at all
dangerous. I wanted to allay the fears
of the hon. Members also in this
matter. None of these tremors have
been recorded by distant stations like
Delhi even by the high magnification
seismographs, confirming thereby the
weak nature of the tremors, Some of
these tremors have been recorded by
the high ification i
installed at the Astrophysical Observa-
tory, Kodaikanal, Meterological Office,
Poona, and by the high magnification
seismographs installed by the Atomic
Energy Commission. It may be noted
that the intensity was rather low; it
ranged only between 2 and 3, roughly
2}. It is only when it is from 4 to 6
that it becomes dangerous. These
tremors were, I do not say, quite
harmless, But there is no cause for
alarm and there is no damage to any
of the buildings. There has not been
any damage in the area.

"
aphs

Shri P. Venkatasubbaish: May 1
whether earth tremors have occurred
frequently in the same place and whe-
ther thig has got anything to do with
the previous explosions that had been
conducted by the IAF and if that is so,
whether that aspect has been gone into
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by the director general or whoever it
is?

Shri A, M. Thomas: Yes, Sir, It has
nothing to do with the IAF. I have
also said that the usual explosive con-
tent that is blasteq comeg roughly to
five pounds, These five 1bs. explosion
could not create all these things. The
place is four miles removed from
human habitation. I may also submit
that even the previous explosions by
the JAF had nothing to do with this.

Shri Krishna-

Shri S, Kandappan:
doors and

machari said that the
windows rattled.

Mr. Speaker: Now, we have to get
information from the government and
not from Mr. Krishnamachari.

Shri S, M. Banerjee: It appears
from the statement that there was
nothing connected with air force ex-
periments, I would like to know whe-
ther it is a fact that a similar rumbling
sound of an explosion was also heard
and you were kind engough to ask the
Minister to give us some information
about it. That was never supplied to
this House, I would like to know whe-
ther in Delhi also it was due to some
earth tremors or due to some explo-
sion.

Mr. Speaker: Delhi remains far
away, at least during this question.

Shrimati Savitri Nigam: The hon.
defence minister said that several
seismographs recorded that it wag an
earth tremor. Why could not they
give this information earlier in order
to save a lot of panic and misunder-
standings? It has also resulted in @
stat by the inister.
Why could not they give it earlier?

98-

8hri A. M. Thomas: Soon after this
report appeared, the real position was
explained by the IAF followed by an
ennouncement of the Madrag govern-
ment, Tt is not correct to say that we
did not take note of these reports.

—
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACUTE SCARCITY OF KEROSENE
O

Shri N. Dandeker (Gonda): I call
the gttention of the Minister of Petro-
leum and Chemicals to the following
matter of urgent public importance
and 1 request that he may make a
statement thereon:

“Reported acute scarcity of
kerosene oil in the country.”

The Minister of Petroleum and
Chemicals (Shri Al ): Honour-
able Members will recall that on the
21st February, 1966, 1 made a compre-
hensive statement regarding supply
and distribution of kerosene oil. As
was stated therein, we fixed State-wise
quotas along with each Company’s
share of supply to fulfil these quotas
from March 1966 onwards, These
quotag were fixed on the basis of con-
sumption figures during the year 1964
after making adjustments for a certain
misuse of inferior kerosene. The
figures relating to the year 1965 were
not adopted for the reason that it was
not a normal year for several reasons.
We requested the State Governments
1o further break them into District-
wise quotas and see that proper distri-
bution arrangements are made to the
entire population,

1 also convened on 26th March, 1966,
a conference of Ministers in charge of
Civil Supplies in the State Govern-
ments, at which questions relating to
supply and distribution of kerosene
and other oil products were discussed.
A suggestion was made in the confer-
ence that 75 p.c. of the allocation
might be on the basis of past consump-
tion and 25 p.c. on the basis of popu-
lation, which I undertook to consider.
Simultaneously steps were taken to
increase production of kerosene within
the existing refining capacity in the
country and alsq to import additional
quantities of kerosene.
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We also took steps to see that the
quotas ailotted to the various States in
the months of March and April 1966
reached the States concerned. In spite
of it, shortages developed in some
areas as in Bombay City recently, Re-
quests were also made from a few
States for increase in their monthly
allocations. In March itself the quota
for West Bengal was increased by
2500 tonnes, that is, from 20,500 tonnes
to 23.000 tonnes.

The quota for Punjab was increased
by 1200 tonnes for April 1966, i.e. from
8800 tonnes to 10.000 tonnes in order
to meet the needs of the Defence
‘Services. The quota for U.P. was in-
creased by 500 tonneg for April, 1966,
i.e, from 16,700 tonnes to 17,200 tonncs.
By about the middle of April, 19686,
the Orissa quota was increased from
3,200 tonnes to 4200 tonnes.

I am glad to inform the House that,
keeping in view the overall availability
from internal production and imports,
we have been able to increase the
allocations for May 1968 in the case

of the following States as given
below:—
(Tonnes)
State Quota for Quota for Increase
April, 66  May, 66
1. Andhra 12600 13600 1000
Pradesh
2. Bihar 12500 13500 1002
3. Gujarat 15100 15850 750
4. Kerala 8100 8600 500
5. Mysore 9200 9700 500
6. Rajasthan 5300 5800 500
7. U.P. 172c0 1820C 1000
While announcing these increased
quotas, we are also requesting the
State Governments to improve their
distribution  arrangements so that

shortages are not allowed to develop
anywhere within their areas.

$bri'N. ' Dihdeéker: Will the Minister
kindly state, (a) what were the pecu-
Uar features of 1965 that it had not
been adopted as the basis for working
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out the distribution of kerosene;
(b) why has the quota for
Maharashtra and Greater Bombay in
particular not been increased; and (c)
whether it is a fact that actually much
of the trouble in Greater Bombay is
due to the complete failure of the
Indian Oil Company to distribute its
quota of the distributable kerosene?

Shri Alagesan: We took 1964 as the
basis because it was a normal year,
when there were free imports of in-
ferior kerosene, 1865 was a year of
crisis and it was not a normal period
for the availability and consumption
of kerosene. That is why we took the
year 1864 as the basis and as a guid-
ance for past consumption.

The hon, Member hag asked why the
quota for Maharashtra Statc was not
increased. As it is, the quota that has
been fixed for Maharashtra State
comes to 42,200 tons. We took the
average sales in the Maharashtra State
over a period extending over nine
months before March, 1866. March is
the month when we fixed the quota.
We took nine months prior to that.
Its average consumption was only
37.868 tons, As against that, the quota
was 42,200 tons. I may add that al-
most one-fifth of the quantity avail-
able was allotted to the State of Maha-
rashtra. Hence, as 1 said, it is based
on past consumption in the year 1864.
The quota is high because certain
other fuelg like soft coke etc. which
are available elsewhere are not avail-
able in Bombay City, particularly, in
Maharashtra. But, there is no scope
for increasing the supply to Maha-
rashtra State. Then, the hon. Member
. asked whether it is due to the fact that
the TOC did not make its full supply
to Maharashtra and whether that was
one of the reasong why this shortage
has come about. He also wrote a
letter to me raising various points and
T was going to reply to it. But I shall
send a reply later. This is one of the
points that he has raised in his letter.
He has said in his letter. in addition
to the question that he has put just
now, that the IOC during the period
between 1st April and 13th April, 1966
-supplied only 3.900 kilolitres; that is
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his information; all the companies
including 1.O.C. supplied only 6,286
kilolitres, The actual facts are as
follows: the IOC actually supplied
4,262  kilolitres.  All  the other
companies also supplied the
shares that were fixed for them.
The total supply in that thirteen-day
period was 9,875 tonnes, which is ac-
tually 50 per cent or even more than
the figure that Shri Dandeker gave.

14210

Shri N. Dandeker: About the Indian
Oil Company, Sir, is it not a fact that
the Indian Oil Company has no distri-
bution system; it allows its distribu-
tors to take tank-loads and do what
they like, with the result that the
oil goes into the blackmarket and it
does not reach the distribution system
at the ground level?

Mr, Speaker: He will be replying to
his letter in detail. All these things
he will explain in that.

Shri N. Dandeker: But the House
is being given the impression that the
distribution system is all right.

Shri Alagesan: The Indian Oil Com-
pany ha got its own agents and oil
is being distributed through them.

ot aww ey (FTeT) @ ST

"} 3 ¥ Y firrd wow dwzw fad ¥ Ay
waw 9T famgm wE § afew gaey
farww §eg W WY 2 fegear &
vT& afrs # agt gATwTET OF At
oF T Fdw 73 & & 3R g
fe wgi frat garrerd & fawms
qOFT A 2w Fear § o feA) oy
ardt &Y wf & wer v grRe ?

Shri Alagesan: I am is agreement
with the hon. Member. Only when
the quantities that I have mentioned
reach the varioug States and, also,
they are distributed properly, relief

can be said to have been obtained
and the people wouyld have had their

.peeds. I entirely agree with the hon.

Member. But here the State Gov-
emments are doing their best amd



14211 Scarcity of

[Shri Alagesan]

they are making arrangements for
distribution. Many States have start-
ed licensing the dealers and fixing
the quotas of kerosene on the basis
of ration cards, like sugar cards or
rice ration cards, and several States
have also fixed the price of kerosene.
There are the various steps that the
States have been taking to see that
the kerosene quantities that are
allotted to them reach the people
properly,

o T fag AT waT Oy ar
& foad oy & faems d@w faar
T ? ag aawrd a1 fr fead S ¥
faram dawrr fermn mam ?

Shri Nath Pal (Rajapur): Mr, Spea-
ker, Sir, the statement reads at page
2: “In spite of it, shortages develop-
ed in some areas as in Bombay City
recently”. According to the figures
given by the hon, Minister, it seems
that the per head quota for Bombay
should have been 10 kilolitres. Mr.
Speaker, I am sure the hon. Minister
also must have seen the harrowing
pictures of mile long queues of
women and children. Certainly, Sir,
they are not going into the scorching
sun of Bombay for pleasure. I do not
think this crowd was sun-bathing in
Bombay, but they have been compel-
led to do that. Either the Minister's
figures are right—] think he is right
in giving figures—or the distribution
has gone completely wrong and there
has been some bungling on the part
of the Maharashtra Government. If
so, may I know, since in his private
letter, which I do not want to read
oul, and in the statement here, he
claims that he has done what was
expected of him,—obviously the
failure has been at the State level—
whether his duty was finished after
he gave the kerosene to the Govern-
ment of Maharashtra, or he ought to
have used, knowing the harrowing
tales that he read in the papers and we
brought to his notice through letters,
the powers given to Government un-
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der article 353 to see that the Gov-
ernment of Maharashtra carried out

the distribution according to the
quotas agreed upon? May I know
where does the fault lie? Is it due

to the bungling on the part of the
Government or is it that the deli-
veries are only on paper?

Shri Alagesan: It is true there were
long queues and, as I had occasion to
point out, if distribution had been
properly arranged there would have
been no necessity for people to un-
dergo such troubles. I have no diffi-
culty in confessing that. Now, we
have made the necessary enquiries of
the latest position in Bombay. 1 was
assured by the Maharshtra Govern-
ment that the situation has very much
eased and they are having a close
watch on the dealers and otherg to see
that they properly distribute the
kerosene allotted to them.

Shri Nath Pai: It is quite wrong.
Only four days back I was there and
I saw mile long queues. With my
own eyes I saw a spectacle which I
have never before seen.

Shri Alagesan: Mine is the latest

information. Only yesterday I got
this information.
Shri Nath Pai: Only yesterday?
Shri P. K. Deo (Kalahandi): The

Minister considerg that 1865 was an
abnormal year. May I know whether
it is not  fact that the whole mess
starteq in 1965 because imports from
traditional sources were restricted
and monopoly was given to import of
oil from the Soviet Union? In view
of this, has the Government taken
steps to boost production in our exist-
ing refineries and import from Tradi-
tional sources and not to have mono-
poly of oil imports only from Soviet
sources?

Shri Alagesan: 1 said 1965 was
not a normal year. It is true that
we stopped the import of oil products
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like kerosene and HSD from tradi-
tional sources by the private oil com-
panies in the middle of 1965 because
«. very acute shortage of foreign
exchange. But these immports have
been substituted by substantial im-
ports from rupce-payment countries
like USSR and Rumania. Even this
year we have contracted to import
about 600,000 tons of kerosene, Be-
cause the demand was rising, we
placed an indent for a further sup-
ply of 100,000 tons and the Soviet
Union has agreed to give us 700,000
tons during 1966. We have also ask-
ed them to phase the imports in such
a manner that larger quantities are
dentvereq in the earlier part of the
year, to which also they have agreed.
We are receiving imports accordingly.

Shrimati Savitri Nigam (Banda):
Tose—
Mr. Speaker: I do not think her

name is in my list.

Shrimati Savitri Nigam: My State
has also been badly hit by shortage of
kerosene.

Mr. Speaker: That is no reason why
I should call her, if her name is not
in the list.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister has stated in the
statement that State-wise quotag have
been fixed on the basis of the con-
sumption for the last three years and
that the distribution from the Centre
is normal. Only three days back, all
the press in Gujarat carried in head-
lines the news that there is acute
shortage of kerosene in Ahmedabad
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supply. May I know whether the

Government have gone into the mat-
ter to find out whether the distribu-
tors have failed to supply or the Gov-
ernment failed to issue orders in time?
What was the cause ag a result of
which thousands of people suffered for
« long time and there was a hue and
cry and there were demonstrations
all over Gujarat on the failure of dis-
tribution and supply of kerosene?

Shrimati Renu Chakravartty (Bar-
rackp: . It is an all-India feuture.

Shri Alagesan; Sir, you would have
noticed that all these questions relate
to the failure of distribution. As far
as distribution arrangementg go, 1 feel
that I cannot and should not encroach
upon the sphere of the State Govern-
ments, who are expecled to discharge
their responsibilities, There were cer-
tain difficulties in Ahmedabad. I had
a trunk call from the Minister con-
cerned. I can assure the hon. Member
that we have just now increased the
supply by 750 tong for May. The
average monthly sales over the 9-
month period preceding March was
15,420 tons. The quota from May on-
wardg will stand at 15,850 tons, that
is, a little more than 400 tons per

month. So, we have increased the
allocation to the Gujarat Govern-
ment.

Shri Jashvant Mehta: My question
was whether Government inquired
into the causes. Is it a fact that the
company could not supply as per the
schedule laid down by the Central
Government?

Shri Alagesan: That is not correct.

city, that there are long, long q
that the whole distribution system
hag failed, that the sup::i-rs did not
get their quotas and that the people
are put to great difficu’* The Minis-
ter of Civil Supplies of Gujarat Gov-
ernment wrote to the Government of
India that the time schedule prepared
for the supply was not carried out be-
cause the Government could not issue
orders in time to the distributors to

The comp have been supplying
according to schedule.

ot ay femdr (577) @ qogw wE-
T, & arAar wgm g fr o R
W ¥ AT wwTd AT A g 4RI AT
73 N ¥ifow N ¥ fe fedfaq =
¥ 7 *wew W7 &y & afew Iuk A
WY s @ o § fe A Ay
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<¥q w0y X 31w aw fedda A
N amw fawm o 2 geife aver
A & @Y Tz wrrd fE st 2w gw
a3z faafaa am 3 Afd &1
qET) q@t § dY =t Eeamd
afoe geaqid §, 3 afagw & feam
e § %1 378 & ImETQ gifaw
F Ay afaw A & 7

Shri Alagesan: It is true that I
have to go by official information but
that does not mean that I am not
getting information from other un-
official sources. It is true that I have
myself heard complaints that in scve-
ral places in some States kerosene
sells ay a very high rate, at Rs, 1 or
Rs. 1.50 per bottle or like that. What
we are doing from here is to ask the
State Governments to tighten up the
distribution arrangement ang also to
see that they pget enough quantities
to distribute. That we are doing.
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ait ww femdl : #7314 ¥ fo
7 Frfvw w4 fE wiger § ot @7 77
FT HU5A § I THN WAFTIY 1R
w77

o Wi : g7 AT IR we
& gu A7 mfwfmas axa & arq
FTRE

‘(Interruption) What is this cross-talk-
ing going on?

it wy fowd : T w7 F few
Y T FI AT IT XY 5AAT TeAT Ay
qTET & AT WAL CATA e & it
ITH & & faery arq s &)

ot fow aromw (@) ;&Y
wgr 5 Ta & & 1w afeww A
i fewmr s A NaTad,
W HDE | WY Y6y Twe e
R SV wEY o o @ fear
#a
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st i (feare) : A=t wERET
1 0 JEAFQ w5 fawga o R
FgTAt ¥ Sarar FrAAT 9T 4 qr fawAr
% gz forrad 39 %1 faet &t o forwrast
1 BRI F AT F4T AAY AT TT
A o7 937 ¥ 5 aEd 3w A oA
SOTET GET AT ITET & AT W q@
ar famm =% & fgmad @ &=
aET 7 g9+ 90 P 7w 3207 A
AT EY /Y A qErEg A7 Fqrah fw e
# a7 ¥ Wy 77 MArar fedr a
= genfr g1 wa faedy & 37 Ay qan
SR IETT qgT 97 # gt faws A T8y
# 9= FAE AT WAy w1 Ao TG 3
agr 9 faedt ¥ ¥ A A9 s
FETT qIAT § A wET gearfy A wer
q7 faarat £ #1e qg a1 feofas g
fomar & sa% gamae § et o faedy
F1 A« 59 fadan 2, #ar 9=t wgraw #1
qar & M afe 9q1 § a1 FT T
7 whF @17 ¥ 3% fFa & ot e
feamr ...

TN WET : FE T T9E § qAA
T FAFAT FIT T JAN HT A, & /R
=, f7 1 oF F fawran @ g
AT AFY W QI |

ot vl : ua FiEET wEw 3 A
TA OF # To WVo ®o WEH q8 AT
IART A=Y HEIRT J wqrw Fav ar, |

wW R EERAT W9 S daT
frwar?

oft wret : (%) 9T (@) F ()
& qwvia & a0 & 77 frdew ww fe
a1 ¥ T FY gy e aff
3 fr a8 uE ¥ fF Toq T g
A4t wY e e fredt & o fromr-

fuw. qw@ @ § I T IV
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qEa wfuw faedt w1 Aw § owi fe
A0 & e AT faet afk gaw
E AT 3w A% ¥ Wy AT Ay At
F &1 # oF Wrf O3 FT A7 ITHY AWy
& fau dy AR FT FT @Y A 7

Shri Alagesan: This is more or less
the same question which the previous
hon. Member asked. We have issued
several orders by which the State
Governments have been empowered
to take all sorts of regulatory mea-
sures,

Mr. Speaker: Has the Central Gov-
ernment taken any steps beyond what
they have advised the State Govern-
menls when they learnt about these
complaints that kerosene oil has been
selling at such a high price?

Shri Alagesan: That is what I am
saying. We have issued several orders
by which the State Governments have
been legally empowered to take ac-
tion in all these matters, to regulate
the trade, to fix prices and also to
enforce them. Under the Kerosene
Price andq Control Order, 1866, the
State Governments can fix the sale
price of kerosene at various places.

t avht ;e wEen : oaE Ay
et o e AR & vy @t dar
2 91 WY ¢ s g fear o1 w@r
S

WU WY | THHT TF A9 FERAT
FE &Y "

oft wwrlt ;v RS wY

woaw wftew © wrTwT saT fa
aw WY g AE ;T o

st R o e aw W@ AE
g 7 aTe wegw wEed, e Ay
gfady Y I T AARA g WA
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faat & |rg a3 weAT @Y e 2
wZ & sam Fhft I A o 2
wgd # fawrft & wafw o & o
AwAY w7 e g faedt ® 3 w6

oo KET . WY FFT g AN
AT @ & 1| T FTHT ET T AT AT
JATATAZ AT AT |
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Wt ferm qeAme (mEET)
Megel WEred, w7 Ifvegd wEe @
FAl §i %1 gAeT gar § A qR 18
FgAT A & Afww & s e g
fF A srae w1 T @S awt o
o § feaar & o gfeww wmam
ww) ¥ fer @ ot wand 1961 ¥
oy §9 AR w3 7 o fawrfon
T oY fs w5z Frafanr a7 AAEaTE
&Y o wrefos @t a7 qew &9 91 3w
9 faam wwe gar 8

wsaw wPiww : ag Fam qET A
gar g

it Ay fowd : weaw wEE, (A
AT 1

v wgieE : 1, A€ |

Wt fema qzawaw ;. 7T FAT &
a1 gur ? &ar aend sY A AT §Y

g g ?

oo qg ;. woE aar 6 K
T Agi faar g ?

ot fer wTwTw © ag 99 SRE
LUEAR IR LR i & &
Shri Raghunath Singh (Varanasi):
This is very objectionable.

Mr. Speaker: 1 takc strong objection
to that. He will have to withdraw
these words.
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s A e A g |

(Shri Kishen Pattnayak then left the
House).

Shri P. Venkatasubbalah (Adoni):
May I know whether it is a fact that
the quota that has been fixed, in 1964,
is not at all based on any rationale as
it does not relate to the population
that is obtaining in each State and
that there ig a genuine grievance of
some of the States, particularly,
Andhra Pradesh, that the allotment
of kerosene quota should be based
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purely on population basis and, if that
is so, what is the reaction of the Gov-
ernmeni in this matter.

Shri Alagesan: The principle that
the hon. Member enunciates that kero-
sene quota should be fixed purely on
the basis of population will not be
correct because conditions differ from
State to State, Several States have
more of rural electrification and in
several States, soft coke, forest tim-
ber and firewood are available which
depress the consumption of kerosene.
So, it will not be right to go purely
by the population basis. As I said,
in the Conference which I convened,
a suggestion was made that 75 per
cent should be based on past con-
sumption and 25 per cent should be
based on population basis. According
to that, that is, 75 per cent on the
basig of past consumption and 25 per
cent on the basis of population,
Andhra Pradesh would be able to get
13,548 tonnes. Actually, the revised
quota for Andhra Pradesh comes to
13,600 tonnes. So, we have satisfied
the State of Andhra Pradesh.

Shri S. M. Banerjee (Kanpur):
From the various statements given by
the hon. Minister in this House, it is
just proved that the distribution
machinery is somewhat faulty. That
is what his contention is. I want to
know whether he is aware that, when
the distribution machinery requires
to be improved, at the same moment,
the private oil magnates, instead of
improving the distribution machinery
by appointing more people, are dec-
laring hundreds and thousands of
employees as surplus and when this
question was reported to the Govern-
ment, they appointed a committee
with Shri R. L. Mehta as its Chair-
man; and I want to know when the
Report was likely to be submitted,
whether it is a fact that the foreign
oil companies have asked the Govern-
ment not to publish this Report and,
if so, what steps are being taken by
the Government to see that the
foreign oil companies behave proper-
iy.
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Shri Alagesan: I think the hon. Sby Maheswar Naik (Maywbhanj):

Member wants to bring up the ques-
tion of retrenchment in an indirect
manner. As far as the subject mat-
ter of this Calling Attention Notice
is concerned, I have got figures here
about the allocation and how the sup-
plies have been. In almost all the
States the supply has been equal and
in some cases they have even exceed-
ed the allocations made, So as far as
that is concerned, the supply position
as per the quota it has been satisfac-
tory.

Shri S. M. Banerjee: My question
was related to this. The hon. Minis-
ter admitted in this House that there
was no scarcity of kerosene, but
only the method of distribution was
somewhat faully. My question is
whether it is a fact that, when more
people are needed to have a proper
distribution machinery, the private
oil companies are retrenching their
employees. They want to retrench
thousands of employees. The Gov-
ernment want to save all those com-
panies. Even the report is not publish-
ed: that is being shelved.

Shri Alagesan: We are dealing with
that question on its own merits, as a
separate question.

Mr. Speaker: Is the failure in sup-
ply atiributable to that retrenchment?

Shri Alagesan: 1 am not able to
connect retrenchment of their em-
ployees by the oil companies even
remotely with failure of distribution
arrangements.

Shri 8. M. Banerjee rose—

Mr, Speaker: He says that it is not
even remotely related to this. He
means that the retrenchment has not
brought about any defect in the dis-
tribution.

Shri S. M, Banerjee: The Govern-
ment are allowing private monopolies
to have this retrenchment.

In spite of the fact that there was in-
creased supply of kerosene, I find that
the shortage in my district, Mayur-
bhanj, Orissa, is so great that the
price of kerosene oil has gone so high
as Rs. 40 per tin and people are liv-
ing almost in the dark in the rural
areas. May I know what is the reas-
on for this? Has the distribution
failed so much or is there anything
wrong with the supply itself? Why is
there so much of shortage, as g result
of which people are suffering so
much?

Shri Alagesan: [ shall certainly
believe what the hon. Member says.
I can only say that, as far as the
Orissa State is concerned, even from
the middle of April, we incrieased
the quota by thousand tonnes.

Mr, Speaker: Mr.
Rao.

Krishnamoorthy

Shrimati Renu Chakravartty: From
the answers we have heard in this
House, we find that almost every
State is suffering from acute shortage
of kerosene; it is there not only in
West Bengal where it started, but ijt
has also spread throughout the coun-
try. What is the Central Government
going to do about this? f want to
know this.

o wy fowd : T wEE, wTd-
Y w1 ¥ ¥ 77 9w A gw @R
o frde g7 ifag |

wow wgg : # vw A fedy
AT Y T Y AT AR R FwATE

Shrimati Savitrli Nigam: I want to
make a submission.

Mr. Speaker: I have not allowed
that question to be put. How can I
allow her?

«ofy wy formy: & g fimre ¥ frdewr
A
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Qo faar &1

11.44 hre,
RULES COMMITTEE
8zconp Rxrorr

Shri Krishsamoorthy Rao (Shi-
moga): I beg to lay on the Table, un-
der sub-rule (1) of rule 331 of the
Rules of Proced and Conduct of

14224
1144} hrs.
COMMITTEE OF PRIVILEGES

FIFTH AND SIXTH REPORTS

Shri Rao (Shi-
moga): 1 beg to present the Fifth and
Sixth Reparts of the Committee of
Privileges.

Shri Kapur Simgh (Ludhiana); In
this connection, I had given notice for
a statement to be made under Rule
3.

Mr. Speaker: No member knows
what it contains. Let that report be
read by the members, so that they are
posted with what it contains.

Shri Kapur Singh: That would be
for a discussion. I am not asking for
a discussion. I am asking for a state-
ment to be made under Rule 377, for
which this is the only proper occa-
sion.

Mr. 8peaker: Let the members know
what the report contains.

Shri Kapur Singh: Members will
not know, even after reading the re-
port, what I have to say under Rule
377. 1 beg of you to permit me to
make that statement.

It will not do anybody any harm.

Mr, Speaker: There is no question
of any harm to be done to anybody.

Shri Kapur Singh: It is absolutely
necessary in the interests of..

Mr, Speaker: What does he want
to say?

Shri Kapur Singh: Under rule 377,

1 wish to place the following matter
for the information of the House.

After the draft
has just 'een presented,

Y a Annted 1

report, which
was
filed

Business in Lok Sabha, the S d
Report of the Rules Committee.

ed and P

e Minute of Dissent  under
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direction 90 of the Directions by the
Speaker, but subsequently, the Com-
mittee, in my absence, prepared and
decided to append an Annexure Note
to the Report refuting my Minute of
Dissent.

Thereupon, on the 28th April, | filed
an Addendum, arguing that (a) the
Annexure Note is incompetent as the
Rules do not contemplate it, and it
is, therefore, impermissible for it to
be included in the Report to be pre-
sented to the House,....

Shri Parashar (Shivpuri): On a

point of order..

Mr. Speaker: Lot Shri Kapur Singh
finish his submission. Then, I shall
hear the hon. Member.

Shri Parashar: I want to raise a
point of order in connection with the
statement that he is making.

G R )
)

oo wga : Rgz I A qw At
Ay we & o

ot oy ot : & xw Ty ¥ oo
 mREET g |

e wgren : AR WA T wiRy )
& I qF 0 T | AAAT qTE §
)

Shri Kapur Singh: ....and (b) the
arguments and authority cited in the
Note were calculated to mislead and
misdirect the House, as it was wholly
inapplicable to the case under re-
ference.

The Committee of Privileges, in my
absence, at its metting on the 28th
Aprill has decided that it (my Ad-
dendum) need not be included in the
Report of the Committee’.

I wish to bring to the notice of the
, that there is no provision un-
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der the Rules of this House, enabl-
ing the Committee thus to ‘declude’
my Addendum under reference, and
further, it is contrary to the require-
ments of fairness and good conscience
to suppress that which has been
legitimately sent in refutation of such
actions of the Committee as are them-
selves ab initio contrary to the Rules.
of the House.

Lastly, the said decision of the
C ittee also a ts to gross in-
terference with the rights and privi-
leges of ; member of their own com-
mittee.

Shri Parashar: My point of order is
that the statement cannot be allowed
in connection with the report which
has just been presented to the House
after it has been adopted by the Privi-
leges Committee. The hon, Member
should first have gome to the Privi-
leges Committee. .

ot wy fowd w7 og oEE wvw
adt d?

wreqw wiww - wTAET s qR
g )

oty fowd . wegw wEew, &
oY ¥ qv W £ 5 W ag oz O
aréc d

oW P GEY qA g4 A4
Hifo

ot wrTh (fgEX) oo wwem,
uTY 7w s w by ww o aAg g
WiT W W IS A gy ARy
W § 1 Afwa araeig 7z o1 w9 T
N FN 9T °9rF wrdr Sy
AT TE {1 Ia W qER ww
woT wifew o
Shri Parashar: The t which
has been made under rule 377 does

not actually fall under that rule.
That ix my first submission.
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[Shri Parashar]

Secondly, my submission is that the
hon. Member is a member of the
Privileges Committee. As long as he
is a member of the Privileges Com-
mittee, he has got to approach the
Privileges Committee first and raise
the statement there first, and after
that, he could approach the chairman
for making any submissions. He has
not adopted that course or taken ad-
vantage of that procedure. Now, over
and above the head of the Privileges
Committee, he has come before the
House. This is a breach of privilege
of the committee and this is an insult
to the Privileges Committee. There-
fore, 1 raise this question that the
statement should not be allowed to
go into the proceedings of the House.

Mr, Speaker: Any statement under
rule 377 can be made with the consent
of the Speaker. Shri Kapur Singh had
written to me saying that he wanted
‘to raise it. I had told him that this
was not the appropriate time. But
then he persisted, and, therefore, 1
allowed him.

This is not the correct procedure.
If he had not been present in the
committee, then that was not the fault
of the committee and the committee
could take any decision that it wanted
to take and which at that time it
thought proper,....

Shri Kapur Singh: It cannot be any
decision, but it has to be a gecision
under the Rules of the House,

Mr. Speaker: The only remedy lies
by way of an appeal to the speaker
saying that this has not been done. It
is not the right procedure to stand up
and criticise the committee in the
House that they have not done' this
thing in ‘a fair manner or that thing
in a fair manner and so on, unless the
report of the committee is brought
before the House for discussion. There
is no other way in which that can be
criticised, and this ought not to have
been done, and I quite agree in regard
to that.

—
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11'50 hrs.
FINANCE BILL, 1966—contd.

Mr, Speaker: Futrther consideration
of the following motion moved by Shri
Sachindra Chaudhuri on the 29th
Aprill 1966, namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the flnancial
year 1966-67, be taken into consi-
deration”.

Shri Dandeker might continue.

Shri N. Dandeker (Gonda): Mr.
Speaker, I was “explaining yesterday
a somewhat complicated point as
regards the mode of assessing the
incidence of taxation, and I would like
to explain the same thing now in
simpler terms.

For a country like ours, with a low
level of national income and a sub-
sistence level of ihcome per capita,
the incidence of additional burdens
imposed during the Third Plan com-
pared with the Second Plan must be
assessed on the “slab system” and not
on the “step system” of computation,
When so considered, it will be found,
firstly, that the additional drafts of
all kinds on national income made by
the Centra] and State Governments
taken together, in 1965-66, the last
year of the Third Plan, compared with
1960-61, the last year of the Second
Plan, was 42 per cent of the additional
national income in 1965-66 over 1960-
61. Secondly, the additional drafts on
national income by way of taxation
alone made by the Central and State
Governments taken together in ]965-
66 compared with 1960-61 was as high
as 26 per cent of the additional income
in 1965-66 over 1960-61. Thirdly, since
taxes are paid by human beings and
not by national income, one must con-
sider this matter by reference to per
capita income rather fhan....

Shri Raghunath Singh (Varanasi):
There is no one representing the
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Finance Ministry in the Treasury
Benches, neither the Minister nor any
Deputy Minister.

‘The Minister of State in the Depart-

ts of Parli ary Affairs and

Communications (Shri  Jaganatha
Rao): Shri L. N. Mishra is here.

An hon. Member: He is in Plan-
ning.

‘The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra): I am
in Finance.

Shri Hanumanthaiya (Bangalore
City): When a senior Member like Shri
Dandeker is speaking, 1 should think
the Cabinet Minister should be pre-
sent. These discussions must gather
seriousness to them when they
are being made; it is that that is
lacking. I think we must go on a kind
of satyagraha and not speak when the
concerned Minister is not here.

Shri Surendranath Dwivedy
(Kendrapara): It is not just a ques-
tion of senior or junior Member. We
are in the last stage of the financial
business with the consideration of the
Finance Bill. At such a gtage of the
discussion, the Finance Minister
should be present here.

Shri N. Dandeker: If you will agree,
I am prepared to wait until the
Finance Minister comes here.

Mr. Speaker: He might continue. I
will ask them to bring the Minister.

Shri Nath Pal (Rajapur): Shri
Dandeker must be given additional
time during which the Minister is
absent.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Nobody has gone to fetch him.

Shri Nath Pai: The Marshal should
be sent.

Mr. Speaker: Order, order now.
$62(Ai)LSD—2
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Shri Hari Vishnu Kamath: Your
directive is not being carried out. It
has been jgnored.

Shri N. C, Chatterjee (Burdwan):
He wants the Marshal to be sent.

Shri Sezhiyan (Perambalpur): He
can be brought under DIR.
Shri N. Dandeker: Assessing the

‘matter in relation to income per capita
the incidence of additional drafts of
all kinds on income made by the Cen-
tral and State Governments taken to-
gether in 1965-66 compared with 1860-
61 was as high as 50 per cent of the
additional per capita income in 1965-
66 over 1960-61; and the burden of
additional taxation alone on per capita
income, imposed by the Central and
State Governments, taken together,
was 30 per cent of the additional per
capita income in 1965-66 over 1960-61,

Therefore, the point I wish to em-
phasise is that the Finance Minister
was totally beside the point when he
said that the burden of taxation in
this country was only 15 per cent of
the national income now, compared
with 9:6 per cent five years ago. I
suggest these are utterly misleading

averages. The real figures are the
ones I have just mentioned.
On top of it, there has been such

enormous increase in wholesale prices
and in the cost of living by as much
as over 30 per cent over the past five
years and there is of course the addi-
tional burden of annuity deposits, and
the result of all this has been a tre-
mendous diminution in the disposable
income of peoplé, and that is why at
whatever level of the population one
would like to consider this matter,
there has been a great diminution in
the volume of savings, a very gerious
diminution in the flow of savings into
private sector investment, and conge-
quently in the tempo of capital forma-
tion. I will leave it there. I think I
should now come down from the gene-
ral to the particular.
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|Shri Dandeker]

Coming to the particular, I asked
myself what, in fact, has been the
burden of additional taxation imposed
during the last 12 to 13 months; and
I find the list is a formidable one.
There was, in the first place, on 17th
February, 1965 the imposition of Regu-
latory Duties of Customs and of Ex-
cise, and counter-vailing duties of
customs. Then there was the main
Finance Act of 1965, which enacted
the annual Finance Bill. In August,
1965, there was a second Finance Bill;
and now within 12 months of these
three major operations, we have yet
another Finance Bill that imposes a
formidable array of new taxes, both
direct and indirect. And in case Mem-
bers are interested, as 1 am sure they
will be, as to what is the total aggre-
gate Central taxation bill imposed,
in a period of 12 months, on the
population of this country, the total
is of the order of Rs. 682 crores, all
within a space of 12 months.

The Finance Minister, both in his
main budget speech as well as in the
reply, said with considerable ap-
pearance of candour that there was no
alternative; the he was on the horns
of a dilemma, the dilemma being that
either one had to go forward with the
development plans as they were, in
which case one must impose this for-
midable bill of taxation, or one must
call a halt to development. If that
argument had been valid, I would
have been the first "to accept it, be-
cause if there is that kind of dilemma,
one cannot but accept an additional
burden of taxation if that is the cost
that has to be truly paid for develop-
ment purposes. But I suggest this is
totally a false dilemma. There is a
third alternative. And the third al-
ternative consists in taking a look at
our expenditure, both as it has grown
over the years and as it was in the
year 1965-86, to realise the enormous
degree to which there is scope for
considerable economies of various
kinds.

First of all, let us take a look at the
growth of Central and State expendi-
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ture over the last 15 years. In 1950-
51, the total Central Government ex-
penditure was Rs. 510 crores and the
total State Government lexpenditure
was nearly Rs. 400 crores, making a
total of Rs, 800 crores, Over the last
five years, here are the figures of a
mounting rate of growth of Central
expenditure:

1960-61 Rs. 1,700 crores
1961-62 Rs. 1,886 crores.
1962-63 Rs, 2,377 crores.
1963-64 very nearly Rs. 3,000 crores.
1964-65 Rs. 3,2000 crores.

1965-668 very nearly Rs. 3,500 crores.

To which for 1965-66, if you add
Rs. 1,840 crores approximately which
was the expenditure of State Govern-
ments, you get the enormous figure of
something of the order of Rs. 5300
crores as the aggregate volume of
Central and State expenditure com-
pared with Rs. 900 crores 15 years ago.

12 hrs.

Unless 1 had been wasting my time
for 21 years in the public service, most
of it in the Finance Department or
connected departments, and unless I
have been wasting my time in indus-
try over the last 15 years,—when I
see expenditure figures of this magni-
tude, I would be astonished if anybody
tells me that there was here no scope
for economies of a very considerable
size. In order to indicate where such
economies could be made, I would
like to draw attention of the House to
a very excellent little analysis pub-
lished in the Economic times of 22
April. All the cxpenditure of the
state and central governments of
the year 1065-66 totalling Rs. 5339
crores, is broken up into four main
headings. Defence is Rs. 879 crores. I
would leave that without comment for
the moment as being capable of only
minor economies and nothi.n; was a
major cc S 1 d
deve10pment expendlture of Bs 2228
crores. I suggest here that in 1966-67
there is a white elephant here which,




14233 Finance
if we do not cut it out, is going to
bleed this country white. I refer to the
Bokaro steel project. 1 do not quite
know how many crores have been
provided for the Bokaro steel project
in 1966-67 but I imagine it is well over
Rs. 100 crores. I suggest that Bokaro
is going to be for this country, as all
the major industrial Tajmahals in
the public sector have been for the
last ten years, the breaking point of
the national economy by a burden
which the ecohomy could not stand,
because of the fact that a major part
of the burden ought to be connected
with productive matters such as agri-
cultural development. Therefore, just
to take one item in the planned deve-
lopment expenditure of the current
year there is, I suggest, a case for
eliminating altogether at this stage the
white elephant, the Bokaro steel pro-
ject. The third group is ‘“non-plan”
development expenditure, that repre-
sents the tail-end or hang-over of pro-
jects of the Third Plan to be finished
this year, There will be another bill
next year and perhaps some more in
the following years. I do not suggest
any cut in that of any magnitude.
Whatever be the shortcomings of the
Third Plan, I agree that once we have
started on that exercise we ought to
spend whatever money is necessary
and complete the plan so that we may
get the benefits of the expenditure
that has already been incurred. The
most significant™ is the fourth group
called the non-plan non-development
expenditure. The only brief descrip-
tion of this is non-sensical expendi-
ture. That aggregates to Rs. 1083
crores. I can understand, I suppose
there is a certain amount of legitimate
non-development non-plan expendi-
ture that has to be incurred, but when
I see something like one-fifth of the
aggregate national budget of the state
and central governments being ex-
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tremendous scope for cutting down
expenditure of the order of Rs. 300—
500 crores. If anybody thinks that
this is a little bit of an exaggeration,
all 1 can say is this. I am prepared
to name persons in the government
service, competent people of the ac-
counts department, finance depart-
ment, of any department connected
with ing and fi , and if
they were given as their terms of
reference. look, boys, let us hack out
of this stuff expenditure that does not
build income-yielding assets; let us
hack out of this the expenditure that
merely build up support for next
year’s elections you can see the result.
1 shall be quite blunt about it that the
State Governments expenditure in-
volve considerable amount of ‘“non-
plan non-development expenditure®”
concerned with practically buying
the next five years’ office in Govern-
ment. 1 suggest the time hag come
when we have to view this very
seriously and the Congress party has
to consider the country rather than
the party. 1 believe this thing has
gone far enough in terms of the ex-
penditure of the kind that requires
these financial bills one after another,
three last year, one this year; and
heaven knows how many more this
year; Bills that go on imposing more
and more direct and indirect taxes of
a magnitude that ig staggering.
Finally, Sir, on this particular
Finance Bill; in so far as the techni-
ca] pravisions are concerned, I would
like to say three things. I am going
to oppose, in the amendments that I
am putting down, the increases in the
indirect taxes that were made for
bogus reasons last year, namely, the
regulatoy duties of customs and excise
that were imposed by an ordinance
on the 17th February, 1965, and the
additional duties of customs and ex-
cise and the countervaﬂmg duties that

pended on non-plan non-devel

expenditure, I am aghast and mthout
hesitation T would like to say that
there is no question about it that in
the aggregate budget of the central
and state governments for the follow-
ing year—these are figures of the
last year there is unquestionably

were i d by the d Fi

Bill. All of them were imposed with
two specific promises which have not
been fulfilled. The first promise
was that these were necessary gs tem.
porary measures but meanwhile the
Government appreciate the urgent
need for drastic economies in public
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expenditure both at the Central level
and at the State level. Shri T. T.
Krishnamachari in hig letter to the
late Prime Minister said that he was
not getting any support for this,—
these are facts from the then Finance
Minister himself and not my facts—
from the Prime Minister, not getting
support from his Cabinet colleagues
and not getting support from the State
Governments for any kind of major,
effective ecnomies. Now, that was
one promise on the basis of which the
House approved those twgo sets  of
duties.

The other promise was that they
were necessary for defending the
rupce, so that the rupece might once
again reach such value in terms of
its national purchasing power as
would be somewhere near its suppos-
ed value at the controlled rate of
exchange; there too nothing has been
done. We have gone down in our
fiscal management down and down,
until the rupee today is disgraceful
bit of paper; you can buy it like any
odd bit of paper all over the world.
These two promises, these two under-
takings, on the basis of which this
country and this House accepted last
year enormous jncreases in the cus-
toms duties and excise duties and the
countervailing duties, and a whole lot
of other burdens—those promises
have not been kept.

1 therefore propose to move several

amendments; and one of my major

nts is going to oppose those

..hich seek the continuance

«. ..ose regulatory and special cus-

toms duties and also the continuance

of those regulatory and special
excise duties.

The sccond thing is again dependent
on what I have suggested, about the
staggering burden of taxation, not on
the national income—I repeat national
income doeg not pay tax, but it is
human beings who pay tax—the stag-
gering and steadily increasing burden
on the per capita income of this
country, Look at the situation today
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of industrial units, who are unable
to generate enough resourceg for their
expansion, not even for working
capital. Every concern that I know,
and I am connected with quite a few
large and small,—everyone of them
has to borrow money for expansion,
has to borrow money even for work-
ing capital, because increasing taxa-
tion takes away so much, the rising
prices take away so much and the
credit squeeze makes it impossible to
proceed otherwise than by utilising the
internal resources for working capital.
They are short of Capital resources
and working capital, and there is
nothing left for Capital formation. In
view of that, I am going to oppose
both in detail as well as in general,
those increase in the rates of income
tax as well as corporation tax which
this Bill contains.

Finally, I have to make one last
comment, I have referred very often
in this House to the jungle of laws
in this country. In that jungle, there
ig this dense jungle of income-tax
and other direct taxation laws. There
have been amendments after amend-
ments. I am unable really to follow
them, because in the 1961 Act, there
have been numerous amendments. In
the 1961 Finance Act, there were some
amendments; so also in 1963 Finance
Act also. Again there have been two
or three sets of amendments in 1964;
and yet again two or three sets of
amendments in 1985. Now, there
comes yet another bunch of amend-
ments. Have we really gone com-
pletely crazy? I am sure the Finance
Minister is [personnally aware, over
a number of years that he has been
in practice as an eminent lawyer, that
there was a time when the amend-
ments to the Income-Tax Act were
tew and far between and well consi-
dered; and they use to come as a
separate Bill for the consideration of
the House. Today,—if you want, Sir, T
will really and truly ask you to do
thig exercise—take any one of these
amendments, and look at any Income-

tax Act you like. The chances are
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that you will find that it is not that
Act that is being amended, because
that Act has already been amended
and further amended, and there is
no point of finality to the amend-
ments.

I do, Sir, take strong exception to
this kind of procedure, of making
massive annual amendments to basic
statutes by the Finance Bill. The
Finance Bill ought to be concerned
strictly with financial provisions, fls-
ca] provisions; and only in so far as
those fiscal provisions having a direct
bearing upon particular provisions
of other Acts are concerned, need
there be any amendments to those
Acts. Tt has been a nightmare to
study all these amendments, and
to study all these Acts as amended. I
once wrote to the Central Board of
Revenue asking them whether they
will publish every year, in the month
of July or August, one book in which
1 can see the Taxation Acts as amend-
cd. 1 have not had a reply to that
letter. 1 wrote that letter, T think,
last year. I say, Sir, it is a serious
blemish on this Finance Bill, that it
contains these massive amendments
which it is very difficult to follow,
because one does not know what is
being amended.

Some hon, Members rose—

Shri Sheo Narain (Bansi): Sir, be-
fore you call the next speaker, 1
would like to say, for the information
of Shri Hanumanthaiya, that we are
senior to Shri Dandekar as Members
in this House. He has come to this
House in a by-election.

Shri P. K. Deo (Kalahandi): It is
all irrelevant.

SBhri Dandeker: I did not win a
by-election; I wun the main election.

Shri Harl Vishnu Kamath: 1t is true
he was not elected in the General
Election, but he won his election
petition and was declared elected.
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Mr. Speaker: That is not in dispute
just at this moment.

st sfremw T (qwAr) o
were AgYe, A faw welt ¥ ¥
T & 1966-67 & faeig 7§ &
for oY T w@Et w g e B e
fadaw seqa feor & & SEwT @A
F@TE 1w @ e & g faar
w6 *€, ¥ 7g w5 g fr el
W aR-faars # STow 73 U EaE
qiEt & "EAT aEEr s widET § Wy
o fegqr &, SaFT grow qg @ fF
foewr ovzg, ®1Wg AWl ¥ R
fergeam #1 AT 0 FT W gy wry
W A1g fegr 1 S wiwy 2w
Tg AN ¥ wifow &) & 5w
WTHEAT §T qga 437 fogeam 4T & w9
¥ four wmar @ 1 IRIA 7y WY F@ET_
3 fr forgeam & wfa =ufe ofy o=
FY A wTEAY § EwT Wit aga A fgemr
T ¥ &7 F ¥ forgy oran @ 1 & wiwEr
# gt s, & W @ a@ A o g
fr fegem § Wl & a7 o ®
aTe A S WA U W OF & q1g gAY
A g AT & AT WH 6T & ATHA
Iefeqa fog 7 37 & &3 N A
agr wfuw @ 1 afer e o
freer  goT W R, faww  @w ¥,
el ¥ @7 ¥, O ¥ fwm a
¥ w2 F qETEy g dwgiad
S T g & fergeam S 2w
qAT aga AT 21 AfEw e e
IBT &7, FATERN T 7A F7 7w 7
aran # afg 7 w3 aY fggrar v fawmr
orit & fay ot wavg §f | R Wi
2w ¥ wifasr qar wrafme faem adY
B g3 | wafed oY ot w7 gy WY A
W ey ¥ afY ¥ fegeam & s
qU Ty €, YT agT ¥z & | Ay
¢, g s € frre #) graTee



14239 Finance

[ st T

oan, wigsal IAar, aga T §
T S T g A1 T qIA AGT AMS &
ITHT TG AWIE JHF H1a I 3T ¢ |
FfFT qTT T FWT FT AT FT IA-
ofeer Fiw F F@ET AU F)
T 3y &y 9 g Y fara w fergeaA
w1 g &, e frewm & &ar §, 70 3@
TN, TR AN F da F, ag g
AT | WA o A @ aFAw
IS E qg A FT FRG &
F@EHC I @ FF A FAF W
fergeam &Y ST 9T AR}

afwr & ag WY Fgw wEw g
W A & AW w7 A A W oawh
fear & 1 T JAET ¥ FWET W wT
w1 7 frar @ @ fogy @ o
AT § TA a4 qee ¥ qw fem
yart ¥ av wag § T 9y Ay faaedr
qEE ¥ oy ) & wAfay e
qrét ¥ W AT A A FE F
IN T N GEY aHES g N &9 A
1 g *7ar § o wroew ¥ fergere
N T T W A9 Aw & fawrw
& fod or WY wm ¥ ga ¥ i
g @ I & 93, MT q@>T A
AT IF IST WY R

FRO A1 IR AT W &
faafasr & a8 7 Jgr &7 TR 7
®TH § W { W HIY TG FIEQ
g § W w0 g arfer & qwwar
g fF o #27 ww A @ a0 W
T FT A 4T § WEF FT I AHT
T T & WY qgAT T AT4T 2, WK
& Y ¥ T T e WA | AR
waasfsaErRA@wad s fe
ag S A T FR A wfow FwE
A 79 T AW A T A o, A
N JEET AT QT & AT A qHA
AR gWT & | ¥E N ¥ e ww™ § )
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# A fre @t & s w6,
9T I g9 ¥ g fawrr F e
w1 W 9 g, 5 g fegem &
AT wfuw & wfus w7 27 & foo
4T ¢ a7 &9 @ Y gEEEar g 5
fegam & o & & ¥ &9
I | A wATEEE @9 § ar tar 'y
t fs wrawaw @ afew fow ad #
sora fagra qv T azar } @ Ad
BT Tfad

% gz & A fae oAay &
a g T 5 e w3 ¥
ey § weaTe & g g 5 g
W A FT JOTH FY TF qFEG JorAT
TN TAT § TE FL WMWY, TRE
A M T, wRAfras v oA
# grmar g & g F g 79
Yarey Fefas g a7 faefaa £ 7€ 3
§fw qratg faer wet & ot woeT @
woo faar 99 ¥ I=iv W 9T i
FA FT F AR 47 A TFRfEAT
&xq, 99 #1227 fean @ 1 wafy ATy
faw &0 7 w7 9@ B Fqw fFar @,
T IV & I9% wsE) | € qqAET e
g ITF HAA W F g AR W
Fg1 Tar g e

“l recognise that on purely
economic grounds it would be a
very sound priciple to  replace
income-tax increasingly by a tax
on cpenditure so that the maxi-

mum incentive is provided for
savings.”

FfeT @ FgX F q@ I qwfAE
sfeafaaen aT w3 2 fr @ &
gwEEt w9 g6 & s swfaw
w¥ g1 wfeare s g & wwfay
@ FT T A I8 gEnfeew S
g Wy § | yd gw W
tfrpRimiamd, Awwas
¥ W Q7 fra=w i grv T 3%
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TAR 2W ¥ a9 & @ awar ¥
J9 g9 a8 I & fr 99 aw gw 'y
qT frgawr Af & q¥ aF a9q
& awdY 3 a9 fer gwife ordfreat
éw?raﬁarﬁm{@?ﬁ%mwm
39w & AWM W

ir
i

qmg & 99 F F qvaeg § § gAv
T g & o9 iR dw ¥ qeaan
A TR FFE ) F I &
o Ea TEEw |1 W
I &1 @ FE oW s fepeam
& J F FIR FREEE v AT
T § IW F1 aga fger e A
JIATW AT F OFT A &
fggeam & mad q@ga st &
agr oY A ags ww ¥ wAfay
N I ueF fafaw @aer o
AT § I BT OFL AW KT FTETLOA
JAAT 9T @ I & 1 TEY F qa6f
A IR W AW I§ F A
9T 9% IARA [eF AN mAr
ST gEE Aden gg W ogE
¢ fr wgi ) A= N TUER FE
w® & fw o ToreT weF @ oAy £
IFE g I F I 9T AG qH
T  AfFT 97 WY I Aww
AT AET AT I ISR AR 0T
TET T qGA T AT AR WA
AT A gAY 9¢ qgedr § WY Aqy
REeaqw AT & FZ F I AT I07
7z fza fza a7 a0 @7 & arAgE WF
& q7HrT £ IH ¥ Fod a2 A feam
¥ qqr o) A & AAG A 3 Afew
IaFT wAT a8 AT fE 7TH wTAF
FATT TFAT Y ATy A g A &
aaaar g f& i ft a0 st SwreA
WEE AT T N W A A
qr A A TSST QAT | CHE
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g @ & gg WY wgAr W@
g fr fageam # g ¥ T
qEar gt 1 Afew IT ¥
a4 SR § o 2| a7 mar @ & fe
qToEaT W9 wgd & fe o agr

' ]

wrafa ¥} 4 Wt 51 & age fear o,
&Y F1§ g7 agaT A4 AT FWA WA W H
I grmifas fagra T § i go faawar
N AN g FG, @ RE T B
aEdY & 7 gz AW g Y awdr g 9w
fe o &z WA, awa &y, fowe da9
wife A AT &, IAEY T G N AT |
wfag Jo A gam § fs ¢ A%
AT W ATAT FY IIWIT FY AT A §
IAF FAC JWRT w W T, gl
A0 aTE M A e § R @A, i
Ex wifz 3ait qfg oA g |

¥ q1q a1 & Ty wgen g fE
oY N IR qEE qAET W E Iw
JEATEA | G B I 7 FTH 97y
arh 39 NaY T g8 W wwT Qv
& & g7 a7 & fog wradia frw oY
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= e ¢ e 3 99 e & & a6y & qug o arg A wewr A«

o U AT T e e R g g O TS g A1 AT ¥ A g

B 81, I TW TEd T A Hfow
N} & mE @rm g
YT T E | AT A9 & e
wrgen g & qafs & v aw @ awman
gfr of gt g ¥ A fufy B
3¢ feafs & s av faqar Frgaor
farar oft &% =g a<n @ifew 1 A
qg a1q weqe ¢ 6 9@ arfee ¥ A7
fegmam & wod gar &Y gk AW A
g mfes AEmar oY 3 F A
farur a1 SEd I TwTAT T & AR
BATR W ¥ aga A1 @y, o faden
FAYTR 9 T A § a1 o A
I AER ¥ AT § IF 9T Fie @R
JAFET IATEA FH & IV | ;T FHIQ

T wA E T SO A g
% wafer ik 3w ¥ ) W & fF samer
¥ UTET 2FATAT a7 WS ¥ w=er

g & 1 felt 2w ¥ S w1 9T @
&, ST &1 AWTT AT § aY agt Ty
9 ¥ fog w=dr ¥ g=80 IwaTEn
wY s gt & formd w9 & &9 "
wm FF | WX gER 2w ¥ ww-wfe
€ ggaras & | O feofa & qER Aw §
wET oW wiad FY W qRE o -
T FY WrAvawAT £ I SHFATATA FHY
SOTT g R AT & WOATH Y R w3
Y g 3w § qFTA q@AT Andy W A
o e aamn e ofeeae fegear

Y A1ET & WX q, I WY 7 AT,
I W § AT g€ oY gAr e
€Y T | &Y W W A9 AW F we A
& §IT AW F AR A FTAR
TR, Y THFTEEN FTEH FT AT AR
W F oyw FT JwGRT w=SY A F I
% a1 & awwar g fr gk 2w § 9w
et T v fadra Q1 | gH aFw FIA
¥ fou f&oaelt ¥ oo wewT A
ST AN HE qfE gATT NI
T FW AR g A1F, Ffaw T wH
iy | g AW AN A T R A
THIR 3W Y AT F TR g1 AIfg
AATY 7 a1 THATATSN FT GEAHE
BH A FLAE A FEAT AA 4 | AfeT
W S8 E ®F Sawl AW
R faamaagid s
wSBT ITE FT aF | A g fag
Sfag g | v wERE, WOR w9
T &

& o ar ag Fe A g 5 A
Y A TR I GELARE
fw@am AN ama g FamwEI@
fewr % aga sae e & 1 SfeT i
T T FAF) JEwa ¢ | forw wwTC
¥ qEr-eifa @ @ & A A e
QY T % § A T AG F4T A W
¥ o fauw ofcfeafa dar go fomay
ETfaar s gave fae giews g o

o gawr fawg ot @@ fagas & @Y
wraew A Taw &, e gf g fadas
9T AT RISRT &) {4 & I T FS faa
@ ¥ gy faar @ @ ¥ ag wgAw
argat § e ag wdfes ¥ gragra sy
G AY T NG g IW & TG
dogmfea 7€t § A @ a9 1 &N
TR @ fg fs dwr ¥ fergea
WX qifear & w9y & Fee g mar e
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a1 w7 AW & fawrw & fag fdc @
a feefim faely @ % &aT o @war
2 A aaT 3 g & ) wfewa
w1 wa a1 gwr & | few wwm W
foz @, gasr wré fowmar aEf | QY
AT ¥ WX gW AYA JATT g9 HY AL
N wgmar v fix s ar
wofy Aifa &1 frafor gt W&
I T A W@ FT FE@ ar
# qawar g fr g o 3w & wgifas
fasrar & Wt YT gAY sfaesT § A
Wt gHE) TS gear q¥W | g@faw &
argan § fr afas ¥ afus saw faar
ST fr gER AW & F=N AT, gE% AW
FT AU, gAY AW Y SHATATSIT 9T
T 7 HT T W9 AR wreRfavaTs
w1 dar FX | g 3w ¥ dmfaw A€ E,
Zefafaga i &, C am TG | wfew
AR A & o @) § £ o @ AR
¥ TFAEAEN H a7 qET ¥ TFAFAAT
g3 Y A AL TE A a9 aw g
e 7t Y @3 ? & awwan g
g & fea & fo WX g & s
& foq ag aga € T A & 1 v e
ol AT @Ee A v fE S gAr
OREA & § qg a3 A Bt A= A
AgT &, ®t A% faF® & FW w0
@ T ag 2 1 afe s fe faer
wat & arewr WY Wi S gL wT
fedr mu 3 WY rfg T &, wiwd A
arq AgY § @l & qar g g fr
FaReft at 7 WTT XA @ T § gAY
¢ f s qfews & mar @ 9w
w1 g% WA W7 FAT 2 T wforw
T TER F1 AT 97 G & o
ey e 7 IwwT aga fgaT ager M
T gom wt & SUE @F § W T
qwm, At feafy wd-sreat ¥ w1 9@,

A @S Al
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¥ gr ame WX wgAr wrga § W
ug g s gt qw § aOE} ag @A™
5T w@r ¢ qfetw Jwx Wik wTRRE
AR FT | AN O AR W AN o
sraeqr § YT St fr qroere o Afr
T o fafia sd-sgaegr £ afFe
T & 1 TR wiferw g Y Tfge e
arrfas tAgar % foa ufaw & afas
IO v @ % 9 foaa afaw &
ufas IwfT gw w< a%, oy ufaw &
wias FEm 9T FRETC amfe
aa ¥ a9 g% ag gure qw & fag
fst & dur fs g W
are fagra T § ow e & fr awrd
B F FATHAATEY AT T4 T GF &
fag v, wravas & | #fET o) T e AT
AT HIEAT § 9T HATAT § 3| AT37C
/¥ &1 Y e A T ¥ W AW
qEA & 1 2ATT AT Ay AT W FT A
2 az §a ArgdT AT H owvar § 1 gAIL
AW H oY 43 aF AW § 72 WRAT A
¥ ord § | qTKET RF A 77T K7 qTH
i F@E 3 a7 MNdw @
oY § oz Wt Afy Ay § oA
fifs & grrdc da § AT AT ET THA
37 &7 fawrg a8t AT & | Far AT &
fE AT WY T AW gAdE g @fn
wifE {of & gefez g faaraardy vwfa
agi g1 awat & 1 3L g oA faan £ o
QT YT A w77 #3771 I
2\ & wom g f o wfawa £ fgfa
 ad AT a1 Ay Ay wed
ThF q A9 7 fF gardy gd-qaean
& feg o 4% ¥ 7T wrafaw faera
) qafos da2T § =1 7% § 97 foq
B2 aF 2W WIEAZ A0 § wq w1 A
g & ? gz w1a KA g feemrt aw
¥ eyarfrs Atfa § fam $ift & wrare
9T g¥ Wwd § AT N pATd AT 3
w AT AW H AW w5 XY, o Am
# svafrw dw ¥ faww g wifen
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ok @Y gfg Y Wfgq 98 & o
o1 T F 1 A F da F AW g9 F
T Y FHY AT TGY § 9T FAY T AeT
¥ 92 g9 g0 AG F4T 41 gL AW A
dar fF #3990 ) qqm {5 9 oF
T JEATEA FT AT & TF TTH T FY
Ffg §, SETed F1 w9E W @9 7
Ffg AT @re q1g = o @ §
FAEEAT AW Y FFAT AT G | THRIAST
¥ T W AGN AW H 5T AT F FeameT
® TFTA FT, AT 47 AT R A B
1R afot® §4T § &1 WgeT 78) F 4T At
gara @ wifas fawg &, wafoe
fagTq § a8 &% AT |

wreaw wga - & WA qaew w1
WY AT A * faq w§ a1«
FAT 71§ AT a2 T T FH A
T RE
ot sRATOAN W HqewET AR,
% o7 A weqas 7 g FF owmT A oqd
YA w1 T w9 fxar | & wradvg qay
& g 3% ¥ 73 19 a1 o fa=me
&3 % gearga 0eF a1 QAT 0FF AT
QTET FAGT 9 9 FT qGT AT 2,
et Fw Tl 9T ITIA AFF I FT
wafs da AN dsqdamus 5T mfz
FHTE 37 0 7 A7 T AR OIS
AR FY AT TRA T gHA WY FaqT
§9 & fou 97 & Ayl S ) w
szt ¥ qrg g faw w4y ¥ 9 faw
fadaw THRaT § 3FT F Fwdn FTATE |
Shri Hanumanthaiya: I am grate-
ful to you for giving me a chance to
speak. When this discussion began
to day, the point made was that the
speeches made on the floor of this
House are falling flat, The reasons
are many. I have been in this House
for quite a long time. Lately 1 see
that the Treasury Benches, parti-

cularly the Ministers, are not taking
the Parliawentary proceedings seri~
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ously. I speak so not because I want
to criticise the Ministers but I want
to see that Parliamentary institutions
gain in stature and strength in this
country.  Everywhere you see that
the Opposition parties are staging
demonstrations; they are staging de-
monstrationg even on the floor of this
House. Many a time al] the resources
of the Speaker are put to hard test
in this House ag well as in the other
Houses. Some of us, who fought for
this democratic way of life for nearly
half a century, feel very much pained
that, after such a long time, demo-
cracy should be attacked, democratic
institutions should be attacked, from
both the sides. The life of democracy
is oscillating between quorum and de-
corum. Nobody comes to protect the
life of these Parliamentary institu-
tions. At no time did any of us, when
we were Ministers, felt that it was
good enough for some of our repre-
sentative to listen to the speeches
made by the Opposition members or
the speeches made by our own Party
members. The only result that will
flow from this kind of new tradition
being built by the Treasury Benches
and the Opposition Benches is that
democracy will become  extinct in
India. The people will develop a
sort of contempt towards democratic
institutions and their representatives.
That is happening. Now, it is a mat-
ter of joke in the papers and in pri-
vate conversation whenever Ministers
or Members of Parliament or Mem-
bers of the State Legislatures are
mentioned, the people take a pleasure
at cutting jokes against them. These
things are not taken seriously. I hold
the leadership responsible for this
state of affairs. Let the leaders conti-
nue i{n office. Most of us are not their
rivals, and we want them to thrive
and we want them to do good things.
But they must see that these demo-
cratic institutions get more momentum
to meet the new situations and the
new crises.

There is g famous book written by
Mr. Herbert Morrison who was De-
puty Prime Minister in UK for a very
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long tme, and he has written that the
Prime Minister and the  Ministers,
when they come to the House, must
do so wth a sort of affection and with
pleasure ang with elation. But, here
I feel that most of the Ministers who
come into this House come as thougn
they have committed some mistake
and they would be very happy to go
away as soon as possible. They come
with some kind of hesitation, and I
do not feel that that kind of happy
atmosphere is there.

Shri K. C. Sharma (Sardhana): It
is a case of malnutrition.

Shri Hanumanthaiya: If there is
misrule in the country, who is res-
ponsible? If there is maladministra-
tion in the country, who is responsi-
ble? It is not as though the Members
of Parliament, whether senior mem-
berg or junior members, do not know
the problems of the country. They
know the problems of the country
but they go on geiting an impression
that whatever suggestions they make
are not worth making because they
are not taken seriously. The party
machinery has so grown that the
importance of Parliament has dete-
riorated. This is a very alarming
sign that I see. All that I can do,
and all that we can do in this Housc
is to make a public confession of it
and leave it to the judgment of the
people.

I now come to the only one topic
that 1 wish to touch. The other day
I read in the papers that the Minister
of State in the Ministry of Finance
was very categorical that the Gold
Control Act could not be withdrawn.
This order was passed with three
ideag or three objectives. I was in
Parliament at that time and I was one
of those people who gave support with
a lot of misgivings. First of all, they
wanted to bring down the price of
gold. Secondly, they wanted to see
that smuggling was stopped. Thirdly,
they wanted that the price of gold
should come down from the Indian
level to the international level. All
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these three intents have been
Frustrated admittedly. ‘The giffer-
ence in price of gold as between the
international price and the official
controlled price varies from 50 to 100
per cent.

As regards smuggling, statistics
have been given in the report indi-
cating the number of cases that were
detected. If the success of prohibition
policy and the gold control policy is
to be measured by the number of
caseg detected, then | would submit
that they are completely off the track.
I have not got the time to show bogus
some of these figures are. They do
not represent the effectiveness of the
policy as such or its effective imple-
mentation.

It is everybody's opinion that the
Gold Control Act is not sound, is not
doing good to our economy and is not
doing good to our morale. Laws,
when they are passed, must be en-
forceable. It is not enough that laws
are desirable, and it i8 not enough
that any of us thinks that they are
desirable.  People in a democracy
must accept it as good; otherwise, the
difference between intention and
practice will be so great that there
will be demoralisation in the body-
politic. That is exactly what is
happening in this case. Nobody is
taking this Gold Control Order
seriously. Everybody is manufac-
turing gold ornamentg or bring them
in the old way. Gold is being
smuggled. It is available in plenty.

‘We are supposed to accept Mahatma
Gandhi as the Father of the Nation

and follow his principles. The first
tenet he asked everyone of us to
follow was, not to leave any gap

between what we say and what we
do. I that tenct is applied to the
implementation of the Gold Control
Order, we are far away from the good
tenet preached either by Gandhiji or
any one of our other great men.
Today the governmental machinery,
from top to bottom, has earned more
contempt than approbation for its
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policy. The other day—I make no
secret of this; 1 had a long discussion
with the author of this Gold Control,
Shri Morarji Desai, who was former-
ly our Finance Minister and who is
still a Member of this House. He
does not speak in this House; he has
made it his principle. Two or three
weeks ago, 1 argued at great length
with him. I am free to tell this House
that he also feels that the way the
Gold Control Order is being imple-
mented today serves no purpose, much
less any purpose he had in mind. He
is completely in favour of abolishing
this Gold Control Order as it is being
implemented today.

Shri Shashi Ranjan (Pupri): Why
should he not speak in the Party at
least? That will help.

Shri Hamumanthaiya: Yes, what my
hon, friend says is correct. He has
already made statements of this kind
in the press and in several meetings,
and I am sure that in g party meet-
ing he will not hesitate to make state-
ments of this kind.

Shri Bade (Khargone): In the Party,
he is afraid of Shri Kamaraj (Inter-
ruptions).

Shri J. P. Jyotishi (Sagar): On a
vnoint of information

Mr, Speaker: Order, order,

Shri Hanumanthaiya: 1 was quot-

ing Shri Morarji Desai in order to
show that untenability of this Order.
Y wag making the point that even its
author is of the opinion that it is
time it is scrapped.

Shri J. P. Jyotishi: Does he give any
reasons for ‘saying that it has not
worked and must be scrapped?

Mr. Speaker: Others may argue
when they get an opportunity.

Shri R, Ramanathan Chettiar
(Karur): Sinde he is quoting the
author of the Gold Control Order, we
suggest that the author should speak
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in the Party at least if not in Parlia-
ment,

Mr, Speaker: Order, order. When
the party meets next, they may
enquire from him.

Shri Hanumanthaiya: My hon.
friend will appreciate that party
matters cannot be raised here.

Mr. Speaker: Was the hon. Member
authorised by the author of the Gold
Control Order that he should disclose
his opinion also?

Shri Sezhiyan: He is speaking on
his own responsibility.

Shri Hanumanthaiya: Before I
reply, my hon. friends are replying
for me, which I do not accept. Your
querry is correct. I am in a position
to say that I have said this with his
previous approval.

Mr. Speaker: All right,

Shri C. K, Bhattacharyya (Raiganj):
Reply to the question of the Speaker.
Has he authoriseq Shri Hanuman-
thaiya to say this on his behalf?

Shri Hanumanthalya: He did not
listen; that is why he is asking that
question.

Mr. Speaker: He
further.

Shri C. K. Bhattacharyya: I listen-
ed to him all right.

Shri Hanumanthaiya: I answered
that question unequivocally.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
It is hearsay, not admissible.

Mr. Speaker: He is losing his own
time.

Shri Hanumanthaiya: They are
interrupting me. You have to grant me
more time.

might proceed

I may also say that it is not merely
a case of his opinion or my opinion
that ought to matter. If this Gold
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Control Order is left to the free vote
of the House, I am sure this House
will vote in favour of its scrapping.

The Ministries nowadays are work-
ing for some reason, which 1 cannot
disclose now, unrelated many a time
to public opinion, to opinion existing
even within their own party. I am
saying all this in order to see that
democratic institutions function pro-
perly and effectively. Take the UK.
Its Parliament is being called the
Mother of Parliaments because of its
ancient heritage, traditiong and con-
ventions and various o«ther good
things they have done, It must be
said that in Afro-Asian countries this
House is being looked up to as a
model in the light of democratic in-
stitutions collapsing in so many coun-
tries in Asia and Africa. So here we
have to build good traditions. It is
a good responsibility that we have
been called upon to discharge with,
as I said, not only quorum but
decorum. However much we may
blame the Opposition, for quorum the
Government is responsible. However
much the Opposition may claim its
rights and privileges, for decorum
they are responsible.

Shri Manoharan (Madras South):
Government is responsible.

Shri Hanumanthaiya: Opposition is
responsible.

Shri  Sezhiyan: Government s

equally responsible for decorum,

Mr, Speaker: They are responsible
for decorum or want of it?

Shri Hamumanthailya: 1 am making
one more point before closing my
speech.

One of the drawbacks of the
Treasury Benches is that I do not find
new ideas, thinking propensity in
their mental make-up, either in the
speeches they make here or their pro-
nouncements outside. They are of
routine type. Take specially in the
financial policy.
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Shri Vasudevan Nair (Ambalapuzha)
" It is your Government.

Shri Hanumanthaiya: It is your
Government also, Government of all
of us.

Shri Vasudevan Nair: Not at all,

Shri Hanumanthalya: Now, in the
international financial world, mone-
tary reform is the topic of the day.
Experts in America and in Europe
are thinking how to reform the
monetary system as applicable to
the whole world. In fact, they
want to see that there is a com-
mon currency for the whole world.

France is making a proposal to
revert to the go'd standard
so far as international currency

is concerned. The UK and USA are
not accepting the idea readily, because,
I am told, they have a vested
interest. In any case, ] am coming
to the point that when in intcrna-
tional discussions, gold is again com-
ing to the fore, and it is again being
considered as the basis of international
currency, it is wisdom on our part
to gather as much gold as possible
in this country. In fact, thig gold
stock, either in the vaults of the
Reserve Bank or with private people
will be a national asset. Instead of
allowing this artificial rate, the
official rate, as opposed to the inter-
national rate, I advise the Finance
Ministry to work out some ways,
some policies whereby we attract as
much gold as possible into the Indian
market, It may be that we have to
revise the rate. After all, the
purchasing capacity of any individual,
however high it might be, is limited.
Therefore, if we devise a policy of
attracting gold into thig country
officially and openly, we will not only
be able to get gold reserves as such
in this country, but also make it un-
necessary for people to resort to
smuggling. That is the effective way.
These are matters for the Finance
Minister and the Cabinet to think. 1
hope they will be able to think.
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Shri Bade: The Minister is busy in
conversation, That is the decorum
of the House,

Shri Indrajit Gupta (Calcutta South
West): That is why he is complaining
that Ministers do not take Members
seriously.

Shri Hanumanthaiya: Probably
they are talking about Bihar matters.
They can do so.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
Gold control.

Shri Hanumanthaiya: The most im-
portant aspect of our national
economy today is soaring prices.
However carnestly we may be mak-
ing efforts to bring down prices, it
has not been possible. We are going
the way Indonesia went, where
money will be worth almost nothirg.
The one principle that the Finance
Ministry or the Government has to
follow, that is the crux of the matter,
is that all expenditure in Government
must be scrutinised by this test, whe-
ther it is going to produce something
in the field or in the factoty. All
expenditure unrelated to production
either in the field or the factory for
the time being, at least for one or two
years, must be completely stopped.
Otherwise, inflation will gallop in
such a way that all our efforts will
end in mere whitewashing the
picture. Maybe, with this kind of our
attitude and respect towards demo-
cratic institutions and the worsening
of the cconomic situation, the set of
people who brought independence
and this Constitution into existence,
some of them may also be the people
who preside over the liquidation of
democracy.

Shri Indrajit Gupta: The Finance
Bill, which is before the House for 1ts
approval, embodies the same budget
proposals which were submitted by
the hon. Finance Minister approxi-
mately two months ago.
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It is because of certain very serious
and very alarming developments
which have taken place in the course
of those last two months that I wish
to dwell upon the general state of
the economy and the general direc-
tion in which the country seems to
be going rather than involve myself
in the detailed provisions of this Bill
at this stage.

12.55 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

After all, when we claim to be
functioning in a planned economy,
guided economy, the annual budgets
of the Finance Ministry have to be
viewed not merely as an isolated set
of flnancial, fiscal proposals, but as
an instrument, as a tool which is sup-
posed to help the country and help
the economy towards the realisation
of certain planned objectives. Certain
developments which have taken place
during the last two months while we
have been dcbating the grants of the
different ministries have caused great
alarm in this country, and 1 think
that alarm is not confined {o any one
particular school of political opinion
or gny one party. That is quite
obvious from the news which 1s
appearing daily in the press and the
statements of opinion which are being
publicly  expressed in  different
quarters.

The first thing is a point which,
in my opinion, stands out in an un-
precedented fashion, and which this
House, I am sure, has taken note of
already. For the first time after 15
years of planning, for the first time
after three five years plans have been
gone through, we have today reached
a point where the shape of our next
plan and the content of our next plan
is to be okayed first not in this sover-
eign Parliament of ndia, but abroad
in ‘Washington. This has never
happeneq before. What is the use of
discussing detailed fiscal proposals for
certain concrete measures of raising
some particular tax or lowering some
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particular tax or even discussing those
marginal concessions which were
announced here yesterday. The poirt
which stands out is: what is the
relation of these fiscal proposals to
the whole gamut of planning, to the
whole objective which thig country
set before itself 15 or 20 years ago.

The thing that disturbs us most of
all is the fact that procedure is being
given for the first time not to the
honourable eleced Members of this
House in determing the shape of the
next plan, but precedence is being
given to the Congressmen of the
United States, the Members of Senate
and House of Representatives there.

An hon. Member: No, no.

Shri K, C, Sharma: That
opinion.
Shri Bade: The fact is there.

Shri Indrajit Gupta: The Planning
Minister who is considered to be the

is his

economic pandit of the Treasury
Benches has been sent there firsi.
Today's newspaper reports from

Washington indicate that Vice-Pre-
sident Humphrey has asked him to
explain—he has been asked to explain
—the reasons why India should be
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Minister, is going to be sent, so we are
told, in the next round. If he succe-
eds or if either or both succeed, the
prize that we will get will be a pair
of crutches made in the Uniteq States
on which you can hobble like a lame
man, instead of standing up on your
own feet and being self-reliant, These
developments I do not wish to discuss
in detail, because they have been dis-
cussed in the country every day even
by Members of the ruling party too.

The terms we all know. Certain
terms are demanded by the World
Bank and by the Agency for Inter-
national  Development. However
much we may hide behind the con-
stitutional and technical plea that
these bodies, AID and the World
Bank, are not the agencies of the U.S.
Government, everybody knows that
they are completely controlled by the
United States.

These demands are fairly well
known now. They are not kept
secret. They are fairly well publicised
both abroad and in this country. First
of all, liberalisation of all imports 18
being demanded; decontrol of all
essential commodities s being
d ded; devaluation of the rupee 18

committed to any sort of d or
guided economy. He has been served
with a show cause notice, he has to
explain.

The Economist of London—I was
seeing recent jgsues—has a headline
Waiting on Washington, which very
apily describes the present pathetic
plight of Mr. Asoka Mehta. He is, 1n
fact, being kept waiting day after day
in the ante-room. He reminds me of
a nervous candidate waiting to appear
for his viva voce examination before
the Board of Examiners waiting in
the other room, and the whole country
is waiting to see whether he will pass
this test or he will fail.

An hon. Member: No.

Another hon. Member: What no?
He will not pass?

Shri Indrajit Gupta: If he fails,
the No.2 ic pundit, the Fi

being demanded; it is being demand-
ed that whatever aid money is given
to us should be put more and more
to non-project uses and less and lcss
to capital projects.

13 hrs,

It is demanded that priorities of our
plan should be revised. It is also be-
ing demanded that what is described
as the dogma of industrialisation
through the public sector should be
given up. These are the demands
couched in various forms, in polite
terms which are being mooted every
day and which Mr. Asoka Mehta is
having to face there also while he
waits. I am reminded of Mr. T. T.
Krishnamachari once saying some-
where, 1 do not know whether I am
Quoting his exact words but it was
something to this effect, that this
¢ountry has to fight on three fronts,

inst China, against Pakistan and
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against the world bank. I do not
know whether this type of indiscreet
utterence by him had anything what-
ever to do with the inspiration to re-
move him from office. Now it is quite
clear what type of pressure is being
sought to be put upon us in the most
blatant manner, more blatantly than
ever before. There is the question
that henceforth all US aid must be
routed through the world bank. All
that means is that instead of being
given the freedom to enter into
bilateral agreements with countries,
we would be compelled to resort for
aid to the consortium which channels
its aid through the world bank. The
New York Times of the 15th April
said that “now the US can turn to the
world bank for advice on economic
plans of India and presumably such
advice coming from an international
organisation to which both nations
belong will be politically more
palatable and more readily accepted
than aid coming girectly from the US.”
This is what the New York Times says.
It is like the US carrying out many of
its military adventures under the
cover of the UN flag. They think
that it makes it more palatable. Now,
Sir, we have recently had a concrete
example of the sort of pattern of
development which is in store for us
if the world bank and the US have
their way. That is the fertiliser deal
which is also being discussed in such
details that I do not want to take the
time of the House. The terms which
have been laid down and which have
been accepted in these fertiliser con-
cerns are that they will be set up
with majority participation of foreign
private  capital, American private
capital; seventy per cent of the output
of these companies, fertiliser output,
will be allowed to be sold at the
price fixed by these companies; only
thirty per cent will be taken up by the
state or government; certain areas will
have to be demarcated where these
companies will have a monopoly of
supply Majority shareholding, of
course, has been accepted already and
the importeq raw material of liquid
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ammonia will have to be brought from
the Persian gulf. The point is: was
there no alternative? There is no
point in discussing these terms; they
are so humiliating. I am told—if it
is contradicted of «course I would be
quite interested to know—that some
time ago, one of the leading dailies,
the Indian Express, published a report
from the ministry of petroleum and
chemicals that over a year ago that
ministry had put up a paper to the
Cabinet asking for an annual allot-
ment of Rs. 25 crores of foreign ex-
change with which it was confident of
putting up four or flve public sector
fertiliser plants aggregating to a
capacity of one million tonnes during
the Fourth plan itself, All that we
would have requireq was some know-
how perhaps, We have got sufficient
quantity of naphtha inside the coun-
try. I want to know whether it is a
fact, whether such a plan was put up
by the ministry itself and why it
had been turned down. If so, why
is everybody from the lowest to the
highest in the ruling party, including
the prime minister in her person-to-
person broadcast the other day are at
great pains to explain that we are hav-
ing to accept it because there is no
alternative? I say there was an al-
ternative; there is an alternative. We
can spare sufficient quantity of foreign
exchange to build public sector ferti-
liser projects with our own raw
materials, without having to accept
these things which cut at the very
root of our industrial policy resolu-
tion. I 'may also ask, if it is economic
necessity which was what compels us
to do sometimes undesirable or un-
happy things, the economic necessity
which has compelled us to enter into
this Indo-US educational foundation
agreement? Had it anything to do
with economic  necessities? Surely
not—unless it be that we want to
help the United States to find some
outlet for spending their accumulated
PL 480 funds which hiave reached
quite astronomical figures and they
do not know what to do with it. They
cannot spend more than a certain
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amount under the Cooley Fund rules
to help investors in this country and
tney do not know what to do with
the balance. So, we come to their aid.
Is that it? Why have we willingly
gone out of our way to swallow this
scheme for a foundation which has all
sorts of sinister implications which
have been sufficiently aired and venti-
lated for the last few days in this
country? Why do we go out of the
way to provide them with an addi-
tional vehicle by which all sorts of
dangerous and most undesirable and
anti-national ideas can be percolated
into our cultural and educational field?
I do not understand it. The New
York Times itsel day after day has
been publishing in recent weeks the
most damning exposures and indict-
ments of the way the central intelli-
gence agency has been functioning in
the educational and cultural world.
This CIA is quite efficient, not like
our CBI of Mr, Guizarilal Nanda; it
functions quite efficiently and they
know what they are about, It is no
use Mr. Chasla telling us that we will
take all possible precautions to see
that nothing anti-national happens. Is
he cleverer than the CIA? 1 do not
think so. He will not even know what
they are doing. That is the whole
point of it. They do not know who is
a disguised CIA agent and in what
set-up. No body has been able to
catch them out yet except in one or
two cases here and there. Therefore,
there is this policy without reference
to which it is impossible to consider
any Financial Bill in the abstract.
What is the finance bill? It has some
relation to all these developments.
There is another point. Mrs, Gandhi,
in a number of rccent speeches and
statements, and I believe in the meet-
ings of the congress party also so far
as they are reported in the press, had
been challenging the allegation that
anything is being done which goes
contrary to the industrial policy re-
solution. She says: You please show
me what is there in the industrial
policy resolution which we have gone
against? I shall deal very briefly
with this question because something
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is happening in this country which is
the counterpart of these developments
abroad to which I had referred so
long. The industrial policy resolution
says that “it is urgent to reduce dis-
parties in income and wealth which
exist today, to prevent private mono-
polies and the concentration of eco-
nomic power in different fields in the
hands of a small number of indivi-
duals”. It also says that “the adoption
of the socialist pattern as a national
objective as well as the need for plan-
ned and rapid development require
that all industries of basic and strate-
gic importance or in the nature of pub-
lic utility services should be in the
public sector.” As far as this second
contention goes, I do not know whether
government considers in today's con-
text basic fertilisers to come within
this definition or not. If in the con-
text of agrarian crisis, food crisis,
fertilisers are not to be considered as
an industry of basic and strategic im-
portance, I do not know what is.
However, with reference to the clear
cut declaration in the industrial policy
resolution about the need to prevent
private monopolies and concentration
of economic power in & few hands,
what is happening? Many in this
House have been demanding over and
over again that the report of the
monopolies enquiry commission should
be discussed. It has not been dis-
cussed yet, though we are promised
it may be discussed sometime in the
future.

May I just refer to one of the find-
ings of the Monopolies Inquiry Com-
mission’s report? It has highlighted
something. There are 75 big groups
in this country, Those groups are
listed in the pages of the report. with
their names, details and their holdings
and other things, These 75 groups are
controlling 1,536 companies only. When
you remember that the total number
of non-government and non-banking
companies in India today comes to
25,661, out of that, only 1,536 companies
are controlled by these 75 groups. But
what are the total assets of these
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groups? These are the figures of the
Monopolies Inquiry Commission. The
total assets are, Rs. 2,608 crores which
is 46'9 per cent of the total assets in
the country in the private corporate
sector, and the total paid-up capital of
these 75 groups is Rs. 646-32 crores,
which is 44'1 per cent of the total
paid-up capital of all these 25,000 odd
companies in India. Without going
into it any further, may I know, at
this stage, how this thing squares up
with the objectives? This has not
happened overnight. This position has
been attained by these 75 groups over
a long period of 15 to 18 years. How
does this square with those objectives
laid down in black and white in the
industrial policy resolution, and inci-
dentally also in the directive princi-
ples of State policy which are en-

shrined in our Constitution? 1 do not
know.
A leading economist has put it

somewhere that the general approach
and recommendations of the Mono-
polies Inquiry Commission have proved
unequal to the task—it is really an
insuperable task—of reconciling the
opposing logic of capitalism and
socialism. It cannot be done, Nobody
has yet been born in this world who
has done it. I do not know whether
our new pandits on that side can do
it.

This report has given five reasons—
which T will just briefly tabulate—for
this increase in the concentration of
economic power in fewer and fewer
hands, despite the fact that during
this period we have been passing
through one Five Year Plan after the
other. What are the five reasons they
give? These are not their own words;
1 am paraphrasing. (1). Big business
could raise capital easily and obtain
licences easily, even though, of course,
as we know, many of these licences
remain unutilised. (2) Licensing au-
thorities and licensing methods favour
the larger groups and prevent smaller
men from taking up bigger projects.
(3) Assistance from banks and finan-
cial institutions give big business an
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advantage over smaller interests. (4)
Import restrictions and exhange have
Played their part in creating a pro-
tected market. Fifthly, foreign col-
laborators favour the larger groups.
These are the Monopolies Inquiry
Commission’s five reasons for this pro-
cess of concentration which has gone
on, and the growth of monopoly.

My contention is that this growth is
a decisive factor inside this country.
It is today operating not only to
swallow up the bulk of national in-
come, not only to bring about this
polarizations of wealth in the country
which is leading to so much suffering
of the ordinary people, but this is a
decisive factor which acts as a lever
for bringing in private foreign capital,
because the Commission has said that
foreign collaborators only want to
hobnob with people like these; they do
not want to hobnob, Sir, with people
like you and me, They want to
hobnob with people who own some-
thing. Incidentally, I think Shri Bhagat
knows very well—there is no time to
refer to all that—that if a study is also
made of the agricultural sector, the
rural sector, the same process of con-
centration will be found there too.
Both in the question of landholding as
well as in the question even of co-
operative credit, you will find that a
large number of smaller holders do
not get their due share of the credit
which is supplied through co-opera-
tives or other means, whereas a small,
handful of people with holdings, with
a total asset of at least Rs. 10,000 to
Rs. 20,000 are taking away the bulk
of of this credit.

An hon, Member: Shri
also says it.

Kamaraj

Shri Indrajit Gupta: He can join
my party if he likes. I do not mind.
This is one aspect, The other aspect
is, we are sick of being told by Shri
Subramaniam particularly that we
have no alternative also; just as we
have no alternative in the other
matter, so we have no alternative in
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the matter of going abroad for assis-
tance in respect of food imports. He
is referring, of course, constantly to
the exceptional drought conditions of
this year, as though this is the only
year when we are relying on PL 480.
That is not so. The only point I
wish to make is,—and 1 want a definite
reply to this—all your government
figures themselves show that the crux
of the matter is not the alleged
shortage in output of foodgrains for
which the statistics are most unreli-
able; the fact is that the actual mar-
ketable surplus, the market arrivals of
foodgrains, are showing a constant de-
cline in trend. What is the reason for
it? Your report—the Ministry's own
report,—says at page 8 that the market
arrivals of rice in selected reporting
markets recorded a decline during
1964-65—and that is the season in
which Shri Subramaniam was telling
us there was a bumper crop of rice—
and the market arrivals recorded a
decline in Bihar, Madras, Mysore,
Orissa, Uttar Pradesh, West Bengal,
Gujarat and Maharashtra, despite an
increase in production in most of
these States. 1 have found other
figures elsewhere, and I have worked
them out. The market arrivals were
9-7 per cent lower in 1964-685 than
they had been in 1863-64. In the
current marketing season—now it is
ascribed to drought—this trend has
got further aggravated. As far as
wheat is concerned, this report says
that the market arrivals have been
substantially lower than last year in
Gujarat, Madhya Pradesh, Maharashtra
and Rajasthan, despite a higer pro-
duction of wheat in these States. It
is calculated elsewhere that these
market arrivals have been about 25
per cent lower than in 1963-64. I
submit that this is clear evidence,
however much the Government might
try to conceal it, that what is happen-
ing actually is that there has been a
growth in hoarding of foodgrains.
Foodgrains are being held back; the
marketable surplus is not coming to
the market, and we are juggling with
figures to prove that there is an ab-
solute food deficit in the country. al-
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though their own figures show that
whereas food production has been in-
creasing at an average of three to
four per cent, the population has been
increasing by about 2 to 25 per
cent, Then, what is the explanation
for it?

The fact of the matter is that due
to the increasing grip on the whole-
sale market of big traders, big specula-
tors, who are also aided very often by
bank capital, the market arrivals are
going down steadily and the so-called
deficit is an artificel man-made de-
ficit. It has nothing to do only with
the drought of this year. It is some-
thing which has been going on year
after year.

Shri Dandeker referred to a
dilemma; that they are faced with a
dilemma. What is the dilemma? The
dilemma is precisely this: that either
you take measures against these
hoarders to bring out all the
marketable surplus and put it on the
market and distribute it, or, you go
to PL 480. There is no other way.
The Government does not want to
take steps for a variety of political
and other reasons against these big
vested interests and the hoarders and
cornerers of grain, for obvious politi-
cal reasons; and sometimes, of course,
they say that it would not be de-
mocracy, and that only a government
which is not democratic, which is
totalitarian, can think of doing some-
thing like that. So, because of that,
the people have to starve, and because
of that, we have to rely on PL 480.
This fictitious gap is to be filled in.

Mr. Deputy-Spesker: The hon.
Members’s time is up.

Shri Indrajit Gupta: Is my Group's
time over, Sir?’—Don't worry; we will
adjust our time.

Mr. Deputy-Speaker:
more speaker.

Shri Indrajit Gupta: We will ad-
just our time. So, the Government

have chosen this latter alternative
with all the disastrous consequences

There is one
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wheih  are flowing from it. And the
saddest part of it is this; hoarding has
reached a new level, high level pre-
cisely in a period when you have an
emergency in this country. The
emergency is still on; why should
people starve and tolerate this? I say
this because I find the Prime Minis-
ter, in her person-to-person broad-
cast, very tondescendingly, if I may
say so, and with an air of great
superiority, has said:

Finance

“I am certainly not proud of
the fact that we have had some
unseemly agitations and violent

otheests”

¥1e says that these are social and
L5149 t nsions which are the result
of development and changes. Well, of
course, therg will be violent out-
bursts and unseemly agitations, that
shocked her, if this kihd of thing is
allowed to go on. Why should the
people tolerate it? For what reasons
should the people tolerate it?

Sir, one or two points more and
1 have done. Have you considered the
measures that are being taken and the
overall impact that will accrue as far
as industrial peace in this country is
concerned which is very necessary for
industrial development angq produc-
tion? Let me mention a few things.
Rupee finance is to be guaranteed by
the financial institutions including the
LIC, 1 presume, to those junior Indian
collaborators who cannot raise rupee
finance to enable them to enter into
minority participation with  these
foreign collaborators who are going to
have majority shareholdings.  They
have been guaranteed in Washington.
do not worry, we the Government
through our financial institutions will
find the money to finance your junior
Indian partners. This new thing has
now come on the scene. It was not
there before. At the same time, these
employees of the LIC are being told
that already in their office in Bombay
the electronic computor which has
been installed, Model TBM 1410, is
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calculated ultimately to do the work
of 14,000 employees. I have got the
details worked out. The Minister
said that he does not know. When a
question was asked here in this House,
he said: “I do not know, while he
went about giving the guarantee that
nobody would be retrenched.

Shri B. R. Bhagat: Later on I got
a study made and I said that it was
not true.

Shri Indrajit Gupta: I will show
you the result of the study. Also, this
automation is going to be practised.
following the LIC, in go many other
places.

Then, Sir, there js the question of
inflation which was referred to by so
many speakers. Now, if we go in
for more sweeping measures of de-
control and liberalisation of imports,
injection of more PL. 480 accumulated
funds into the economy, whether it be
via the Foundation or any other way,
is it not going to increase the infla-
tionary pressures? Just at that time
the hon. Finance Minister has told
26 lakhg of Central Government emp-
loyees that in spite of all future infla-
tion and rise in prices they should re-
member that they have had their last
dose of dearness allowance and they
are not going to be given any more
dearness allowance. This he tells to
the Government employees in many
of whose cases even the Centrol Pay
Co ission's recc dation itself
rega~ding pay scales has not been im-
plemented to this day.

Thirdly. very cleverly, in this
Budget, in this Finance Bill, the tax
on bonus shares has been withdrawn.
Every day you cannot open the fin-
ance-page of the newspapers without
reading columns after columns of
issue of bonus shares, the companies
falling over each other to issue bonus
shares, because there is no tax on
them now. The impact of this is going
to be on another piece of legislation,
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the Payment of Bonus Act, where a
formula is laid down how the distri-
butable surplug to employees is to be
calculated. The effect of abolution of
this tax is going to be that the allo-
cation of surplus for bonus to emp-
loyees is going to be drastically cut
down. What hag been given with one
hand has been taken away by the Fin-
ance Minister.

Then there are these concessions in
fertilisers which I have already men-
tioned. 1 want to know, what is
there to prevent these majority par-
ticipators, these foreign, American
majority shareholders, after they have
demanded an area where they must
have monopoly in supply, where they
mu:t fix the prices. where they must
bring their own raw materials, ulti-
mately saying that in these areag bf
their operation the existing labour
laws of this Government will not do,
they must be tightened up? Why not?
This is like an octopus, It breedg like
an octopug with g hundred arms once
you allow it to come in. Once you
allow it to enter into the field of food,
industry, education, culture and so on,
tomorrow they will demand that Acts
like the Taft-Hartley Act and McCar-
ran Act of the United States will
have to be brought into this country
too to discipline labour, to prevent
strikes and to ban strikes, and this
Government will have to act as an
obedient policeman of those people
whom they allowed to come in here.
There is a charming habit of the
Americans, naming unpleasant Acts
after the names of individualg like the
Taft-Hartley Act and McCarran Act,
Tomorrow ~we may be faced with
Nanda Act or g Bhagat Act or a Jag-
jivan Ram Act or something like that.
1 do not know. We geem to be deve-
loping along that pattern. What I
mean to say is, you are deliberately
throwing the working class to the
wolves and you are risking widespread
labour unrest in the country. All
this is being done in the name of so-
cialism, that is, the beauty of it.

Finally, 1 would just say one Of
two things. The Prime Minister in

VAISAKHA 10, 1888 (SAKA)

Bill, 1966 14270
her broadcast, to which I have al-
ready referred, said that there are
two thoughts underlying this annual
plan. We have no more Five Year
Plans, those days have gone. Naw we
have one year plans. She said that
two thoughts are behind this one
year plan. She said: “The first is to

lay the groundwork for a break
through  in  agriculture”. How?
Through this fertiliser deal. The

second thought she said: “a judici-
ous casing of imports and the remo-
val of unnecessary controls”. Doth
these are the demands of the World
Bank. So, Sir, thig is what she has
said. She has said, do not worry, the
commanding heights will always be
with us. That means the public sce-
tor, I presume. Does the public scc-
tor hold commanding heights today?
In trade, in the export and import
trade, does it hold commanding
heights? In banking does it hold com-
manding heights? In oil does it hold
commanding heights? Where arc those
commanding heights? Let us get up to
them first and then we will see whe-
ther we can hold on to them or not.

We are in a mixed economy. That
is what the whole objective of our
industrial policy etc., has been stated
to be. But what about thig mixture?
That is the whole trouble. .The pa-
tient is now dying with the mixture
that is being given to him of mixed
econamy. What are the ingredients
of it? What ig the prescription?
Please tell us. There is the private
sector. the public sector, the foreign
private sector and the domestic pri-
vate sector and the public sector. All
these ingredients are there. How
are the ratios being changed?  That
is what we want to know. That will
determine whether this patient will
live or not.

An hon, Member: He will dic.

Shri Indrajit Gupta: Nationalisa-
tion is not a dogma, it is not a shib-
boleth. 1 agree. But nationalisation
was also visualised in the growth of
the public sector. So far as 1 can fe-
call, the last major step of nationali-
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sation taken in this country was in
respect of the life insurance compa-
nies in 1955. Since then 11 years have
passed and except for one or two in-
dividual concerns here and there, 1
think mationalisation has practically
been given up. It has acquired g new
definition. Whenever there is a gick
unit  which has been reduced to a
state of practically collapsing due to
embezzlement or mis-managemenf or
something by the private owner, like a
number of textile units, we should
step in, take it over tell the workers
that they must accept lower wages
and lower dearness gllowance, we
will run the mill, nurse it back to
health and then hand it back to the
original owner. This is the new defi-
nition of nationalisation. So, what is
the prescribed mixture, that is what
1 would like to know.

Finally, I will just say that jn cven
this  present Finance Bill the basic
direction jg simply to strengthen all
these trends which are leading us
farther and farther away from_  the
declared objectives to  which this
House and the Government are com-
mitted. The concessions which are
made here and which have been re-
ferred to by hon. friends over there
also, the concessions in relations to
the Gift Tax or the Expenditure Tax,
the abolition of tax on bonus shares,
the ratio which has been increastd
and the margin on the dividend tax,
all these are concessions given to
allow those 75 groupg which  have
been referred to in the Monopolies
Enquiry Report to consolidate them-
selves more and to develop themselves
at the expense of others, whatever
Shri Dandeker and his friends 'might
say here, Yesterday, 1 believe, he
gave some qualified support to the
proposals—he has to do it, that is his
job here. The Planning Commission
itself has stated in a recent report
that Indian economy remaing preéo-
minantly a private sector economy:
the entire agriculture, practically all
trading activities and major part of
industrial production remain in the

APRIL 30, 1986

Bill, 1966 14272

hands of private enterprise. They were
allaying the fears of people like Shri
Dandeker reminding him that you
are still ruling the roost, do not wor-
ry. This is the position and this is
the direction in which the Finance Mi-
nister’s proposals are taking us.

Then there ig the question of black
money. Thig is a battle for resources.
After all, the whole thing is a life
and death battle for resources. The
people will not accept the proposals
unless they are sure there is no other
alternative. What about the crores
of black money? We have not been
told anything about it. Have you
made any recent assessment? Are
there any proposals as to how you are
going to get hold of them except by
the voluntary disclosure? What about
Haridas Mundhra who is reported to
have been holding £1 million
abroad, all black money from binami
transactions, I want to know from
the Government the action they have
taken in this matter. They have all
the evidence with them, they have all
the papers. They have sent two offi-
cers to London who have brought
back all the evidences. I want to
know the steps that are going to be
taken by Government. If no steps are
being taken, why should people tole-
rate more and more burdens of excise
duties and indirect taxes? Why? What
for? To pay for Haridas Mundhra's
crimes? They will pever do it, come
what may, and there will be g strug-
gle against that.

Finally, I wish to say that the whole
crisis of resources which the country
is faced with today, on which the
future depends largely, is man-made
and man-perpetuated; it is not caused
by supernatural forces like drought
and so on. Therefore, all I wish to
say in conclusion ig that it is no use
just making a minor amendment or
two to some particular measure. That
can be done, that is being done and
that will be discussed later on. at a
iater stage. But today it is necessary
to know this. When we are facing the



14273 Finance

most serious crisis, I think, of the last
sixteen  years, they have to tell us
what they propose to do. The whole
country is alarmed and distressed that
the wh»le process by which we have
advanced all these years, despite all
the shortcomings, weaknesses, defects
and vacillations, is sought to be rever-
sed radically in a different direction.
If that is done. the country will go
down; this Government will go out.
I do not know what will come in its
place. Shri Hanumanthaiya seemg to
have qualms that we may go the way
of Indonesia; I do not know. But the
people of this country will certainly
fight against this development to the
last. T am sure, they have the
strength also to prevent this Govern-
ment from carrying out any surrender
or concession which is detrimental to
our national interest and vur national
sovereignty.

Shri R. Ramanathan Chettiar: Mr.
Deputy-Speaker, Sir, our country has
been passing through very difficult
times during the last year. Pakistan
attacked us and we had a very diffi-
cult 22 days of hostilities. But, our
brave jawang and officers have ac-
gitted themselves in such a way that
the whole country bows down to
them. 1 will be failing in my duty
if 1 do not pay my humble meced
of tribute to those valiant jawans and
officers of the armed forces who had
played a noble part during the hosti-
lities.

We have had drought in various
parts of the country, shortage of food
and other necessities of life. The oppo-
sition parties, taking advantage of the
scarcities and shortages, have been
organising bandhs, not realising their
national duties and patriotic feelings
of the people of this country. They
have been aggravating the situation in
such a way that they wanted to see
thot this Government does not func-
tion. But the people of this country
are far wiser than some of the mem-
bers of the political parties who are
in the opposition today. They were
not going to be cowed down by the
pleadings of the opposition parties. In
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certain parts of the country it turned
out to be violence and g lot of dis-
tress resulted from this violence. But
the people stood firm and did not al-
low this viblence to take a very severe
form, except in West Bengal and some
other partg of the country.

The Economic Survey reflects vari-
ous aspects of our economic life. Agri-
cultural production has gone down.
But we must not be disheartened by
it. We saould pay serious attention
to this aspect and take whatever steps
we can to improve agricultural pro-
duction. We must increase the yield
per acre by supplying improved seeds
and fertilizers, The Finance Minister
should not grudge allocating sufficient
foreign exchange for the import of
fertilizers before the fertilizer facto-
ries come into being.  Agriculture
should be given priority No, 1. How
long can we depend on PL 4807 We
should stand on our own legs. Then
alone will the world respect us. India
is a vast country. If we have the will,
we can do it. The people are patrio-
tic-minded; only the guidance ghould
be there. Proper utilisation of the
land will improve agricultural pro-
duction,

Industrial production has not shown
any appreciable results. Added t»
that, strikes scem to be the order of
the day. Pcople working in the labour
field should be more patriotic-minded
and they should think of the nation
and sec that strikes are avoided and
production is not affected. Then alone
can the industrial capacity be fully
utilized.

Coming to the sphere of taxation,
let me first take indirect taxes. While
1 should thank the Finance Minister
for the concessions he has announced
in thig hon. House yesterday, let me
say a word or two about the cumula-
tive effects of these excise dutics
on  various commodities  which
are of daily use to the people like
sugar, cloth, tobacco and one or two
other items. He hag declined to reduce
the increased levy on sugar. There
is not only shortage of sugar but on
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account of the low purchasing capa-
city of the people living in the rural
parts, they are not able to buy sugar
at these prices.

Then, there is the question of
shortage of kerosene, Recently, I had
been touring the villages in my cons-
tituency and I found that they are
being starved of this commodity for
the last two monthg or so and people
are finding it difficult to run  their
homes. That is the plight of the peo-
ple. T am glad that earlier in the
day the hon. Minister o’ Petroleum
and Chemicals has assured us that
supplies have beep rushed to such of
those scarcity areas in the  country
where kerosene is in  short suppiy.
But assurances alone will not do. The
oil companies have developed lately
@ link business, that is, the oil com-
pany is responsible for the distribu-
tion of kerosene and the dealers and
the oil company have linked them-
selves. They rush kerosen¢ to such
of those areas where they could black-
market it and starve other areas to
create an aritificial scarcity. The oil
companies are as much responsible
for the shortage of kerosene as the
dealers themselves. Without the co-
operation of the oil companies the
dealers cannot create this artificial
scarcity.

Two years ago when the then
Finance Minister increased the excise
duty on kerosene, he said that it was
only on superior type of kerosene
that he had increased it; but whether
it is superior or inferior, the com-
panies are clever enough to foist
upon the people this commodity and
say that the increase has been on this
commodity, without distinguishing
the superior or inferior part of it,
with the result that the people have
to pay a higher price for kerosene
whether it is inferior quality or supe-
rior quality. The Finance Minister
should take this aspect into conside-
ration. T hope, at'least in the next
year he wil] realise the miseries of
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the people in respect of kerosene and
see that the excise duty is brought
down to such a level that people
can purchase this which is of vital
importance for their daily use,

In respect of direct taxation, while
the Finance Minister has announced
one or two concessions in regard to
the increase of the level for Hindu
Undivided families, individuals and
has also reduced the tax by 5 per
cent in respect of closely held com-
panies, I would still like to make this
obscrvation that today the taxation
on personal incomes is at such a high
leve] that it is impossible for the
assessees to have any savings at ail.
Today our country has the highest
forms of taxation. No dobut, the
Finance Minister has given somc con-
cessions in respect of the corporate
sector, which he thinks will stimulate
investment, it remains Yo be secn.
All the same, I would urge upon him
to rationalise the tax structure both
in respect of the corporate sector
and personal incomes in such g way
as lo stimulate not only investment
possibilities but also to enable indivi--
duals to save as far as possible;
otherwise, it might result in dimi-
nished returns for the Income-tax
Department which means diminished
taxes for the Government

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shri R. Ramanathan Chettiar: 1
have not spoken even for 10 minutes.

Mr. Deputy-Speaker:
15 minutes.

He has 1aken
Shri R. Ramanathan Chettiar: No,
only 12 minutes.

Mr. Deputy-Speaker:
1.30.

He began at

Shri R. Ramanathan Chettiar: I
began at about 1.32. I hardly speak,
only once a year; so, you should be
indulgent in regard to me.
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There is a lot of talk about banks
in this country. "All ig not well in
the State of Denmark. I can say it
with guthority having been a Director
of the Reserve Bank for more than
17 years. I can speak with some res-
ponsibility and authority to say that
banking in this country is not belng
conducted on right lines. I am sorry
to say that fhe Banking Regulation
Act, 1949, is not cnough to control
banking in the country. One view is
the extreme view of friends on the
other side, like Shri Banerjee, Shri
Indrajit Gupta and Shri Prabhat Kar,
who would like banks to be nationu-
lised, T am not one of those who share
that vicw, but I also feel that the
present Rescerve Bank of India Act, as
it is constituted, is not sufficiently
effective in controlling banks in this
country. Those who are in charge
of bunks, taking advantage of the
loopholes in the Act, are able to do
a lot of harm not only to the share-
holders but also to the depositors in
those banks.

It was 35 ycars ago when Govern-
ment had appointed a Central Bank-
ing Inquiry Committee to go Thto the
whole structure of banking in this
country. It is about time that the
Finance Minister gave thought to this
matter and appointed a Central Bank-
ing Inquiry Commission to go into the
whole structure of banking in this
country, both in the co-operative sec-
tor as also in the field of scheduled
banks not excluding exchange banks.
Even co-opcrative banking institu-
tions should bc within the “orbit of
this inquiry. 1 would earnestly urge
upon the Finance Minister to give
thought to this matter and have
this banking inquiry commission ap-
pointed at the earliest opportunity.

Coming to some problems of my
own constituency 1 would like to urge
upon the Finance Minister as also the
Planning Commission to take up one
or two sch in Trichi ly Dis-
trict of Madras State where my ¢ons-
tituency lies. Noyyal River Scheme
has been pending for a long time and
I have already brought this to the
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notice of the Minister of Irrigation
and Power that this should be includ-
ed in the Fourth Five Year Plan.
This is situated in Karur Taluk of
Trichinopoly District”in Madras State.

There is also the Kodaganar River
Scheme which is in the Kulitalai
Taluk of Trichinopoly District of
Madras State. Both are in my cons-
tituency and both these river schemes
are essential for bringing morc land
under irrigation. So, 1 would urge
upon not only the Minister of Irriga-
tion and Power but also the Plan-
ning Commission to see that these
two river schemecs are included in
the Fourth Five Year Plan.

Then, a word about the Sethusamu-
dram Scheme. This has been hang-
ing firc for a long time. Investiga-
tions arc going on and a special offi-
cer has been appointed for this. Gov-
ernment should treat this as a national
scheme. They should not think that
this only bencfits Madras State.
This is a national scheme Te-
cause once the Sethusamudram
Scheme is implemented, ships
need not go round the island of
Ceylon and they will save so much
in freight and other port charges
which they have to incur in Colombo.
So, I would like ‘this to be incluffed
in the Fourth Five Year Plan.

I would have liked to say one or
two other matters but as the time at
my disposal is near to an end, with
these few words, I thank you for
giving me an opportunity to partici-
pate in the debate on the Finance
Bill

o) guN GETE  (AAEHTANT)
Iuene WeTEw, g & fegema
I AT F & & i e gt
ow g f& gt ImY oY ggmer @
e AT ATEEt ®Y Ny A qw o
Qo UHo Mo ¥ WX gy ¥ o fafaredy
qEET g9 W WX W awa feor o,
g AT wT & | g frwe @ avg A
T Y, AR fad 4 ¥ ¥ ¥ W

w dr ) e oy fe o N g



14279 Finance
[st gma wmre)

A 1 a9 famr qr fwd o axdf
o & faw, g wer o SR
T FCA | A qg T 2 R oAw
g A 9 vy Feer A &
aF HIT IAR! FATY FT ORI TH
ag o 2 gl A€ dF & af ¥
It AT ® faady qmar ¥ g§
TREEA A dEd §, AU A
tere fAfgdt w1 sy ¥ fo,
-fEfma & 3, A ig gy
¥ fay ol o sami & fo¥, a7
agrar g faee & ar A8 faae

Y wrew fafaee agi a7 o,
Eo@ol{oﬂi,{‘ﬂ.‘!ﬂfﬂhm
R gy wfed § oar amrEw dar
g & wem & @1 fF agmmar &
fareret e & sl | Afew w@ W@
m%fﬂ&m%f*ﬁwmﬁ
qute mraw & fasr |/as av 78

@afy daadls T @er g
I F ogw gAW wT TR E ) A a®
qum w1 @ fF 9@ gw oag /9 fw
TATQ AAATHY FT qAT T@ W@, T H
qifed % #a1 ofcadw wAT 9¥M )
Ty A FET FQ ¥ i omon fTmw
& Aarfaw, W qorTmt § warfaE
£@ W ¥ QAT a9 qWAT ) A qAfE
T & 2 W wEw 9w
IATHY FT ITHA FX, A ey a1
¥ og T ST @ew @ &R & 1
wifas agrEar @ o awd 3, AfeT
W qg WEE I e A ae #
FEUAT & FATT HIH 7 T, a1 g A
! T ¢ 1 wifew adET gEd §
I WY wow @ ¥ fay, al
AW € ¥ AR & NI w9 ¥ AN
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q% 9F AW &, 7 gAY feredt ¥ afcadT
IE FO FFA & |

O A W X wEAr A g,
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Iq F QM A @ @ faTar
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¥ o 2w § f5 I 100 ¥ & T
m AW A AT oY ¥ far ag
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1 4281 Finance

ol CEEw EE ¥ oW W
wg gema fea § fr afe agr & 8T8
N g7 fowr o, eA-gETRe W
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STy | WA qE 9T I foy QR
& arr @ G A A wed M avw
T, St & T @ @ & und
Y AW F7 A 9, FR F faww
qT 7 #eq & « € adar vt gf, faeer
# get-aTd A =t gk qw weT
@Y 3, gTal O g1 §, WX 9% ey
¥ &7 43 fadmr A § ey A
A% | A 3gt A fowr w1 Ifaa
FTRNIET G GFAT &, T @A T F_ww
&Y, T @A FT TRTE & FAT
2o ommar zg f& W A
FbFT et & & 3
qAF § § a8 WF WX g@ 0% AL

9@ T wiEt ¥ oF wwa fEy and
fomd st wifs &, g

i

. B
133
a4
#3244

oF ar forawy & s a=wt s
agar f—ag § R S W 6|
g # auf gf fe @ € 9w A
196465 ¥ 88 fafeus o7 & w07
g e aFe quwEm ww
g L W@ am & wRT
et #§ o ¥ ae ¢ fe ame
qUEAEN W S EWT | §T AW W
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wEiff el ivd &
qm® | A ag s & fE FvE & e
wig @ifw @, afew afs wnic w1 &8
T N gEEEE wiew Tg fasd
@ &Z WA TN ®T gL AEY WA,
qg gut ¥ 7w § fs ga g qg
¥ To e ¢, AfeT J@ IF W
afww g qF Ag w3, 6
8y argT A JEET fs gEw @a N
§IAX ¥, 9 aF  HWIFE QUK
T A A A

14 hrs,

wz @ fae ARt w1 areaw 8,
§ Wy gafsa § 1 &% gfaaear g% aOw
gy § W I fag oz § G
g % far do<dw uATeew, AW
Fitg & fa¥ 996 g § 1 mddT
Fiq T W T JAER ATATESE
gEzT 81 25 ®UT Tq@ Y o o
gooraraTa ¥ foed a9 gw fagas
I § 8T a9 & famsy w3
¥ AT | 9% €991y G w@r & o
A AeATd gEE & | g dreeeY
& AT JY * FETAT BAXT qg4_T
dfrr et wEEd #98 §) foe
®T W WY 3G A WIIRT 94T «@;ay
fe faad afasewt < B, foad
G wniT §, I gIvE ¥ ¥ W
A @1 7t § 1 W 99 wdT g
& ar oft & av o afegafey
t T g T b o
gt & 1 afew AN s wage
I grem w0 w<gt g X, ww gk 2
@R Hfma ) fork ) & 27
w41, TR AN K femt )
# T 2w 7T 97 | W W9 o feet
*T 1950 ¥ A f5ak ff 37 & qwramy
T 8 W) gaT A fE @ A e
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afg g & 1 T WA T § R R § A TOT I & FGT YT XEH

A § 3T qT g ¥ faaw oy
& foraa 3w & & = g W woqme
9 AT $T A 4 a@ o
f& @ @7 &1 Qund 71 =t @@
Wi amA F A @ Y TR
T A A A T R EF A F
AT TYT SATET T g | T
AT FT FTH g9@ 2 1 F 999
Faq F7AT AX &, 9F Fgar Ay F
faq aagel % WY @eT ¥ § moer
T qFAT QA I, AUAY Awgr agA
Ax 1 &awmarg fr o o afrfeafy
wodY Y Al 3 A1 AAT ¥ F wHEy
g

o 2w ¥ e T Y@ o
g afsw sar Ay WY s Y 2 ) oF aw
oar 2 5 fam & o v aga wara
o aR amA ¥ A w1 W R
fom a@ ¥ IAAT AW &7, fem
a7z & I @A FL | A@ I
T FT TEEEN FAT 2 AT am
oy Ag & fF wm waw A & s
afe TAdE F1 Tfgd fr g mamA &
qRT A AT WX ¥@ fr vy & 3N
;¥ gt 3 @ wrmsfes W R,
I 5% w1 7Y B, FA9 0T T gAww dww

AW I QLT ET AN @ gaR
¥ faelt g€ & Edfee § 1 wmrERmA
¥ OF TAET T W9 g G FT w5
& =7 59 S 1 wioRT g« fawTeeT
By

eAl T ¥ I9Ar # wawd &
= 99 g€ v 1wz oA fr e
¥ 39 =9 wv §, Fe-Aehwr Y va
F 7o oY gf & TEwT Fw A
g 7 Wt v maRdE A qatw A ¥
I war & Afyw faw mar ¥
NEAT VAT ¢ IA AeA FT FTATC Wi 97
GOTA FY qIEA TET AR F AT TEY
# A @ Frm F oA A 9w A
g AFAr 2

T8 WeT ¥ $g AT Ggama st
oY == g & 1 wwaEr ¥ o w@T 2
f& gef #3194 F79 &) J®WE £ 4
W ¥ QT AR g1 oAwdr & aF
wfed) s3we A & /I Snil €Y
A g A& g wFAT @ @Y 39 awg
&1 grfea faaen & & fag w9
W FTAT FED QAT & 1 R AT
T QR I AE w2 gW A
i B LGl SHEIE i ]
T TR W &Y & i e ¥
AN wrA ¢ IAFT A wrEvERAd §,
I W YW ¥ A% | AfeR W
¥ s @I KD ®T O v
Wk feiagfen qua & T gt
& A a9Ty tEE f6 O Y v @,
W Y e § @ Towr T § )
& ux faere 3T ATRAT F 1 AT WX
Y 1T ¢ ®OF 91 | a7« N Oy
& qo®) qaan A § ) 99

W W qEfasa gl 1 aw g
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g @Y wE oY fF AT ag go Do &
wgdl # diiT w1 A 24 T N fawar
q | S am g ¥R ET A
FE AT 7@ WG 'y F fawar
W avg ¥ @ o g e fm e w
T FGT QA § IF AN F W QY
& 1 saraTYy o WX S Ixvafa A @
WA FNTAATAANE | FgA X
fow g St & &19 g & g faaT dw
v A £ fF oy oad
AT Y a9 § | FOT § ATW FAR
@ froar & ag ama @@ Efewaw
TR § #1% @ | qrer aga AmEi-
TG JETE | FT an ¥ FpFE
ww g @ ? ¥ IW AN aw
T 9 qF A QAT | FAGE AT
W QA §Iq qTg 97 AT § o
™ A T AT e aga e
& ST grm AT dw@ar grm feogw
RNA 9T $ 79 K O ARY § |
AFTT TG W A & gARTE
Fig a3y ga, dawwa w@a @m
T 23A7T T340 O A AN
{77 ¥ w0 A ZIAT W@
TH ATEY &9 A9 F g § 9w Ay
g o

it A am ? fe crfafrsfer
foered wfqwa # s9AT Q9T Y
21 g gasy ford ) wEven w7
g+ TR a1 dEr S ¢ feode
TS g a% T FAAR FAY
famat 2T ¥ oY i< A § oY 1w
ST A A 1 I A A
T S WY ;e ¥ wifowr F3 0 I9
¥ greR Ay wqT A wwfgg o
QAT A6 q9A9 &6 AG
o wfer | & Tk g ¥ Ad g
f& aTeAR =% ® uw o W
g AfeT 0 Aer qF T4 A
afge afs M @@ F wew qF

VAISAKHA 10, 1888 (SAKA)

Bill, 1066 14286
&N I A Y AR WY A T
T FE

I gAY gaw faar @ fe wrio
To THo & Wraw) g7 W & fag W
g 1 fom o cfiseas 1 e
T gt &, forwr 3 v fafom Y
o &, e 3 fafadg Ao
# ety AEY aré g €, 9 enfaafar
¥ wfes adt dar 2, I gt O
FUEY &IT & FI@ATAFTAIE | AT
A 3 ? ww fmR WA Ay
wfadey wY ¥ | WG A® FAWT
Tl w1 §A &, &% & qww g,
IJEA A gAY oY @7 faar &SP
wgt @ fefosa arcice &1 A4 ¢
A H aga v w o g qfes
fwz fomr frg @ & 7 @@ o
N g TgA ¥ fon Qv @, wwfAn
a7 # far Ty qTaA I9ey & I AWy
® I AreTdA & e & waw 4G 9T
a¥ {1 aF i ag N v
aife ga wrEdz fweT o fraT 7 @,
AT gt o A7 ¢ | HfEq g
wE faode ga oy g fe,
defiea  forar gaa Al ot Wi
¥ gredY 39 I 7 @ A fr ey
% a@ § ¥« AR A 0% AT qfenrw
&s=7 greraAr wr fagr @A
o gEy A A e agne o F
W g f& ofers asw @
g a1 AfF & a7 gagg qEAr
g fr ofw dvv ®1 g0 ady ot #
o garfar 4 7 1A &Y A
W femg ang # 7 wr aw gwo
WA fraaTidz 1 mar &, o
W | w W fr gurdy aifdy wmr
e gt ¥ A g Aaremaa gt
¢ w7 fer ag Ew w1 o arferd
% X AT &1 A wwTA g oA
frgmwad | Ix A e gw oy @
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£ IE ARy % T F G )
W QAT gAY 99 @ AW A9 &,
aq v gt WA W FFRAEEE g
AW g @AfTE §EE W 3%
M, & A Ao Y O e
T 97 AW TS FT T AY ATELATS AT
T FW K 5 gw qgr awfaee g
Ry & a8 TR ey S qmfae
T W oW @w g AE 8
T | T IR R g, A g
T @A w1 faeel fE s e
a3 7 @ o A qgi ¥ wiEar I
# wwwan g f& v ¥ querE 9@
¥ fau agde §9T A afeerw dwx
AR ® fAw T FW OFET |
STEEE  §9T Y WYA "I TF R
qAEaT WifgT | EwT SO g & R
ey amw= §, ¥ g1 @Az IgEe
G ¢, THAET ¥ qg wIEATAE S
3, TEAHT ¥ ag AT T 2, WA
TENE ¥ AT R, AmE| agr
A ¥ar 2, I N A § IEN wR-
NEE  faax § ok N gy T
guRaT Sfge f6 a8 AN ATEaE
gfa §  afew ag aaa Tfgn 5
safga & fog Sam & FG0 &0
WX S9X gAr fegr @ gure & ot
WA FET AR IR L HATH
Ll

& wrEr gmard § e oo qR
Aoy w1 wwg fam

Dr, L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, my predecessor
spoke of the dreams of Gandhiji, of
the vision of India .that he enter-
tained, of Ramrajya. The fundamen-
tal or the quintessence of that dream
which has been the cherished goal of
Indian civilisation and culture is con-
tained in the value of abhaya, free-
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dom from fear. It Ys this value which
is, I think, basic to our culture and
basic to the future of our democracy
and of our nation. I feel that Theré
is cause for concern today on account
of the pervasive chillenges to the
very fundamenta] tenet and value of
abhaya in our culture and in our
society. The very foundation or
framework of the value of abhaya Is
being undermined today by forces
which are either alien or which~are
antithetic to this precept and to this
valoe.

It is in this context that I should
like to emphasise that fear and vioi-
ence have for some time past begun
to corrode fhe conscien¢e of our de-
mocracy and the conscience of our
society. It has begun to sap the
vitality of our democratice founda-
tions. It is this fear and hate that
we must overcome if we have to
surmount the crisis of confidence
which we face today. Our horrizons
are today overcast by various kinds
of fears, fears which gre pcrvasive,
intrinsic and innermost, fears which
are often articulated on fhe floor of
the House but countless myTiad fears
which are inarticulate and voiceless
in our Republic; it is Yhese fears
which must be eradicated. It is these
fears the sources of whitk we must
see and examine very critically if
we are to salvage our democratic con-
ception, the vision of 1India which
Gandhiji gave to us.

We are afraid today of the failure
of Shri Asoka Mehta's mission to
Washington. We gre afraid of the
uncertainty of the monsoon. We are
afraid of the uncertalnty of the
American assistance just as we are
afraid of the failure or the uncertain-
ty of the monsoon.” We are afrai
today of carrying to logical conclu-
sions the foundations and the precépts
of the rule of law Which are en-
shrined in our great Constifution,

In a country which is led by as
gréal a party as the-Cdngress Party
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with the great traditfon which it
hasg behind it. with the years of
struggle for liberal ideals and ohjec-
tives, it is a matter of great concern,
and it should be a matter of great
concern that fear, sycophancy and
flattery are taking the place of our
cherished goals of fearlessness, of
establishing freedom from fear.

1t is in this cOontext that I should
like to place before the House the
concern and the alarm and the angu-
ish I have felt at what is happening
today in Bastar. It is not my purpose
to refer to the factors and the forces
which led fo the tragedy at Bastar.
That was dfscussed at length in this
House. “But when the debate was
concluded, gssurances were promptly
forthcoming that“the commission of
inquiry which had been appointed
would naturally go into all these
matters and would give its findings.
The question that arises is this. From
the various fatf; that have come to
me, as a man in public life, and as
also the convenér Ot the Bastar In-
qQuiry Aid Committec of Members of
Parliamént, and facts whicR cause the
deepest concern—and I say this not
in a spirit of partisanship; ] say it
not because I would like to make
any political capital out of  jt—it
appears that objective conditions for
a full and fair inquiry simply do not
obtain in Bastar today.

I have met a number of lawyers
from Bastar, from Jagdalpur and
from Raipur. I have talked to people
who are objective and detached, im-
partial and independent, and %%vse
only concern is fo s& tnat this tra-
gedy is unravelled for our future
edification

I have learnt that there exists today
a very large armed SAF putrolling
force in the district of Bastar, which
goes about in the name of partolling,
which goes about terrorising the
people in Bastar, which goes about
harassing and committing excesses
and inflicting untold miseries on the
people of Bastar, which goes about
collecting, exacting and extracting all
kinds of bribes from the people, which
goes about coercing and forcing peo-
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ple not to enter the town of Jagdal-
pur to give any Kind of evidehce,
which tells the people that they must
disclaim all connection or knowledge
of what happened at the Palace firing.

I should like to know whether the
Government of India considers it at
all necessary for itself, the federal
framework notwithstanding, to keep
itself informed of what goes on in
Bastar. I would have thought that
at least after what happened in Bastar
and after the indignant debate that
took nlace on the floor of this House,
the Government of India would not
relapse into its routine attitude of
complacency and of unconcern.

I have come to know that the
accused officers against whom the
charge directly is that they cxceeded
their authority and abused it, continue
to remain in charge of the affairg in
Bastar. They continue to unleash
what I am sorry to call a kind of a
reign of terror by their very presence.
They continue to give dirc warnings
to the people in that area to {foil
and to bring to nought the inquiry
that has been instituted. And what
is more, section 14¢ continues to be
clamped, according td the Information
available ® me, in that whole area,
so that there is no freedom of assem-
bly or of assoc¢iattorr %o that people
cannot discuss, so that people must
hide and conceal theif “Teelings and
their thoughts and what they know
about the tragedy in the palace firing.
I am told that whoever happens to
visit that area is assiduously shadow-
ed by the authorities. My telegrams,
which I sent as convener of the
Bastar Inquiry Aid Committee, to
various lawyers who professionally—
I am sure the hon. Finance Minister
who is himselt a distinguished law-
yer would share that—have the social
responsibility for the maintenance of
the rule of law, without partisanship,
without partiality, but with fearless-
ness, were delivered as late as after
a lapse of five or stx days Ordinarily,
my enquiries reveal that these tele-
grams should take no more Than a
day. 1 would crave your indulgence
to lay these telegrams in original as
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delivered to the recipients on the
Table® of this House, to show that a
telegram sent on the 21st was deli-
vered as late as the 26th afternoon.
And what is more, these telegrams
have been delivered, since tire firing,
without covers. I do not know
whether the Posts and Telegraphs
Department fiave adopted the prac-
tice of purveying telegrams and dis-
tributing them without covers in the
whole of the country, But it sounds
very suspicious, to say the least.

I should like, in thfs context, to
cite certain instances which have
come to my notice, and these instan-
ces are complaints by one Thakur
Krishna Singh Bhadauria who was
beaten because he resisted the mole-
station of a local woman by these
men of the SAF patrolling force.

There is a complaint by one Phula
Devi who was being sought to be
molested. But what really causes
concern in my heart are two state-
ments made by men in public life.
The first statement 15 by one Shri
Prem Das, and 1 would read an
extract from the news item appear-
ing in Dandakaranya Samachar of
Jagdalpur, of Sunday, April 24, 1966.
It says:

RIURTETE ¥ FEIET AT oY SwE
mRfar  ‘gETT ®Y, 0% §W We
¥ wgr B awe faxr § @ A9 wAw
F v A ag oA S fE gt
AT FY AR A g AquTy AES
qfem wa g fm agF F arard qan
afedt & qvX feX &) wegw ¥
ofe® &1 T TE T T E ) AN
s gtaT & gfe| mee S gafag
Juy gu & fF atw sl ¥ A
gfew ¥ fawg ®1€ &1 7 7TF | qEEA
gfers 3 GAT aTaTaer ST v sifa-
arfagl & <=1 @r & fv 7 o afer
gfe aur R ¥ fadg ¥ dwm
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a1 MATFTOE FY aTd FT ¥ < T
A G AT faegER w3 F 1 e

T § WAWIT IWAT adr  wfRETEr
Wt T F oy § oA & W
T faw ¥ gfaw @1 wfucw &
I IF g § Awer gfew A ged
Aq IF  ATH FHVA FT HQAT FT 9@V
AT g ag ]

Another statement comes from an
MP who visited Jagdalpur, and this
statement is a most telling story of
shame in the matter of prostituting
administration for its abuse. Dr.
Khubchand Baghel, Member of Par-
liament belonging to the Congress
Party in the Rajya Sabha has this to
say:

“....that in two days he had
visited certain villages to apprise
himself of the condition prevailing
in the district after Palace firing
and from what he could observe,
he felt distressed that there was no
normal functioning of life in wvil-
lages because of police joolum.
Dr. Baghel said there were recent
instances of police atrocity, for
example. at Kukanar, one Thakur
Krishnapal Singh was manhandled
by three SAF men because while
they were teasing and cutting
dirty jokes with a young woman,
he intervened. At Tokapal, one
agriculture extension officer and
his clerk were manhandled without
any palpable reason. In the course
of his visit here he had received
many such complaints and it seem-
ed to him that in the hands of
the local authority, there was a
mockery of democracy in this dis-
trict, he said”.

Further:

“Dr. Baghel said the police force
employed in the villages had been
creating lawlessness instead of
maintaining law and order situa-
tion. In fact, there was no nced
for retaining the police patrol in

*The Speaker not having
mission, the documents

subse quently accorded the necessary per-
were not treated as laid on the Table,
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the villages. their withdrawal at
once only would create confidence
of the people, he said”.

This is a statement by a Congress
Member of Parliament, a person who
ig esteemed for his record of selfless
public service, and here is a fearless
articulation of what he saw. This
makes verv distressing reading, to say
the least. 1 would like, therefore,
that either the Prime Minister or the
Home Minister visit this place, that
objective conditions are created for
the inquiry to be held properly, that
sec. 144 should be lifted and hat this
much-hated SAF patrol force which
terrorises people is expelled and alter-
native arrangements made. This is the
least we must do because we are con-
cerned about the rule of law,

1 have been told that Shri Morarji
Desai is supposed to visit Bastar on
account of his concern for Adivasis.
The Adivasis Sammelan at which he
presided wag inaugurated by Shrimati
Indira Gandhi and she also gave ex-
pression to noble sentiments, senti-
ments which are most welcome. I
hope that this matter ig not ticated as
an isolated incident in a far-away
inaccessible place, that it is treated
with the concern that our nation’s con-

i must ily feel, and the
concern and alarm which statements
such as that of Dr. Baghel must neces-
sarily create 1n our hearts.

In this context, before I conclude, I
would like to mention that a consider-
able campaign has been unleashed in
the districy of Bastar for showing the
greatest of the Chief Minister of
Madhya Pradesh. 1 have nothing
against him. I do mot know him. I
knew earlier that he had a reputation
for being a Strong man for being an
iron man. It is a tragedy that iron
men take too much upon themselves:
it is a tragedy that iron men must
take it upon lves the functi
of violating and transgressing the rule
of law, But whatever be his
personal involvement or lack
of it. the point is that buoks  like

562 (Ai) LSD—4.
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‘T F FgA, like AR qeq
gfea groer sa@ fow € wgEY
books like The Man of Destiny: Pandit
Dwarkaprasad Mishra, are being dis-
fributed at this point of time when this
inquiry is going to be held in large
numbers by certain sycophants in the
whole  district of Bastar to mislead
public opinion, to frighten public opi-
nion and to create a situation in which
the inquiry that has been instituted
cannot be carried on in a fair, impar-

tial and full measure.

Shri N, C. Chatterjee: T'o makc it
abortive.

Dr, L. M. Singhvi: Before I conclude
2. this subjéct, I would like particu-
larly to cite what Rabindranath Tagore
said once, because I think that this
concerns the duality which characteri-
ses our democratic functioning. We
are u democratic nation deeply com-
mitted, T think, to democratic values.
The Congress Party itself has tradi-
tions of adherence to democratic ideals
during the independence struggle. But
it seemg that

Shri Surendranath Dwivedy:
Congress Party died long ago.

That

Shri K. C. Sharma: You have not
burried it. It is very much alive.

Dr. L. M, Singhvi: Unfortunately.
‘here has crept into our democratic
functioning a certain duality which, I
hope, is only an element of duality and
not an element of a split personality
or schizophrenia. I do not want this
Government or this country to pay
mere lip service to democratic ideals
without actually adhering to them.
without being prepared to go through
the red hot trials and tests for main-
taining the rule of law and democracy
which any great nation should %
prepared to do. This is what our great
national poet said, and this, 1 think.
has great relevance. He said:

“I come out alone on my way to
my tryst. But who is this that fol-
lows me in the silent dark. I move
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aside to avoid his prosence but I
escape him not. He makes the
dust rise from the earth with his
swagger; he adds his loud voice
to every word that I utter. He is
my own little sclf, my Lord, he
knows no shame; but I am asham-
ed to come to thy door in his
company”.

These lapses are that aspect of our
self. this evil, in the company of which.
T think, any democratic Indian would
be ashamed to come ‘o the altar of the
ideals enshrinedq in our Constitution.

It is in this perspective that I should
like briefly to touch upon the question
of the continuance of the cmergency.
T am afraid that Shri Nanda, when he
replied to the debate on the Home
Ministrv's  Demands. did not touch
upon the constitutional position and
did not say a word in defence of the
verv specious argument he adduced
earlier for continuing the emergency
because an emergency could not be
proclaimed under the Constitution.

Shri C, K. Bhattacharyya: The
Onnosition 1eft no time for him. In
fact onlv 20 minutes time was avail
~ble to him.

ot "W wmR (FET)
somer wElaT, wi uw fade atew faar
I, & awme fax w0 sfaE
aHo e ¥ |

ITeTM WARW ;. AE A @
g wm dfso

Dr. L. M. Sinchvi: T want onlv to
reiterate one point. T think the Gowv-
srnment of India would have to read
its Constitution again. I think they
would have to re-educate themselves
in respect of what the Constitution
contains. As a matter of fact, T was
sorry that even mv distinguished
friend, Shri Asoke Sen spoke, he also
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spoke of the possibility, of the need.
of making a constitutional amendment.
What I wish to submit for the conside-
ration of the Government and for the
consideration of my friend such as Mr.
Asoke ‘Sen, about whose interest in
the matter T have no doubt whatever,
is that the Constitution sanctions as of
now the proclamation of emergency
confined to any part of India. Read
article 352. As I said on that day,
read article 359, and you get a clear
picture that an emergency which can
be proclaimed throughout the country
can also be proclaimed in a specific
part of the country. I have not the
time to go into the constitutional pro-
visions like articles 352, 356, 358 and
359. but it is crystal clear for any one
who is willing to read them impar-
tially, who is willing to read them
with a view to interpret them liberally
and harmoniously, that there is abso-
lutely no bar or ban to proclaiming
the emergency or to confining the
cmergency to certain areas of the coun-
try only. If an emergency cannot be
proclaimed except in the whole of the
country, then to proclaim an emergency
because it is needed admittedly only
in some parts of the country is another
sillogistic contradiction in my opinion.

I, however, welcome the assurance
that the Home Minister gave that in
actual fact the emergency would be
confined only to border areas, but I
feel that in accepting the advice of the
civil servants in this respect, he has
done himself a grievous wrong. The
graceless way in which the emergency
was sought to be revoked has not
done any credit to this Government. I
can only say that perhaps Mr. Nands
is more sinned against than sinning in
this respect because he had accepted
somebody else's constitutional advice,
and I hope that the ouster of courts
and the pensi of fund tal
rights which obtains today under the
emergency would be removed before
too long, and that this state of affairs
would not be allowed to continue for
a day longer, as the hon Prime Minis-
ter somewhat euphemistically put it.
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1 hope that the intention underlying
the Prime Minister's statement would
be implemented in letter as well as
spirit.

I would like very briefly to draw the
attention of this august House to the
dimensions of the threat, nuclear
threat, poseq by China. We hear now
that China is on thc threashold of ex-
ploding a hydrogen bomb. We know
now that China would have the capa-
city to deliver, within 200 miles of
its borders in Tibet, an atomic or a
hydrogen bomb device on any of its
neighbours. I would like to know as
to how the Government wishes to deal
with this threat.

Shri C. K, Bhattacharyya:
moving the emergency.

By re-

Dr. L. M. Singhvl: Silence is not
enough. Government thinks that the
argument is so sufficient that it is
superfluous to make a reasoned reply,
but the country is waiting for such a
reasoned reply which has not yet come
forward. I do not advocate nuclear
promiscuity, nor do I think that nuc-
lear brahmacharya is the answer. The
answer to this is a hardheaded re-
appraisal and rethinking by the nation
and an adequate and satisfactory ans-
wer by the Government to the peo-
p'e, because they are answerable for
the security of the nation to the peo-
ple as a whole and to Parliament.

Before 1 conclude, like to touch on
two aspects of the financial manage-
ment of the operations of the Govern-
ment. T would like very much to say
that it is fortunate for the country
to have a practical man, a man with
experience in the field of law, which
T think entitles him to deal with the
thorniest and the most complex pro-
blems. but what I do not understand is
this. How does he claim that thero is
no more than Rs.25 crores or slightly
enhanced element of deficit financing
in our budeet? If a proper assess-
ment is made, if a correct calculation
is made, I think it would reveal that
there is an element of not less than
Rs.400 crores of deficit financing even
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in the budget of 1966-67. After all,
he must tell us at to how he calculates
the ciement of deficit financing, whe-
ther it is merely on treasury bills
that he bases his figures of deficit
financing or is it many more items,

1888 (SAKA)

including P.L.-480 injections into
our economy, which are also a part
of the pattern of deficit financing

and this inflationary pressure. In 1963-
64 there was an over-all deficit of Rs.
280 crores. On the basis of my com-
puting. the money supply rose by as
much as Rs.440 crores. Prices rose
by as much as 9 per cent. I do not
see how the hon. Finance Minister
can convince this House or even con-
vince himelf that with a dose of as
much as about Rs.400 crores of dificit
financing, the inflationary pressures
could really not be runaway.

I would conclude by referring to
our foreign exchange crisis which,
it must be admitted, has reached the
nadir of distress in the words of Mr.
S. G. Barve, a Member of the Plan-
ning Commission. He says himself in
a recent speech he has delivered, that
it would be extremely thoughtless
for anyone to plan the way we have
planned. He says: What would you
think of a housewife who spent away
all the family’'s monthly budget on
the purchase of a frigidaire, meat box,
kitchen range and other useful aids
and gadgets. leaving nothing in hand
for the next day's milk for the children
and vegetables for the family?” This,
of course, is a very severe indictment
of the policy of the Government by a
man who function as part of the Gov-
ernment. He has said that foreign
exchange budgeting is extremely poor,
extremely inadequate and extremely
unsatisfactory. I would like the hon.
Minister to reply also in this respect.

1 have certain other points to deal
with, but as the time is limited. I
would conclude by hoping that the
hon. Home Minister or whoever inter-
venes is able to reply in respect of the
points T have raised about the incur-
sions, distressing incursions made in
the rule of law in our country, parti-
cularly the fact that objective condi-
tions do not exist today in the District
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|'Dr. L. M. Singhvi|

of Baster for holding a proper and F qTT W 144 QT T T W FTAA
fair and impartial enquiry, and also i

hoping that the hon Finance Minister R ? fe ot it agE 144 TH AT 7'g.T
would reflect on the economics of nuc- 21 FAT AT 144 °IT g2 DAY
lear e)q?erimentalion and nuclear arms A1 & IT G & qET AfEEAT vWo qro
for India as also on the consequences X . C o

g o & agt a7 9 &7 swar ® fA

of deficit financing and on foreign ex-
change budgeting with which this #T a&av fa7 & qfosy & mifsay &

country has been afflicted for a number qTH A W A A arerm fA wT

of years.
Jarener AgEn - it THATg fAE )
st Tgame fag : Soeme AENET .

ot F@w wardY - ITeAM "EET,
¥ gev o & 97 #7 at anfeamh
#vav g g A

Jqremw wERT o AT
&3 5t 1A faw @1 gAmar §0 AW
it dfsq am & o s oY g
o

Wt Fwy WA ow fAme 41
T ¥ YL AT A AL FwA B

W wgww & oAw ¥ g
Gyl

Shri Surendranath Dwivedy: He

rarely speaks.
minute.

Please give him a

ot owes wardt & awe faw
¥ "q w7 wrm arfaaEndt ne dye
g @@ afmm wie o azafer
Y g &7 AW A7 a7 o age
qIT AW § | ATVRT A AT A1 q”T 9
144 HTT o oA, d% 99 TE 9@
wq  arfearfagl 7 oF3r #Y Trafedt
o ifedt & araw 9ar S qE
fiFar @Y 3@ 144 AT F 23 AT A
g fagr | 2p A ¥ IR oW
e ot e G@ & g
arew wIA & foaw a7 A few 23 ardw

Tg1 TferATHz F1 &AT FRT |

Y tqae fag : Sy AEEd,
W oWy wea Y Afr @ fe am
o &w @mr wrfen —-Fms
H .;”I

AR ATEA & T WeET ®1 omUA
TAIF ¥ ®F &§ & &7 fqar 20
WET TF TH AN T AT 2, A
o ogm oA feard o3 £ oaw
* g% ww frard 3w & 0 EwTy
oifes Afear g wfgardt 2 1 @
3% ofrada N gEEET ) W E
v # f6T & gr9F 31 gravasan £ )
FAT 7 TN 7 FHTN AFLAT F7 A
T A AL FT A TA AT
W UF T WIS FT A%A & | HOA
THT FT AqEA F7 AR £ |

g gR gwE w7 fAgh,
T W o, # 450 0¥ w9
7 X FT 500 FUT V9T K qA4T 2 |
WAL WA AR g &1 afew
farr A7 [T ATAT A AAT W7 @
g o oW owd g ¥ ofeoam
400-500 Q¥ T9GT HTIA THEN
¥ RMANAWE v gw fazm
1 T8 400-500 FUT wagy fageiy
T A A QAR T T FAIL ANE HT
A AE & % E

o w §fe g am w
150 wO¥ Wy €7 FAW AR
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IO PR Z 1 AF WA ¥ awe
T ¥R W wifaw w7 97 9z wew
77 w1 oy fear fe afeosr
AMH A ATERY ¥ KT | ITATH
g Agr o foy Y fv 3w ¥ @
® qamr f& a9 37 AT TR
TIGIE T, AT qF AT IW TEKTY
FY AR Y WO FE w37 | g
azi agr feafy 8 7w ow & ey
F aMAfN 97 AR TR s
s w1 ¥ 1 37 97 w1 T @
Z 0 oW A gEar ¥ e aew
wf Anafi T wwar g, A g
®nod ggi * TRt miv FwAwAT
¥ F17T IW YWT F AR #7
FHA KT AMA FIAT L | W ¥ @ f2wr
u ¢ w2 A Iam@r 2 faww ofv-
My IFXG FHT FAT FT FOX wOw
4150 FITE FYUT FIT OAAES § ®T F
fansit swfagt €1 JIAT ¥ 1 W@
I & 4% TA 17 fadvly s,
s fagta ®1 32 sfawe &, st wfa-
ad g7 AT & ©Oe & fou A £
fAgr o wgAaT & fE g ww AT
#% nw At Afq w1 fagivor swar wfego
JTCTT FY ACE qA AT TE TTA w7l
fgr | A1 AWM §7 UF qIT TEE
74 §, 39 qFIT € A0 w1 7w
g} aTr gRGRE A ®T | g qEn A
fvar 3T &, @1 f6T gt €A W@
w#q raed, o Fro wrie, YNfAT-
for s o wvite zw dwefai &
T ATN & ? wvAYY & wIeyd QT o
400-500 FOT TQT TFwg FTET AT
5 W AATTE 917 TAQNE SUIQIT ¥T
32 afAWE &, 9T BW CF © AAT AT
7%, Al FAIT WWZT AT gAAA A1
aeur

Am fr A wr @, goT TR
Y7 e § ®£0% 400-500 ¥T
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WY FT WAL E | g gAY few Ay
FE? oo fAaw ? fx wr gw
200 ®FT WG w1 UM EEGIE
Y, A g9 TvET %2 F®T A gEr
2 99 @ fF W Iw R
OO ®TT , IA K FIA 1) THZ BT
& wree forfon 5 wofsar w1 faward
w7 gy qTEE faguit Fgrd FfAgl
= gu faxvht wm § &3 ¢ wafy gw
180 FTTT QT %2 F ®7 ¥ 247 q¥al
%, fom & 8 #9910 ®TIT QAT AT
7w fergram &) fofy weafaai #1234 &
2ol 140 TR W g7 A fadwy
w21 & w0 & faony foofowr el o
B I TE &1 I oSEIT A Aw fe
C9I2 TR ® AT 450-500 FOE
WY FT GBIV TFEAT w1 9AT #, I
X g FAT 40 T7Ez uA ZW G forfe
wrafagt  ® FTIA nEEAT ¥ owq ¥
sfrEg 7 3

st mmt (FEIRA) . R fEAA
w g ¥ 7

st vgaa fag T AL agA

i

¥ o g & W7 ¥ AT %%
WET TAAT WTEAT E 1 1964-65 &
TN BW A 4,08,60,064 T4 AT W
gra-faata femr g, fam & & fager
FRTAT A 3,62, 16,189 TA T THAT
A7 fErgearl T A 1A 46,43,775
A 9T IM@, WA RE, 7 9THE
A At farvy forfrn svafqai & gmr
o fgrgrr fofan wwfagi & g
XfaE 11,8 7Hz g s &
frdma v =z gt aeer fofo
0%, 1924 ¥ gRT FFTA TW AR
fergrart oo weafem: % fom frad
At 2 & fyaw fafpzs 7 a@
quAT wrEAT g 17 i fofir seafaan
N&eTa x7 ¥z 7 oovRt L owm
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[t T390 )
g TR IH UAT FT IIAVA AR¢ & |
T IWOHE F AT B 3% A
#aw fgegramn fofr geafaat & fam
fead fem o &, @1 qn Fnow 2 fE
o fadet s FEafaar wed daw
F FT FFT q7 WA § BT EAF FINA
wagyy ¥ WA A P A aam g fw
ag gw? naz 71 fA-afafam ama-
wA g1 TR £ 1 & oA fufreey ey
Fqgmangfe I feorqe
i fame gmave of 8, 2w THoa
iy T/ 7% q4T 7

™ *1 9@ gty | wm aaans
§F 99 FTE F1 AfFw | qFHE I
®AT F1 aY fgrgearn fofesr gt
# T AFA ¥ AfEH Aw T A R
£ ? 1964-65 ¥ NawHz # FTAT
1,49,85560 z@ a1, fem ® & 39 {
fa2efy forfawr weafast #11,34,67,136
z far o femgeart fafowr awafasi
FA¥IT 12,69,824 = frgr 1 S
TAAHT FT HYAT I F, ST WA
s A 2, W fF ger v fofaw
wgfagt ®Y @) faear wfer, 39 § &
UF FOT T/ F 347 a1 faey forfer
wfagt a1 2 faar mar o fegrany
fafer smfrgi & fery & faw ame
T A, WAl AT o 9vET , "

FEr A¥  @rEwi &1 AFET P,
aHO® T 66,87,189 A WA
e fear nar, fam & & fadelt fmfow
Ffagt 3 §09 65 S 2T AT WY
feger fofo wofagt & daw o=
A T AT | T TFIT WIS A&
fe ®0T 140 FO=° Fogy wfaad fa2sh
azt & gw fare fofenr weafaai w6
2

it femw www ( wWAT )
WX ¥ @9 awa s
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st TgATa fag ;. wEE a@d v
qAA  §eE 1 w9—gw Wl
FET

1921 § & T 1965 as fafaw
T TF 147 FAT AT TAR
fwaqr mar &, 97 f& 9fq a@ 140 TOT
a7 fazer fafan seafaat #1 wa
AT & awm ¥ g g f ag S
g9-Afa & 1 /1AW W q@ qqd
T T 140 FOT w0F wfq aq fadmy
FTAAE, ITFTOF 7 fauy farfaw
Frafagi ®1 gw AT 6z ¥ §, IW &
HATAT 1956 ¥ T & 1966 IF, &
TH FTEL K, gH ARG A AgTw GOEH §
faw 62,51,76,442 ¥719 &F foy &,
w7 f& g7 %1 w9 fofan w1 24w agr
T w797 @9 & wrfgg @t &
T8 Twa g fF 3@ gwq § @wrdy
TFAN FH AT @ awdr § 1 faw-
qozAR ¥ gATq oF oreT v fagard
2 1 ag fgarE s aATan 7
¥ afg ad FOg A FAT A & 70T
¥ W@ Ay § , afew fawremgaEw
% ¥aw 1w g9 = ¥ wgr wfd
T & 1| Fn qTIR & fawrn § et ag
g 7@ wE R g9 @ FOR T
3w F7 F fawmaaw # W wgrw
IE KT AT FY Ffow w3 ? G IF
@ & &k garw Jg fear m@m
wqUT & FFAT AR § 1 FER I
@9 & e §, A T 99
¥ W gY W g S Ag @
TFI | gW A AT QAT AT HQT
¢, o FgW T FC faw ¥ Aree
HISE 1w ared & wgr g g
feaagmagranya g fe
aT g fazeiy qEr w1 A Iad A
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T wifaw mwmar AW A @
LL T

wq T & @ Al | 7S
& o 87 1964—65 ¥ TF AT WIS
w9 gw A fadwi w faar |
qH WIS qE W9AT TF WY FrE-STR
T FET 1w g g fan
waT ¢ @ fegr 9@, wiA
G, o Fo M, AfwAY ArgM,
I qOWA & gEIR T Fr
TAAH A § 1 UF FOT U4 a9
FUAT ACHA ¥ AR EH T U AW H
fawiy farfawr wway &7, favit aret «1
fear & | FvET @9 wOT WA A
UF W9AT WROT A qAT A« @
grE-ow T wEA @ W faRw ¥
IEE WA & IT A W9 w9ar W G
T gFI & WY AT A 77 AGHT
oW FO a%y § | ¥ WA IF WA
g mar | fegrar & sgan
gt § & piws w1 A e
wAvTE § | WX ag Ag & at
gy fadw qEr w1 o afgrarg @
| A W

K e fafm Fax it ad
wgAT g § | Freew fufr vt w7
@ & ey e wie WA
32 T 70%faar | Wk aTT
9« forewa fear mar ay 40 fwar
WYY OF aTF AT Freew fafqw w71 b
& T, df69 w9 W@ § T
T TV | TW THI A W9 2 fr wnw
fofon gl s @ ¢, JEEr foet
TEAT § 8 AN 3z wifew woh
i fEsam Rz Aw gt

AW SPRW . WO §WT
ey T ¥
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ot Tgrq fay ;. JoTeTw wERET,
ffadee & q§¥ 9T W T AN, T
I ZH AG AV, YA q9E 9T G A,
oF qrx dF 5 ¥ fewig av @
g, wfat g% @ awg Wi faeen
afed

o WA weeg o fafon e
ary astae g

it g fag : fwfow ov WY ad
=, 99 & Wz Ady faem

AT AIA ¥ A 32.33 4
TITHT W9 72. 85 *7 feqr | &ww
fotdemT #3171 § a7 w94 4075
faar, wal &z 4T a7, wAA WA
w1 W &% T gfaar § wrf aan
AT Ag & A wArEAEEey
fagaa #2, 59 a=x ¥ wgAr A
g f& wwees fofon 71 afz fas @
% A 3EE T wEET IF M )
=ty |

wifaT ¥ oF a7 W17 qeAT qnga
g a7 &, fF 9 wIvR wiiees ge
& w7 99 Y w7 WA 2 7 oA Y
fegead &1 oz g, wEm A
fepmery & o gw,  AEEaEl
T ¥ O &7 A1 39 | @ Py 1w
f& o9, g mdm TRz A9 fiR-
|y dxG w1 AT g wrA
fafo & AW, ag #7007 AT AT AW
¢ A gy A feepa & ogeE
far 2 v gw wm fegETh
RO A AATEM W AT A
aff T o A oA e
@ ? way fafet @ owrefe-
A A wfgd, e ST
g M A1 gHY ATE ¥ wear e 2
X[ AT |
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[+ vy fg)

# o ara ¥few duw F for s
ATEATE | FATAT F FICAT AT 3,416
afew v A=A § 1 5T A 30,000 H-
M w1 w7 § ool Sqrfeer
I HE ) ITH 3,500 fevww oY
#) O @R fr 196364 % 16 w1
94 FAT 927 &9 FTON FWA afew
a7 qmr | AfFT 1964-65 H T
A7 |4 @ 24 W IA TE WA
TE I A I MG A W E AT )
TAET IO ¥AT 2 7 TW F wITOM
# gra ot qrforar & afer dger ) 9
arqt g7 Fewl ¥ AH7 W, qrfen
oY g7a ¥ Afewr a4+ a7 & 77 ¥¥AT-
35T BT AT E | AT 3416 AfeT
Fasqw & & fak 103 AfAw amew OF
g, fomsr mhamzee fear mar &
oY frafy ¥ w9 gvw, ovfogr Wi
TITEH § Y FTNANA FT AHY & 1w
faamr gwre ogt @7 wET @, 9w
T FHT FHFT AT | GAIT 32 dAew
&7rE # 0¥ gu § 99 & 99 wrE AvH
T OE T AR IR AT IEE, 139
fAu & sgar argar § 6 wmw Agearr
7 & TH A0 & AYTH K3, g AT AfAq
Faew A gAY g TR W #
2| g7 AATAIE 1 TERART TEET
AaaTTer wfay, Taw tfem fwd

ww q@i f& gfem wwt 2
¥ g ¥ frdes w7ar amgan g f wrow
St sfeom ©EE &, ST 97 w1 Q@
w Ay | & wTowy gok o FY TRATAR
3 g, a9 wdenfo w2, Fowko
fafon 77 20 q@= AafEE FAT R,
afra wrq 0% dar AgoRd | wHIwT
T EATR 7 AHOET ST QAT O AP
IaAT 2, A1 0w faw o wwder v
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F97 77 FAIT 7947 719 A% A€
T2 "y uF GHy AF Ay | Sar
2 a7z 97 A xAr & fofe
Fwfaal &1 | wiqg 7rd qvReE a7
A ENTfEr N wzy ¥ i aes
ATHE A FEAEME A ATG ) 5 FAT
g A FTRAT w9 0

Y g A1 e w1 A w7
7 72 & sy forfom FwoAy F1)

Wt vaare fag Fw omw W
7 Afam

zofea & Feat AEgAT § fF 9,
#, go Fo ¥, wvew §, farfor & svary
%, Fraar arar Evqe @A 2, fa 0
T T A, Tww E R ) I A
A agi a% a7 %7 fewr & fw afy fafon
¥ FH TIAT TFAEZ FIAT IgS # AT IAA
oY 9T THW T A AW | A
F verw S Y frar oY forad dadme
Fgadmga &1 @ oo X e
srear g fF firfon ey e AvzA
a1 fade & | aTv ZTER W, WIOET RV
forq wq¥ HFEWT FTRE 2 oETA
FEA I AANT fF 72 vF guewy
2 afesza & fAd g @Y AT A
=T JUfEd )

o 7 & ux a7 9\ wFAT IREAT
F—fora-fafeen & o7 & A wgm

TE AMANT WAET . ATAFT T
¥ Atz WY qwE g JET &, IR AT
GYaTEY |

ot TqwTe fag c 105 TETE T
g e Ay oY € dweeE oA
FETE FOTH H a% 9¥ ¥ G ;e



Finance

14309
faz <t &1 Wgvawl g AT Eam
frdmm @t At za o

gE g qeeq - A 6EoaEr
AT FEA W AT )

oy eqAra fag & Fgar WA g
f& af fargear # sfrara 7@ faerr 3,
A1 gfeam &1 2970wy #7 HfaF arfa
T S1 3000 & FG afqq dacw 8,
] 7 &9 rfraq 7 &7 @m0 7
a9 7 G oaEr qoA,  gfeaq gy
%, 9, ZHA™ qUE7 w1, afs zZ®
i1, A 7 w007 %7 A% |

397 aA gw az WA # fxoanv
am fafan gozed) w1 azrar Ied & A
A% graw qaifve ofay, faw awga
| S ST e 9 gz i
% wNE-FNT a7 ZWET WY AT HY
wgrardr i, zafqa fx fofan
qAET qHEox Areq wig feweq
MO HYT A H TeEw W A
7 &gl W fow a7 & veweE fgar
AT §, IJET ATEA 9T AET WY OwFrex
AfFr | wwIET A AR A E9
wqgT T ¥V AafAEr gw AEy wiax o
go ¥o ¥V AT ¥ 20 TTH7 AafAy
FE A, AHA F) q7E § SwEwA |
g2 qE Ar@, wfE aw ga g
t 5 ww oy w7 gat ah Afwr mfs
TV AT HIT A AR

15.00 hrs.

Shri A. K. Sen (Calcutta North
West): Mr. Deputy-Speaker, Sir, |
was very encouraged when the Fin-
ance Minister in opening his Budget
acknowledged the¢ golden principle
which must underlie all our fiscal
policies and measures, namely—I can-
not quote hic exact words, but I can
give the substance of it—that our
fisca] measures must be handmaids
for the purpose of developing the
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country and cnding our poverty and
degradation. So far as the statement
of the principle is concerned. therc
cannot be any dispute about it. In
fact, we have been agreed upon this
principie for the last two decades.
The dispute has been with regard to
the performance. Year after yea
our policies have been framed, our
measures have been devised, but the
results have not been according  to
the forecasts.

Let us see a few figures for  the
purpose of understanding the rate of
development in our country compared
with others. | have taken the figures
from a United Nations publication
and 1 find, taking several countrics
in Asia including Japan, during the
period 1952—54 to 1961—63, our devc-
lopment has been only more than
Indonesia. otherwise we are at the
bottom. The only consolation is that
we have got Indonesia below us, all
the other countries appear to be ahove
us.

An  hon,
Pakistan?

Member: What ubout

Shri A. K, Sen: Even Pakistan ix
above us. Now, let us take these
countries. Japan, in the agricultural
sector had u development of 4.2 per
cent every year during this period, in
the manufacturing industries 13.2 per
cent every year and in the non-agri-
cultural sector 11.4 with a net increasc
of 10 per cent in the gross national
product cvery year during this period.
Taiwan, in the agricultural sector had
4.4 per cent every year, 102 in the
manufacturing sector and an overall
of 7 per ~ent. Thailand had an over-
all increase of 6 per cent—I am not
giving the agricultural and non-agri-
cultural sector. but in every country
the manufacturing sector has progress-
ed more. Burma had an overall in-
crease of 5 per cent, Malaysia nearly
5 per cent, Kores 4.5 per cent, Pakis-
tan 4.4 per cent, Ceylon 8.7 per cent.
Australia 3.8 per cent, India 3.3 per
cent and Indonesia 2.8 per cent
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Shri Surendranath Dwivedy: A
very great achievement!

Shri A. K, Sen: This is the rate
of development which we have
achieved during this whole decade
starting from 1952—54 ending with
1961—63. And, in fact, so far as the
prices are concerned, it scems we
have been at the top.

Shri Yallamanda Reddy  (Marka-
pur): Congratulations to the Gov-
ernment.

Shri A. K. Sen: 1f we take the
base year as 1958, comparison with a
few advanced countries will show
that though in those countries the
development has been phenomenal
during the years 1958 to 1964, so far
as the prices are concerned our prices
have soared up much higher whereas
the prices in those countries have
progressed either not at all or al a
very slow pace. If we take the figure
for the base ycar as 100, in India the
wholesale prices were 95 in 1950
whereas in 1961 it went up to 113,
in 1963 to 119 and in 1964 to 134. I
take it that in 1965 it has gone up
much more because we have had to
increase the dearness allowance in
every sector. This is the position in
our country, whereas in the United
States the prices have remained at
100 up to 1964 with no rise and we
know the development has been phe-
nomenal there during the last few
years. In the United Kingdom the
prices have gone up only up to 112,
very much less than ours, and in
1965, due to various measures, it has
again been brought down. In Japan
it has gone from 100 in 1958 to 103
in 1964—almost no rise at all—
whereas the development has been
phenomenal and production has risen
tremendously during this period in
Japan. In France the rise has been
much less than ours. In West Ger-
many, where again the development
has been very great, the rise has been
only from 100 to 104, only four points
during these years compared to 34
points, from 100 to 134, in our country.
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So far as consumers’ price index is
concerned, the results are the same.
We have gone up from 100 to 131
during these years whereas in the
other countries the rise has been
very much less. Take, for instance,
the United States of America. It .s
only 107, in France 108, in West Ger-
many 114 and so on. That <hows
that the real income must have gone
very much less during these years.
Therefore, it is difficult to imagine
that in such a state of affairs, where
development proceeds at such a slow
pace and prices soar up at such a
rapid pace, development is possibie.
It is axiomatic to conclude that deve-
lopment will be completely impeded
if not stultified.

This problem, therefore, has to be
attended to, and it can only be attend-
ed to by framing suitabie measures

which will induce development and
at the same time control prices. The
answer could not be by increasing

our level of taxation, the incidence of
taxation every year, but the answer
must be found in increasing the net
carnings, the tota] earnings from
our taxation and, at the same time,
framing the incidence in such a way
that it falls on everybody in such a
manner that it produces the least ve-
percussion in our process of develop-
ment, It is not for me to advise the
Finance Ministry nor is it proper to
do so because this is a matter which
must be solved by continuous and
carefu] study of the processes of de-
velopment and the factors which create
a healthy production structure, of the
conditions which lead to capital for-
mation and development and formu-
lating a fiscal policy which will take
note of these deficiencies and these
vices from which our economy at the
present moment seems to suffer and
suffer very grievously. Year after
year the question has been posed but
the answer has not been found. And,
if 1 may say so, during the last two
decades it has been a search aimlessly
for the desired goal or for the desir-
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ed remedy, and he will be a very
fortunate Finance Minister who will
be able to give the country at a sroke
the proper remedy which will find a
proper solution for these vices from
which the economy at the present
moment suffers.

I can only throw a few suggestions
for the purpose of indicating why it
is that capital formation and deveiop-
ment have not caught up as the rest
of the world. Compare it to a coun-
try like Spain which was as badly
developed as our country or, in fact,
one of the worst developed countries
in Europe even up to 1950, Let us
wee how our level of taxation compares
with other countries. 1 have prepared
a chart to show how we ure left with
very little surplus after our taxation.
Let us take the direct taxation first,
because it is very difficult to estimate
the results of indirect taxation and
we can only guess what incidence in-
direct taxes may have at different
levels of income. In India a person
having an income between Rs. 70,000
to Rs. 1 lakh—and I take these are
the persons who primarily create
capital, apart from the combined
effect of small investors whose small
savings may be mopped up for the
purpose of canalising them into deve-
lopmental projects—before the sur-
charge was again introduced this year,
was charged or levied up to last year
a direct tax of 77.4 per cent, com-
pared with 58 per cent in Australia
for the same income, 30 per cent in
the United States, 27 per cent in West
Germany, 45 per cent in Japan and
32.5 per cent in the United Kingdom.
So that, from these figures alone it is
reasonable to conclude that this group
of people will have a large surplus

for capital development, in those
countries.
@hri P. Venkatasubbaiah (Adoni):

What about tax evasion?

8hri A. K, Sen:
that.

I am coming to
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Shri Sham Lal Saraf (Jammu and
Kashmir): We have to keep our social
objectives in view while making this
comparison,

Shri A. K, Sen: Now at the same
time, this incidence is not able to
mop up, as one hon. Member has
rightly pointed out, large amounts of
evaded income which do not suffer
taxation. And the reason is to be
found out why it is that there is such
a widespread practice of tax evasion
and thereby deprivation of large reve-
nues 10 the State. If all that was
not evaded perhaps the incidence un
the poor man would have becn very
much less, because the total revenue
would have been very much morc.
Therefore, these are all interlinked
action and if you possibly reduce the
personal level of taxation there will
be less of tax evasion and if there is
less of taxation the burden will be less
on the poor man. 1 am very glad
that the hon. Finance Minister has
relieved a part of the burden to which
the lower income groups were sub-
jected to as a result of the iimit of
exemption being fixed at a rather low
figure. I have got charts prepared
even for the middle classes. It will
appear from a study of thesc various
income-groups, starting from
Rs. 26,000 to Rs. 1,20,000 that in India
we leave them with such a small sur-
plus compared with other countries
that the total capital formation na‘'u-
rally gets impeded and, at the samc
time, the large-scale practice of tax
evasion has made the burden of the
honest tax-payer much more heavy.

Shri P. Venkatasubbaiah: Tax eva-
sion is confined to rich people.

Shri A. K. S8en: Possibly. It is
very difficult to say.

So, what 1 say is that the problem
has to be faced, and the problem can-
not be faced or solved by mere
change in the structure of taxation or
in the leve] of taxation. It has to be
found what measures are to be de-
signed to produce a better commercial
morality, a better atmosphere which
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will induce a sense of responsibilily
in the tax-payer, which rights give
to the State what is due to the State
and, at the same time, a reasonablc
system of taxation which allows the
honest tax-payer to retain a littie
surplus for himself for his old age.
These are matters which have to be
studied, and studied with the heip
of very great experts, representative
of the commercial public and tax-
paying public and income-groups of
every level. As it is, every year the
problems arc acknowledged, they are
discussed and vet we seem to fail to
grasp at the real remedy which will
allow us that relief which comes from
a solution of a chronic evil, which
seems o paralysc our economy. Year
after year, this vicious circle is going
on—high level of taxation, great bur-
den on thc honest tax-payer, evasion

of tax by the dishonest tax-paycr.

Shri Yallamanda Reddy: It
correct.

is not

Shri A, K, Sen: My hon. friend
will correct the impression when he
rises I have no doubt, but he need not
take the trouble to correet me now.

Now, these are matters which [
wou'!d appeal to the hon. Finance
Minister to consider. Fortunately, he
is a person who has great cxperience
himself, both as an assessee of a high
income, as also as a counsel for many
assessees. So, he can take cognizance
of the problems which create evasion
and also problems which allow these
evasions to continue. At the same
time, possibly he will know as 2
practical person what remedies should
be devised for the purpose of com-
pletely destroying this evil of tax
cvasion so that it will bring real re-
lief to the honest tax-payer.

Shri Tyagi: How much has the
Exchequer suffered on account of
this?

Shri A, K. Sen: It is very difficult
to say. If the Finance Minister can
hazard a guess, I ghall he very much
obliged.
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As 1 said, if we compare ourselves
with Spain, it will be a very illustra-
tive study.” In 1950 the condition of
Spain was so bad that they had to
devalue their Piesta, which is their
currency.  There was not a single
motor car produced in Spain up to

1955. The level of wages was very
low. Very few people there had
even, what is  considered today a

necessity in Europe, namely, a televi-
sion set or a refrigerator. it is well-
known that under the Franco regime
the agricultural population was very

badly treated and the ordinary
worker knew hardly anything of the
amenities of modern lifc. In the

year 1959, when conditions were so
bad in Spain, the entire matter was
handed over to a very able Kinancc
Minister, Mr. Alberto Ullagretex.

Shri P. Venkatasubbaiah: As we
have handed over (o the Finace Minis-
ter here.

Shri A, K. Sen: Within a few years,
Spain had such a striking revival,—
revival is not the word; 1 would say
such striking &evelopment, because
Spain was never advanced either in
industry or in agriculture™in Europc.
Today there are 7 automobile factor-
ies producing 1,75,000 automobiles a
vear in a small country which did not
produce even a single automobile in
1955. Hundreds of factories have
been set up. The development has
been 60 per cent during the last seven
vears—80 per cent in the gross
national product and activity is really
buzzing every year, there is boom un-
precedented in any country any-
where in the world, as we notice in
Spain today. and yet it was consider-
ed to be a semi-medieval government
under an unimaginative dictatorship,
which certainly knew nothing of
Socialism. One man's  imagination
has brought about such a change, and
today 1t has a huge surplus in its ex-
port earnings. Though it had to de-
value its currency only 7 or 8 years
ago, today its foreign exchange re-
sources have soared up to unprece-
dented quantities
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Shri S. M, Banerjee (Kanpur): Be-
cause they believe in bull fighting;
you believe in bulls only. They had
matadors.

Shri A. K. Sen: You can have bull
fighting here also. IT that s the
sccret, we should not mind adopting
bull fighting, if that gives us pros-
perity.

But I have no doubt that the solu-
tion is not so easy. I am not one who
is 0 much enamoured of the regime
i Spain. In fact, it is a hated re-
gime where individual hberty and
freedom have been crushed ever since
the Spanish Revolution of 1936. 1 am

not at all enamoured of what has
happened 1n Spain. so far as the
political rfghts and liberties of the

people are concerned. But what I say
15 that it must be said in fairness
that in 5 or 6 years the prosperity
which they have achieved on account
of one man, bhecause the credit does
noy go to Franco or his regime at
all. ...

An hon. Member: Who was that”

Shri A. K, Sen: Mr. Alberto Ulla-
gretex, the Finance Minister. | do
not know him, but from reports 1 find
that his policies have achieved suc-
cess in the sense thal export earnings
hay: gone up. industry has started
booming up, agriculture has improv-
cd. wages have gone up and every-
thing seems to be prosberous  ex-
cept.. . . (Interruption).

Shri Indrajit Gupta: Why not bor-
row him instead of loans?

Shri A. K. Sen: I think, the appeal
should be to someone elsc: it is not for
me to borrow.

This is the wav in which we should
start thinking on this matter because
unless we succeed th putting a stop to
the spiralling of prices, wholesale and
consumer prices going up, the rate of
development proceeding at a snail’s
pace, unless we can really find a per-
fect and complete remedy for this
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very chronic evil which has been
hunting us for the last twg years, 1
have no doubt that changes here and
changes there, a few changes made
cither for one income group or for
another group, either increasing 1t in
one place or decriasing it"in another,
would not be able to bring about any

permanent  remedy for this most
chronic discase from which we have
been sulfering,

Mr. Deputy-Speaker: Shri Chatter-
Jee.

Shri  Surendranath  Dwivedy: |
think. 1 should have got a chance
now,

Mr. Deputy-Speaker: 1 have called
SRri Chatter)jee.

Shri Surendranath Dwivedy: How
do you decide this? When we want
precedence, you tell us that ou: turn
comes after this and that. But when-
ever you desire, you do as you like.

Mr. Deputy-Speaker: He represents
u bigger party.

Shri Surendranath Dwivedy: I con-
cede. Let him speak, but this is pot
the way.

Shri N. C. Chatterjee: |
that 1 was not well.

told him

Shri Surendranath Dwivedy: That
is all right. He should have toid
that 1o us.

Shri N. C. Chatterjee: Sir, when
Shri Sachindra Chaudhuri, my col-
league and friend at the Bar and in
the profession of iaw, was appointed
th: Finance Minister, 1 was possibly
the first to congratulate him and 1
cxpected that he would not be troubl-
¢d by the old doctrine of rigidity
which wag the evil associated with
the regime of Morarjibhai Desai, One
day Shri Desai was askTng me, “What
is wrong with me that you people arc
after me?” 1 told him, “Frankly, it
is not only the Gold Control Order
but something worse." “What 1s 117"
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he askcd and 1 said, “Your obduracy,
your rigidity”. Then he told me.
“Frankly speaking, I am always open
to conviction; you convince me that
the Gold Control thing is wrong and
I will revise it.” “How will you
revise it?” I asked and he said, “I

will make it  stricter”. That i;
Morarji Desai.
I was expocting that when Shri

Chaudhuri became the Finance Minis-
ter, he would be the first man to res-
pond to the national demand and ro-
move this hated thing which is not
wanted in any part of India. Shri
Hanumanthaiya, a senior Congress
Member, votced the opinion of large
sections of our people and I whole-
heartedly support it. All the three
professad objective have failed. First
of all, the obj.ctive was that the price
would go down 10 the international
level.  You know, Sir, that it has not
gone down. The disparity between
the international level and the pre-
senl price 18 simply staggering and
the gap is widening every day.
Therefore that has failed.

Sccondly, they thought that there
would be no smuggling, that smuggi-
ing would be stopped completely by
this wonderful Gold Control Order.
You know, Sir, smuggling has not
stopped. It is on fhe increase and
everybody knows in this country that
it is a complete failure from that
point.

‘The third thing was that the old
habit of the people would change and
there would be no craving for gold
storag> and so on. That also has
completely failed. I know, in the
city of Calcutta and, 1 am reliably
told, also in other gties in this coun-
try, throughout India the old thing is
going on. There has been deliberate,
p:rsistent, continued violation of the
Gold Control Order. It is going on
with immunity. Only the rates for
appeasing the anti-corruption people
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have gone up. But the poor people
have got to pay. Really, the jcwellers
are going on merrily with the old
thing.

1 am, therefore, appealing and sup-
porting Shri Hanumanthaiya's demand
and strongly urging the Finance
Minister to remove fhis tBing which is
a blot. Hundreds of thousands of
families are starving because of this—
honest people Who were making with
difficully two ends meet. They arc
still in great distress in these days of
soaring prices when you have not
been able to control prices and it is
lifficult with regard to food and other
things. You should remove this and
that would be a good response.

1 am also supporting my hon. friend,
Dr, Singhvi's demand with regard to
this Bastar ®usimess. Bastar is not
merely a question of law and order;
it is something more serious. That is
why the whole country is perturbed
and why all sections in Parliament
are distressed over it. The question
is; Ddes law and order mean physical
liquidation of inconvenient opposition
people who are pitted against the
Government? That is the main pro-
blem.

1 ought to tell you, Sir, that this
morning T had the privilege of meet-
ing the President of the Bar Associa-
tion of Jagdalpur and some of the
most prominent leaders of that Bar.
You will be amazed to konw--I am
quite sure that they were not telling
me something which is untrue.
They told me that there is absolutely
no separation between the executive
and the judiciary. That means, the
magistracy is completely under the
thumb of the executive. The so-called
judicial magistrate cannot function as
we expect the judicary to function in
other parts of India. Not only that.
300 people were rounded up and kept
in jail. Over 50 of them have been
brought out and have been told, “You
will be granted bail, provided you
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sign this kind of declaration confessing
your guilt, that you had taken bows
and arrows and you were bound bv
the Maharaja to do certain things.”
They were made to make certain state.
ments. I want to know if that is true
or not, If that is true . ..

Shri Tyagi: This cannot be possible.

Shri N. C, Chatterjee: Actuslly. 50
people have been brought out. Thev
were granted bail while athers have
not bheen granted bail simoly because
they refused to sign this.

Shri Tyagl: This cannot be.

Shri N. C. Chatterjee: You do not
know. It ought not to be possible but
it has been made possible. The Presi-
dent of the Bar Association has told
me that the poor Adivasis had been
brought out on this kind of an as<u-
rance.

'Shrl Surendranath Dwivedy: 1f
killing inside the palace is possible,
this also is possible.

Shri N, C. Chatterjee: The President
of the Bar Association and other lead-
ers said that those who had the cour-
age to say that they would not gign
that kind of statements were not grant.
ed bail and were not brought out.

.What is the good of appointing a
High Court Judge and asking him to
make an independent inquiry or in-
'vestintion if these people are treated
in this manner? Further, gsection 144
2oes on and the atmosphere of terro-
rism persists. I am very happy that
Acharva Kripalani, a verv respected
Member, is taking a verv keen inter-
est in organising defence. I hope, he
will succeed and these poor people will
®et legal assistance to represent their
case properly. But these impediments
should be removed: otherwise. demo-
cracy will be a farce and legal proces-
ses will be thrown away completely.
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Then, 1 am making an appeal to the
Finance Minister on onc point. T will
take a few minutes of the Parliament’s
time on this. 1 want to tell you that
organised labour throughout India to-
day is very deeply distressed over this
computer business. You know, Sir,
this automation has been a great
menace. I had the privilege to lead
a deputation of some Members of
Parliament to Shri T. T. Krishnama-
chari, who was the Finance Minister
then. The LIC people are in great dis-
tress because one computer has come
and it is being installed in Bombav
and when another computer comes and
is installed in Calcutta, God knows
what will happen.  Generallv, one
machine does the work of 14.000 peo-
ple; therefore, to instal two will mean
that at least 20.000 people or muore
will be rendered surplus. In these
davs of difficull economic situation if
20 000 men are rendered surplus. dis-
missed or retrenched, what will
happen?

I told Shri Krishnamachari to give
us some assurance. We do not know
exactly what is the position. In Par-
liament a question was asked. I think.
bv Shri Banerjee whether it is cor-
rect that one automatic machine or
computer will do the work of 14.000
people, the Deputy Minister or the
Minister of State said, “I cannot sav
anvthing.” But we have got figures
from other countries. As a matter of
fact. as vou know. millions of peonle
were rendered jobless jn America he-
cause a large number of comnuters
were heing made available in Ameri-
can industrv  The nosition was so had
that althoush with the expanding in-
dustrv in America thev conld be ah-
sorbed—they had the capacitv and
the will to absorb and thev did their
best to absorb—that President Ken-
nedy had to apooint a commission to
1nok into the matter hecause thic it a
serlous menace. This is a serious
matter. One computer machine has
been installed. When the decision was
taken, Mr. T. T. Krishnamachari tnld
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me—1I shall pe fair to  him—"Mr.
Chatterjee, tell them I am not like the
rider who hates the borse which threw
him over-board.” The LIC. you
know, in the Mundhra case, threw him
over-board from the Finance Ministry.
He said, 1 do not have any grudge
against them.”

Look at the figures. 1 have got the
figures and I would take a few minu-
tes of Parliament’s time on this. It
Wwas decided in 1963 to have a com-
puter. One computer means paymeai
of Rs. 5 lakhs as rent per month. For
one computer they are paying Rs. (0
lakhs as rent.

Shri Priva Gupta (Katihar:: How
much will be the foreign exchange
involved?

Shri N. C. Chatterjee: It mecans gver
Rs. 1 crore. Before the dcecision was
taken that ycar, 2,819 men were tak-
en because the staff had to be increas-
ed as there was an increasc in the
number of policies. The increase in
the number of policies wWas quite o
large one, 9.25 lakhs, and the number
of additional people taken was 2,819.
Then, the next year, although the num-
ber of poiicies almost equally jncreas-
cd, the number of people faiiam way
only 912, that is, from 3000, it dropped
to 1000. What is the latest figure?
The increase in the number of poli-
cies during the next year, was about
8 lakhs. Do you know the number of
people taken? It was only 900. That
means, wWhile they knew that cvery
year 2000 or 3000 additional staff wus
being taken, immediately when they
had a computer, they stopped recruit-
ing them and they brought down re-
cruitment to 30 per cent of the average
annual recruitment,

T want a declaration of the Govern-
‘ment's policy in this matter. As a
matter of fact, the Chairman of the
L.I.C. had made some statecments say-
ing that there would be no real re-
trenchment. But we want an assu-
rance from the Government. The
Finance Minister shoulq look into this
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and he should make a declaration as ro
what is the type of computer he is
bringing in. Are they going to instal
another computer at Calcutta? What
is the threat to the employment of
these poor people? They have been
working for years together. The em-
ployment potential is being circum-
scribed because of the computer and
the decision to pave more computers.
That is the point on which I want u
clear declaration of policy. Are they
going to be persistent in this or are
they going to stick to Mr. T. T.
Krishnamachari’s definite statement {v
Members of  Parliament saying, I
pive you my word of honour, so long
as I am the Finance Minister, com-
puter or no computer, there shall be
absolutely no reirenchment on this
score.”? But I do not know what will
happen because they are now speed-
ing up with it. They have already
brought one and they are going 1o in-
stal another. Let us know whether
thev are going to instal one in Cai-
cutta. Let us know how many thou-
sands of people are going to be ren-
dered surplus. Our information 1s
that 14.000 pcople are going to be
affected.

1 have seen the computer manual.
It gives wonderful figures, It says
that in one second. the 1401 computer
makes 41 Loan quotations; it can give
Surrender Valuc of 43 Policies and
Paid Up Value of 60 Policies. The
1410 computer can solve 900 Loan
Quotations in one¢ second and 1023
Surrender Valuations and 1200 Paid-
TIp Valuations can be done within a
seecond.

This js a very serious matter. I
want to know what kind of computer
thev are bringing in. Are you going
to be persistent in this or are you
going to stick to the policy of Mr.
T. T. Krishnamachari or are you going
to have a new policy” Let us know
how many thousands of people will
he retrenched and how you will ab-
sorb them or what will happen to
these poor people.
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o avaere (fragdi): sersw qAgRa
& grawT o g frame & qR T
w waay fear i @ I £ afum
afqs Arz & qug ¥ W @@
aT = 38 qua yafs gw g § wd
wrf g & w1 waww § 97 & areA
FEQ aTF & IweAr AF gu g
wd weft & oY e Aw fear & ww =
¥ fom aurd & am %

gafy faw fos ogawt w1 dwr
st ®Y 7€ E Hfew afz 3w
afreamt w1 o 2ar A f T Ay

for o @%2) &1 qTRAT ®TAT q¥ @O
¥ ¥® a1q 9T WY W 7Y B agd aeny
N qwETHl X fawrr femm QoA
a7 fawam & f& 37 &Y arEeET
® WIATT ¥ FAIT EMT |

g 7 wfsT gamT 97 q8 0%
aafas awz aw 5o ¢ ow & fag &
IE a7 T qurt #AT § Afew |rg dr
Mg & guAr a8 wHew awmAr i fw
B 0F gAm oY 97 ¥ ATAT o &%
forasy 37 #Y wfzareat €9 &= 7 wiw
I & N7 97 fawa 27 q@t 7
AT wWA § &z3 & Awg Aw
a7 wawy gat s oo dm F 2, A
39 s®17 N Afeat sz } frawn g
w71 % fau foma f& aix w70 &
fau afe €1 u& ¢ qrav wfgem dar
frar aTa A T ¥, T A FTHIT AT
T & fawra w151 w7 W T €7 @
syr & fAu F7E af @i ¥
=g F\7H g1 "W 2 4 fAw oA
0 AMEE HFT FB FIW T AT
qravaEAT 2|

wvit 9 o' gu ax w1 faw fear
TqT ) GORIT A W WHE qWG 97 0AT
wwE fam ¥ fe = qew # amwa
3000 ®F Tq0 &7 four ux s £
4 & waw @ T 7 fs ww v
562 (ai) LSD—-5
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OHT WEGA AT 2 AT €W AY squsqr
FAFIRF A @y 2 7
tar AT gran 2 f w3 oemr wier W)
wfY § wraar wiew ¥ wft A & A
NI #1 FAAT T FA ATEIT KT FWAT
wferare) a=ar & Ay wfe £ & fe
3| X A%z A A ¥ I g ® 2
u; feu foad f& Fov wawr wiv
vty R agrrferEi w1 1T g W
oYt fam w1 fie I gure fang 3am
I &7 g1 feqr 91 | Jq qvETT 5
F U 97 TG AL AT FqTATET
oy quRdY & f ag sve O e AT
# ¥ %7 39z Y ? w7 faearw B fw
WITA ®Y AT TAT ALY I qTAY B
HYETT T AT AIEA & WG KT IZIAI
arfge | FOETT & T uq wfedi ®
A 2 Wfw qrEry 6 a7 q@Aa
awd § fe qg 191 ua few qe7 |
gRav T IX [ & AR W9 IY
e &, gd & mAA Wa Iy w2
FY qTE D A T ATqT WA 2 TAY
ATE @ A& 3000 FIMT ¥ STAIA
AT wEA & 9T FIHT FT AT T
Az wTw & THY A amAn fer
A frrdt wATR A ETR B oAT@A
w7 w19 39 97 fAgee: w7 & A ad
rrar &1 fagpa «v4 & @17 T IN
QY w1 TE A ARA | \Y qra AT A
%t fx & 39 gy # nE gA@ AT G0
s | %4 37 g7 faar fem ¢ ol
a® ATAAT Wl A &7 "Em 41 Afe
qI7T /WY IAT 7 AAT ATQW | AAHT
ara ov & xg ¢ 99 & AHA THAT
#fgn mx wfrerft #2090 g7 gm A
It Al JTX 4 AR ghA & T a2
A000 T FTAT FIET F 7 MM
#1 wrgm YT AT vAET AR qMoH
77 wmom Afs aEz Tmr EFATRO

oY fag® A vemz Zrlt W7 A (e
o1 w1t e PR, A Ay ager
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AR T T uT K I79eq 7 | Ao
# gud wg HeY wEEg § WM I F
Ity G &1 ag (A58 &A1 qrgar
g fe afx 2 &7 wiwg N 7T AN
favaraarer e Wweet 2 oafe aw @A
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woAY federd #1 g qw F wfq fawear
gt & AW ag wEn # fr oefew
5 fomr o f& 567 *Y 997§ 39 2w
Y FTHIT Y WAA W FY STAAT FT gsAY
AT FY A1 T § TET I FI TH ¥ gqG
&1 wifge | ¥ ¥a9 T8 q9F @I )
wgT agar g f& uw gré araw sfaee
&7 FT AT 6 J&HTS GIAAT JATE
7 f& 3 39 F1 1w A7 FFKAT § W
IF T G A fEam amo

TEY 9% & WA, FAA & wH
& famfa® & wrew g f wal s
q¥ 37 AT F qr 9z g § fawer
f& #T & ®7 # g w0 & ANfs
nfedt § ® @ & 90 7 @y § A
w0 ¥ w93 § o faas fF o &5
dFE & | TS A AT AT
FITHY AFTT A FT fa¥ Ay § T TAW
F TWA TG OF § | AT uF FHWT
fae 1o W\ 99 FTATT | TH IHT FOT]
EY, W@ ) sgaATdr gy | 3w Y
# wint M9z & | a7 qferas vaTIEE
o]A N e ¥ @ A7 18
et A gravgEAT @ 2

A% WAT4T FE T4 geqra A
vt f& qEg g A avg & ) AVHTT F
I FT WAG-VATT 0% & T J19 fovaar
war 2 v@r d | # ow av TH g A
Y § Ag 91 F%ar g o fea) @ oy
deard §, faw &) ®vwrT 3 w90 Af,
wvat wqar fear gwn &, dfed 2w A
¥ i 2w & faww Aq7 IwfA &
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fag 37 %1 oY ITEW gwr &, ag amet
& waa WY 78 & 1 gwfau a7 s
¢ 5 s @ T A Jiw F@©
f& feg fFm o a1 g Wl o
i@ ¥ &9 ¥ voar faar wav &, 38
O T JUAN 4§ W@ § W W
I FY xeqT #F F JAr wfgo )
R OH7 AEY fear @ mwar 2 @Y 9w
N = w7 fzgr w7y

g 43 & @ & fE s A
zm # sl ferme Ay gl &, qm &
AATHIT A1 GHS-FT™  H1 T3 2
Fa fe gaR A wA g TE
) gegen & fag o gn & fe v
saear #3 §), AfeT ga W A &
wqU T JAEYT N GHAT F, T AH
qTEHTT A WA wiw awT w7 @
T EAT )

g u ag feq ar WA @, 9@
ARHA FHWA T A9 FE WA
s f& fggeam &t g oW
HAWA & YT } AT AEY | IW THG AT
AN W7 IF F arfem F gy
YT wT wgr 41, ¢ fafwd, g7 o~
9T A% § a1 Af, TW K AH FH
awr qw F B & qH T E O
A W\ MY 99 ARX g, wfeq
A A A F7 HEA | owrAr W)
™ &1 g Nfr grAen wfzo &9
W WU W IA! ATE A A1fEm
qr, fo| a3E f g9 "o sy -
s, dfeq qamETAT AwE, & TWg
TATAT FTX G | 9T EH TR, A1 AW
2 9FTT F FF AT AEX A, U6 AAY-
fax ¥ =, A7 W W ANfay &
HTHTT 97 AT AXX § AW O 0¥
F¥ =, N f& ox faa 97 Iq7a7
and gYr 0¥ 7 fqRF 97 7 q=TET AT
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AR ¥ 9ES W) AT S J A
wE g ® TN @ fe ams
HEAT ATEA AT AT & AT F A9 w1
¥ faq argT 1w § A7 39 7 AH ITAT
Sfgmar, WA g agy agaa g |
gt arer ®Y feeww w7 & faw
37 #1 gfag awdwr Ag 9 wigg
q1 | 919 WA W1 @ 3§ fE fam gwe
ot e qggT W § fegrwa & Ama
anawr & qfq¥z 7 w7 faqr ur fs 3=
7 faea & fan qwr A 3, 3 9w
XA qgt & o wvirE AFAT A1 qE GHA
W _fear sy f afow s s, w
fegem # ama grfl, A1 ag wwr
FIET &7 JAT 9T IF ANV A gEggAr
NFAFT I @AM AT AT T R T
79 Y AT T Agran A6 2 @ §, afew
F o 359d " ge faem w0
I F fqu woAT 7Y FY 9€) w1 T
# fAu g% @grEar ¥ i &-3 gETQ
A # dF A8 o7 % R ) fegmm
wATfREt & 9T @ & W 9T @Al |
9 ¥1 35 W ey g awar ¥ ) afew
faafoat & st /IS 6T F7 29 weAY
ISWA WY TATET W9A! wifew w7 maAt
FIAT WY AAET 9T gEI O WY £
T qEw A=

fawra #) sqaryrT & Traw H X
ox fraed W17 o AT AT E 1 AT
9 F raniey faar, a1 A & w0
afEdi ¥ iz O D, Aol
¢ § f& wmar ¥ a9 A @A A
suF g7 1 fagm A o Sgaw
& grarr qv fegr aar | & ww @
AN UF IR AW KT E | TR A
agwr Iy f& & FI7 oA 2T &
Ay ¥ wgan AreAn § ) Afw ww 5w
It § w2, zAfan & gfaga
®q ¥ FA T AGS FTATE
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o AW § A& A W WG E7
are qw & faw faw st & o s
T & | ¥fE @ e & ww &
T 97 wwTe % fegfa gy v ¢, yafaw
T W ¥® W gwr ¥ fewm
gt d%) ¥ AN w7t AT °qr, 7
IW ¥ WG AE KT GET | qE AE A
¥ WA O aARA A ) v ¥ Ay
Y wravgwar AF ¢ 1 g9 feafa & T
SAW &Y ORI Q1T AT F 03N &%
¥ fraa i § fAazw fear fs 38 & a
#f¥z EfavmedvT wx gav &, 9w A
H 4% TG WU I K 2 X, WifE qwre
%Y 7oE & I AT wET AR AR §
T TF BT § 8 Maradt § wHY w18
& fau Hfee wfaamEin sy gar &
frod &% ¥ go T FA & T9TY €W
SHTT ¥ o w&qTe foqy, fom 1 e
T g8 g gT & | wifeT T AT aw
AT sEgrT w\|Y ¥ ¢

W W7 qAAT ARA ¥ fe frad dw
a ga wfFafaaard €1 &, g fraraay
F ATY qEUTT FT & U] 297 few
f& oz gw w1z 43 @ agArd @
wraefy | wrfaT gw g § eAfAg fe
RETY UET WETT I FHT § | ¥AT AXF
¥ f® gw ) ggrgar A a2 ?
% ATE A7 feAm A w3 fx
T T ww §a wY W FE ATE
A feai & o ATy ® ge 4
T g & W 7 W ) wEEar A
®7 7% ¥, A1 qvErT FwAAY ¥ Im
¥ qra GAT A@ &, T A1 Y T AT v
G T TAAH KT T | T GAAT K TE
qrere OYr frad @« feq 19 § fAao
# 7 w1 gafan & o fam qe7 &8
AR w7 i weRr wpwrd) framd
Iy 7 gw qAT 247 wwA & fw afz tm
ST &1 SALT7 TWT, AT TA ©F afrorw
g7 AFY 1, AN A nd-Wyrgy AW
ax #r arefy, fame srpfy
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[#r )]

HTH g1 7T Y 7 T @ R AT
& S § T geEr( afafaay =
|/4Y %3 1 wigwr fear mar § 1 fram
w1 %z faur ma & fF ot Arma @, 7@
I ®Y & JTaft 9 T F gTAT W
fad 7T 3 AT o, Y o e
T fEaTt #1 arew faar s
Tg AT GRT &, AT vy F wwmE
¥ v g & 5 gewr(r gfafa feami
T FATT FY F AT T T TH G
£ | W G T FISAT J9IEY g, AT
IE ¥ AT I@ B FE ALY
Ffrom wr grar @ fF fra 0w
RETY ¥ 9% waT § ) gL A A A9
A€t wwar § 1 Fde A1 @OT A
HAT & TF AT W | ggETQ afafa &
qrg dar 9t & 1 W fgd &5 ¥ o
ST &, A A Gar A€ WY ) W W
AR & qF A1 §, & W qOeTe
fertis e a2 & 1 @@
Y AT 1 AART F QAT 9FA )

A W Wt w3F ad &, faT #1
SR AW w3 ¥ & g7 1 qwg A€
o | AT OF &7 s qmat &
I NG FT I gwAAT § 1 I9T
weg AW H 150 W T AT 150
Hre YT TferT & § T AT a6
TF G §, agh WEr W I AN
Y Y qEN Iq A §) fAwEA ¥ graew
¥ gae Iorar | g fafaeet warw
W oag g A Y A wT HY
AR FEEfeT FAQ § AR W
o FRA A gg FATH IT, &1 IAT
wTaT & AW FEm & fag gt o
T A & | 99 7 IR faar fr g
QR T HTE A1, a7 IWT wren § fw
To g & 1 aw &Y vy e o W
qare A, wiwEl & amw Afog ) &
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wiEl & AT FAT, A1 AW & gOT W™ fe
3 i qEw § foaet g E, & wiw § w7,
IT & T qar g W W@ A A
8 T fge 7 & oF 70T wred
£ I A gE qTFCHT ) A A
e T ¥ 1 feT o §3 37 Ay o
9 da A QI AEETL WS |

st avt - wnfedy feay & 7

o} qrem gy aga § | W
¥ w7 I wwA "7 F fagrar &
I | T Iq FT FTEEAT AR IAL
3w X« faaqr sy | g@r 9X WA
WX 72 AT ¥ 92 9T@T § | FEAREY
Y I FE F wE AL I

ATHTT 1 2 & g3 TF Wi o7 &
& FTQ FTT FIAT GIAT, FAT <TG FEAT
JTAT | g WY ATRY AT Ay ¥

AT AF I T FT gy g,
1962 ¥ WO v & w1 a1 i fore
a7 ¥ & wra g, 7@t o feardt qww 7
TSY ¥ Tar ®T, AT 9T w31 @ KT,
afegi # wrs e W dzw oy SR
¥ faw oy § 1 Y g7 OF wAwedfTT
W ¥ gg FA oW1 | AW Y
1966 X, vy fegr strar & fs dremn
T T R | W AT F ATFQ HQ Y
f& & 3w %7 wrAA o= & fga ® A
XY, (AT & a9 A | {7 GTH
o a@) g @ ) A F A oy ady
e ot amar @ fe doem @@ @ d
S qg FIHIT AL G X qF qA H
qreft ¥ FHET ®7 W EW T w T awar
¢, o ag few w WY T 2

¥ & W19 AT , TS WS
¥ wrgEl A Ay geN WR IEE T
T Y | qE AT wga qUN I q
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ot o Y & | K9 GHEAT FT qW 6
% faq ag wraws § f6 agi o 0w
&frs faarera Y eqraaT & oy, fow
% ag & WVE-VeY A% WAV O qF |
e gowTe 2% o agi 97 % W ¥
AT § a1 A | T AT g W A
9T IIEHT F qEET Ioaw g | 9
A & WEE T quey Qfeare aww
;N wo wwit & wdl w foar, faa
w1 ofrors g gon £ wrgel @ W
auen TE @O

ag aTTT A 7 A w4
R R S X FT AT ES A
S A% wg T wTW A I,
a% I9 A K1 qHAT FA ALY gAY

i # fe & arv-ar §
wraw wear g fE oww Az ggw
WA, WiEi, W AT £ T BrA-
faat w1 € tF =t & frangd o
% & quy ¥ TE A Goa F aFq
E1 U1 T £ JIF & ATOwY GFAwT
Fi TIT I57 WA § 799 qgT WA
1 W W waEge A & A
THARMT §, SA6T AT BT 6T T G
a&® | fwdr o a87 37 @ dar g
A T LIAMUIT EY STLTAT IT AT 1
s wra Gar Y feur 7w gfews
¥ g% S | & w17 3 § qE qA K
wEAT AT T@T E | ATIRT X@ar e
s ga W17 wurd 3 € sieva & e g
g

JWTR KPR . WS W7 HATA
w31 e 7% faqe & fay §

ot qTOWT ;39T a9 9§ W
agt faar, fedy gz X & AgT SmT E
AT QX7 A7 g4 A R w17 9

T
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qrEt (@t ATEYR) T e
& fraw aten ot qfir § wiow oF qw
TAT Y wawar ¥ § | W@ fay &
QrIFT agd aga o€ v g o Hiww
W g WA &% FAGT T 9iuw ww
g9 & | WY 9% ¥¥ 9T F1H i At
goT & | |7 € W W@ AT W ¥t
wiz § ¥ S| g nQd W wrewr
AT qTE HA TEAT | A8 W FEAT
H €l 39 ®T G QAT | AR T AT
a1 & ¥ fag avz & qa 2e 7 9
% g a1 A7 i w1 ¥ § 9% q@
7% A g I | § faaT waw avean
g f& o & w@ g@ &1 @47 fawr w10

g i ety Hfaat F qeaey i
TG F2A7 97AT E | N T TH WA
& g7 41 39 F17 & g HEA gH T AqT
&Y 1T AT & g 1 Aifa & a7 97
TH W17 WAL FT 7§ A U0 T ¥R,
& foageara & ofg & 78 o7 T
o A AT TIRTO AW AT JAT ST @ )
ug &% @7 arer Wy fraze feur ar,
oF ad 9% oY Fer ar 9% g of wgAr
g it gnd ¥ T g W E wAw
geegY A graaY Wk o T a7 i
fxx & 1 W & f67 gw @A w1
AT ATATE | W AT TYRIY IH &
AR wA At ArmAa g g0
Y & A7 97 9T gy o874 TE
AT T & TP TFAT AL WATE
#few woet g0 77 & & awRan § fe
sqw T oy o F747 Wf. 3 o7 v
ot @iy | 77 § fedr @7 & go-
iy qgaTdi €1 & ¥ vewA &
7 & "y s Aifr 7y fedt gw7 &
FAFHA 7 wT A7 T g0 w17 fond

% Iy Y F qrOw &TA ¥ AT
TARATE | TS # 9w THT Y aweny
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[5 arewe |

35 q¥t gE & | 99 aF Wy woy Afa
w! fadffear & arq agf g3 §, wie
& grarT q¥ smuifE v 19 3w
3TAEYr FT FATAT TGP FQ@ &, a7 A6
ey g Agt I | a9 aF aweral
& qETT I {1 W 9 919 4 FAY
B AN T AT ST F AR A ¥
X waw Nt feaet § gdr aw
¥ vq dw & gaend fawe oY &, faperelt
i A fmadt @ ) e sae
B A& FT qET | Y Y § RY fyrwa
& ama %3 fear ar “fere fear”’ foamg-
=J1A 1 BT FT 9 oY, forg awg #1
qreq wefog far ar wf 2w & Sy
&1 wrg fwar ar ‘w30 3 wQ” Hw
I AFTT §, HAT WY FT A @A
g, WET FEHA FT WA @I T
o9 A & AqTe) F, w9 AW & adwqrT
g ¥ & faked Fom oA wdew
aagan g v feenaedt £ Aify fog H
29 A ¥ w33 § W fe=dr K fawww
T Nifx w51 A § 99 Nfa v o
7 99 wTEy wiw 8 A w3, 3@
¥ Afq o, Grgw & Nfg e vl 2w
1 WTT FIT AATLY | AW KT FLIT X
F oA gF WA qATaFHIT ¥ @I o7
RE | T AT WK 7 oY AT AR |
o & oy gmX QST WA ofvaT AT
FT A § | 2 wrw §Y g § fE e
2 & ¥ AYaam, ¥ Afagra faq & grad
¥ AW &7 e @ o T §, &
¥ A & faq v v § | & 9ol
wTarg, & wrw s g e w1 e
59 A% o d € T | qG w9
wefsg AT WK o) 359 qTmY
! ®TTF AT | (F AW F] AGTT TR
& fau forgiy weifaat 4t & foi
g A w1 aferr fear Y, STy
wuifigl ®Y AT T EW wwE Ay
Ry, quY & wmar v
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Shri S. M. Banerjee: Are we sitting
up to 5 p.M. or 6 p.M, today?

Mr. Deputy-Speaker: Up to 6 p.m.

Shri Surendranath Dwivedy: My
hon. friend the Finance Minister is an
astute lawyer. He has vast experience
of taxation and financial laws. 1
think this is an advantage so far as
this country is concerned, because a
man having such experience of fin-
ancial laws is in charge of the Mini-
stry, of course he has not got that
political hackground which his prede-
cessors had. His predecessors also had
presented budgets but those budgets
were camouflaged budgets which
concealed the realities, Shri Sachi-
ndra Chaudhuri, lawyer as he 1s,
when he scanned the papers probably
came to the inevitable conclusion that
this country's economy was going in
a wrong way and it needed a change,
and when he went through the vyast
documents at his disposal before h«
presented this budget and the Finance
Bill, he must have come to the
conclusion that no longer was this
slogan of socialism or social wel-
fare Siate or that sort of economy
has any real basis in this countrv
under present economic realities. Sir,
as a realist. therefore, jn his speech he
has made it perfectly clear that he is
presenting a production-oriented bud-
get, not inhabited by any dogma, and
he says that production is his foremost
consideration and for this purpose, he
attaches importance to strengthening
and ‘naintaining the confidence of the
private sector. 1 do not blame him
for this. After all, we have come iu
this state of affairs not in a day: this
is a result of the policies that we
have followed for so many vears. As
a result of the planning during the last
fitteen years in the garb of socialism,
our economy had actually been mould-
ed in an altogether different way, we
are more and more depending on the
private sector and foreign aid.
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There is also another aspect cf it
where I have an apprehension. I am
glad that the cat has come out of the
bag and the real purpose has been
enumerated. We were accusing the
Government like that for sv  many
vears. It is really interesting that
this is happening when Shrimati
Indira Gandhj is the Prime Minister
of this country, the daughter of Pan-
dit Nehru who was boasting of and
who was responsible for whatever
little tinge of socialist polices we had
in this country, and it secms she is
determined—as it appears from her
speeches and talks to the industria-
lists—that she is going to do away
with this rigidity and the past mis-
takes, in the name of realism and
flexibility. Our Swatantra, friends
must be very happy at this develop-
ment. The pressure of the private sec-
tor has worked. The pressure that
‘Capital is shy', ‘There is no money
in the people’s hands', ‘Who «an really
contribute to the national economy?’
‘No taxation then ‘More relief to them’
and so on has worked, and it will
work still further because Government
have no consideration for the real
people who have put them into powar
They are thinking in terms of the big
capitalists of this country.

It is no wonder, therefore, that al-
though the Finance Minister has paint-
ed a grim picture of the economy in
his Economic Survey and although he
has issued the warning that defence
expenditure would go up, in his pro-
posals in the Finance Bill, he has
shown no appreciation of these chal-
lenges. On the other hand, he has
provided relief to the corporaie sec-
tor and industrialists hoping tl.at this
would help raise production.

Apart from expressing concern for
raiging production, the Finance Minis-
ster has sald that cut in Government
spending is necessary; yet, the cut has
been effected not in the non-develop-
mental expenditure but in the Plan
and the developmental expenditure.
In the course of the last fifteen years.
for the first time, capital expenditure
has fallen by Rs. 206 crores from the
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current year; the plan outlay of the
Centre and the States would be less
by Rs. 144 crores. Revenue expendi-
wre which is non-productive would
rnise by Rs. 220 cores and the only
1tem to be affected is the Plan expen-
diture which will be less by Rs. 36
crores in comparison in the current
vear, Actually, it is not a fact that
the defence expenditure has gone up
in terms of percentage; although we
have provided more money in teims
of percentage of revenus receipts, the
defence expenditure would fall by 2
per cent.

16 hrs.

There is also an increase in admi-
nistrative expenditure by about Rs.
29 crores. When capital expenditure
and the Plan outlay have been re-
duced, as a consequence—we may
admit it or not—there is a pause, a
plan holiday. That has come about
because the private sector in this
country was clamouring so long, ‘let
us have a pause, a consolidation of
the Plan.' Therefore, we do not know
what the picture of the Fourth Plan
is. It has not yet been finalised, not
even a regular draft has come from
the Planning Commission, although
we have already entered the Fourth
Plan from 1 April.

Therefore, instead of making pro-
gress, we are halting, and we are en-
tirely dependent for any progress in
this country on the private sector and
on foreign aid.

16.01 hrs.
[SHrr P. VENKATASUBBAIAH in ‘he
Chair)
Our Planning Minister who is in

the USA has in the course of a press
conference made perfectly clear one
thing. He has sald:

“India was at this point in the

position of a mountain climber
nearing a top precipice who
would fall if external support

was not provided.”

That is the position todav, the posi-
tion in which we have reached aftter
so many years of planning.



Finance

14339

[Shri Surendranath Dwivedy )

While there has been a cut on
developmental expenditure, what has
been done in other spheres? I think
there is no justification for Govern-
ment to withdraw the expenditure
tax. The excuse is that there was low
vield; the administrative machinery
was put into great inconvenience, dis-
advantage. 1 do not think we make
laws for the convenience of the admi-
nistrative machinery in this country.
When this expenditure tax was ac-
cepted during Pandit Nehru's time, it
was on the recommendation of Prof.
Kaldor who suggested that by intro-
ducing all these taxes, ultimately this
country would be able to do away
with income-tax gltogether. With that
end in view, we had introduced so
many taxes, But as soon as my hon.
friend came to the Ministry, he has
seen to it that this tax is withdrawn.

Again 1 would ask him, when we
are hankering for sn much money,
internal resources, why is it that
charitable trusts which invest in in-
dustry and get profits have been
exempted from taxation. My hon. fri-
end, Shri Tyagi, would bear me out.
He was Chairman of the Direct Taxes
Enquiry Committee which recom-
mended that monies of charitable
trusts invested in industries which
carn profit have to be taxed I do not
know whether the Finance Minister
has experience personal or otherwise,
of charitable trusts. But I am really
surprised that at this moment these
trusts should have heen exempted. Not
only that; T am told that the heirs and
others who get profit out of them have
.also been exempted,

The Finance Minister has therefore
failed to meet the challenge. He has
made no real modification of the tax
structure. If he has done any, it is
in favour of the well-to-do classes.
He has indeed played the game of
three cards, trying to give some con-
cession, without giving them.
He has proposed no improvement in
the lot of the poor section ag such,
no scheme to reduce or stabilise
prices ig indicated. This question of
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prices is a great hurdle, The Finance
Minister has expressed concern natu-
rally, and so many Members in this
House have referred to it, but the
prop d fi ial es, 1 hold,
would really lead to more inflation,
they will not check inflation. The ac-
tual position regarding prices today
is alarming. During the third plan
the wholesale prices had risen by
nearly 32 per cent, and foodgrain
prices by 50 per cent. It is almost a
regular feature. Here is an analysis
from the official records where it is
said that in the Second Plan alone
prices rose by more than 35 per cent;
they rose further by 82 per cent in
the Third Plan. The average index
for all commodities taken at 100 in
the base year 1952-53, rose from 92'3
in 1955-56, the last year of the First
Plan, to 124'8 in 1960-61, the final
year of the Second Plan, It rose f(ur-
ther to 165 in 1965-66, the closing ycar
of the Third Plan. In the Fist
Plan prices remained steady oun the
whole, with the general index return-
ing to 100 at its end. In 1965-66 the
general level of prices rose by about
12 per cent the index having gone up
from 151. 5 in March 1965 to 172'3
in March 1866.

So, it will be seen that instead of
even stabilisation, there is regular in-
crease in prices. 1 could have under-
stood if any measures had been taken
to check this trend. The measures
that would actually check this trend
would have been more direct taxa-
tion, more borrowing or small sav-
ings, but what do we find; In this
matter also, the Finance Minister has
surrendered to the richer sections of
society. There is no increase in direct
taxes to the extent expected, whereas
indirect taxes rise by Rs. 52-88 crores
market borrowings, which is another
factor for checking inflationary ten-
dencies, all to Rs. 280 crores as ageinst
Rs. 331 crores in the current vear.
The increase in indirect taxes would
not only result in a rise in prices, but
also widen further thé existing inequ-
alities in soclety because more money
would be left with the richer classes.
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I find he has not suggested any new
taxation measures. All that he has
done is—there is no rationale behind
it—to increase the existing taxation
somewhere, and to give some relief
somewhere else.

Before I go to other points such as
devaluation and foreign aid, I woula
like to know from the Finance Minis-
ter, since we are so anxious to get
money, what has becn the result of
the efforts at getting hold of black
money. I would like to know from
him whether on 6th January, after
he assumed office, the Central Board
of Revenue has issued a circular to
its officers that there should be no
further raids for these violations or
for black money until they get further
orders

I would like to know from him
whether it is not a fact that in Cal-
cutta the customs and foreign exchange
sections have issued show cause noti-
ces to two parties to the tune of Rs. 3
crores and Rs. 636 crores, for which
the Adjudicator has been appointed.
and yet since 1960, ang especially
during this period, nothing is initiat-
ed. No work is done ; the income-tax
authorities are sifting tight over it Is
it a fact that as many as 21 cases have
been brought to the notice of the
authorities and yet no action is being
taken. I would like to know from
the Finance Minister about another
matter. The matter was raised in the
House. The Bird and Company affair
was there; crores of money had been
squandered by people. A fine was im-
posed. It was admitted by the Finance
minister—he was not minister then—
that there were documents which
should be examined to implicate the
persons and then some prosecutions
would be started against them. I woulg
like to know the position. Two months
back a reply had been received that
the matter was hanging fire and the
enquiry and investigation are stil]
continuing. 1 would like to know
from the finance minister and I have
written to him about it; it has been
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admitted on the floor of this Housc it-
self. In Caleuta in December last
some searches were made in House
No. 3, Lord Sinha Road. I asked the
Home Minister, Shri Hathi about it;
I did not know whethe; he made en-
quiries or not.

An. hon. Member: Whose house
was it

Shri Surendranath Dwivedy: It
was a rel!ation of the ex-chief minis-
ter of Orissa whose house was sear-
ched and I asked whether Rs. 45 lakhs
of black money and hundies were
seized from there. He ple aded igno-
rance, Here on the 3rd of March,
government has admitted that from
that place after the searches this
black money was seized. Afer that
was seized, the natura] process was to
arrest the concerned persons and
scarch the other places concerned.. ..
(Interruptions). Because of the pre-
sent order of probably the 6th Jan-
uary or I do not know what are the
reasons, nothing has been done.
Again, when 1 put a question on 7th
of April, they say still the investiga-
tion is continuing; they say the names
of persons and premises involved can-
not be disclosed in the public interest.
What is the public interest involved
in it? The public interest comes in to
hide your own weaknesses; your own
people are involved. I also wrote to
the Prime minister. ] warned her that
1 did not raise questions about which
1 do not posses facts. Whenever 1
have raised such questions, every one
of them had been proved by enquiry
it it has been done at the proper time.
You are sheilding persons who should
have been in prison by this time.
Forty lakhs worth of black money
and hundis which in terms of real
money may be crores of rupees werc
recovered. Can any government think
of shielding persons and coming with
this facile explanation: the Investiga-
tion is continuing; we cannot disclose
the mames and the premises.

An, hon. Member:
money for elections,

They want
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Shri Surendranath Dwivedy: Arc
these real indications of the earnest-
ness of the finance minister to earn
resources for our country.

Shri Manoharan: All these hap-
pened at Calcutta

Shri Surendranath Dwivedy: Yes,
in December, in Calcutta all these

things happened...... (Interruptions).
He is g member of the congress work-
ing committec and he was invited to
the chief ministers’ conference very
recently although he is not a chief
wminister himself.

1 would then come to the question
of devaluation of the rupee. So much
talk is going on about this. Even now
our planning minister in Washington
hag stated: I have not discusseq it;
1 shall not discuss it; it is no concern
of others.

Mr. Chairman: Five minutes more.
You began at 3-55. You get 21 minu-
tes.

Shri Surendranath Dwivedy: 1 am
entitled to 35 minutes because twenty
hours have been allotted.

Mr. Chairman: It is 17 hours.

Shri Surendrxnath Dwivedy: It is
20 hours, and we will have 35 minutes.
We are not speaking on the amend-
ments.

An hon. Member: It is 124 hours.

Shri Surendranath Dwivedy: Now,
the rupee has become shaky. We have
to admit that, We may say that we
are not discussing it. But have we
applied our mind to #? What is the
position today? It is admitted that,
officially also, in the exchange mar-
ket, 100 rupees are equated to 160
rupees, and it has been confirmed
that the value of the rupee in America
has declined from 20 to 14 and than
to just 10 cents. I am not in favour
of the devaluation of the rupee. 1
want it to be strengthened. It s
against our national interests to dc-
velue it, and T do not support the
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arguments advanced that by doing
that our export earnings would go up
and as a consequence we wil] have to
pay more for service and other
things, imports, etc. But this has
happened because of the irresponsible
talk and an unplanned foreign ex-
change balance. We cannot just re-
act to what is happening, day-to-day
what is going on. I want to say that
this foreign exchange budget should
have been planned much earlier.

Mr. Chairman: For the purpose of
general discussion, 124 hours have
been allotted.

Shri Surendmnath Dwivedy: I
won't be speaking on  amendments.
None from my party will be speaking
on amendments.

Mr. Chairman; You had Dbetter
confine yourself to the points, briefly.
Otherwise, it will upset the pro-
gramme of business.

Shri Surendranath Dwivedy: Some
more time may be given as we wili
not be participating in the amend-
ments. That is nothing new that 1
have suggested to you. Now, Sir, this
House should have an opportunity to
discusg the plan of foreign exchange.
Here, we should have a separate bud-
get of foreign excharge. I would also
suggest that there must be some
arrangement so that the remittances
from other countries may be given
a discount; there could be a substan-
tial flow of remittances from Indian
settlers and tourists if you give some
discount which as they say in econo-
mic terms, invisible exports. I would
like to know what is the real posi-
tion. Where do we stand, and what
is the stand of the Government so far
as devaluation is concerned?

Since my time is limited, I wilil
only refer to foreign aid and conclude.
I need not go into the details. It is
evident from the figures that I pos-
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sess, 1t is very clear. that from Plan
to Plan, year after jear, we have
become more dependent on foreign
aid. We are all concerned about it. 1
do not vppose foreign aid. For any
developing economy, foreign aid
would be necessary, but, at the same
time, let us not create a situation,
let us not ourselves make the position
such that we completely mortgage
our political and other policies also
just for the sake of foreign aid. I am
surprised again, when they say ¢hat
there are no strings attached, It can
hardly be believed. They say they
did not discuss political matters.
Look at what Shri Asoka Mehta
is doing in the United States of
America. Although he says that no
political discussion is taking place,
here is a despatch published in the
Hindustan Times which states that
while discussing aid with Mr. Rusk,
they discussed about Punjabi Suba,
Naga problem and so on; on every
little internal affair of ours, they want
to have a say. This is very disgust-
ing. The adverse effect of foreign
aid must be remoed by diplomatic,
political and economic measures, and
probably, since we have now become
beggars, therefore. we have no choice
in the matter.

In this connection, I want to refer
to two burning questions that are
very much before the public eye. One
is about the fertiliser deal. I do not
want lo enter into the cheap chorus
of my friends in our country for
whom foreign aid is welcome, if it
comes from a particular nation, and
for whom foreign aid is a sin if it
comes from some other nations. I do
not think that such persons have the
national interests uppermost in their
mind.

My criticism is not from that point
of view. But I would like to know
something about this fertiliser deal.
We need fertilisers I would have
liked if there wag a long-term agree-
ment. But they are probably compel-
led under the circumstances to have
a short-term agreement. But even ir
the short-term agreement, are we in
such a position that we have to ignore
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our industrial policy? If we do no:
permit in our own country majority
participation of private sector in uny
public undertaking, how is it that we
are permitting majority shares in the
case of fertiliser? If we are doing
this for the sake of the present pitia-
ble position, I would like to know
whether we are having complete con-
trol over the market and the price
The indications are, not only they
would have control over majority
shares but they want to have their
own say in the matter of market.
They want to have 70 per cent of the
distribution and they want to have a
say in the matter of price also. 1
would not mind much if we had a
strong Government here. We know
what has happened in America. The
steel barons defled the authority of
the Government and wanted to raise
the price. Mr, Kennedy took them to
task and saw to it that they did not
raise the price. The -aluminium in-
dustry wanted to raise half 3 cent per
pound but it was the strong hand of
Johnson which prevented it. If our
Government had not been a weakling.
1 would say there is no danger, they
can cry a halt to it at any moment.
But the situation suggests that we
are completely helpless today and we
are surrendering our own rights on
matters on which others would nor-
mally have no say.

Secondly, there is much criticism,
much controversy going on about the
India-US Foundation. There are re-
ports in the Press. I do not say only
those who are prejudiced against
America raise these questions. Some
educationists in this country are also
very much concerned about this, be-
cause they feel it will be an en-
croachment in the entire education
policy of our country. There is noth-
ing very wrong, nor is it a new thing
that we are having US aid for our

educationa] development. In many
research and scientific  matters we
have their collaboration. But re-

garding this, or in other matters,
what T would suggest is, this sort of
project to project collaboration Is
not the thing that we would like. We



Finance

14347

[Ehri Surendranath Dwivedy)

would like that there should be aid,
if it is available, which will leave
scope for us <o utilise it for other
purposes also. Here what is objec-
tionable is this. If the Prime Minis-
ter of the Government of India
thought that it was an appropriate
thing to do, instead of explaining this
40 the closed-door Congress Parlia-
mentary Executive, if they had been
honest enough to come before the
Parliament, explain the position and
make a statement here as to what is
the purpose, what is the objective,
what is the organisation what is the
directive, what is the control, what
is the management and al] that, it
would have been better (Interrup-
tions). We want to know what are the
objectives, directions, control and man-
agement of the whole Foundation, I
hope there will be an explanation
about this. I would also like to make
it clear that whatever may be
the constitution or composition of this
Foundation, at least the Chairman of
the Foundation must not be some-
body from the Government or a
Minister as has been suggested in
the Congress Party, but I think the
proper person would be the Chair-
man of the University Grants Com-
mission.

In conclusion, I want to thank you.
Sir, for showing me this indulgence

Shri C. K. Bhattacharyya: Mr.
Chairman, Sir, the note of the dis-
cussion today began with an emphas-
1S op SenIority; senior memoers must
%ave senior Ministers to hear them:
otherwisc, they feel offended. But,
after that they all leave the House,
leaving no chance for the Ministers
to make them hear what they may
have to say in self-defence.

An hon. Member: But the Minister
is not going to reply today.

Shri C. K. Bhattacharyya: There is
nothing more pitiable in this world
than to see a Minister, just as the
term of office ends, overnight chang-
ing into a critic of the Government.
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There is nothing more pitiable than
that, according to my estimation. As
1 was saying one ex-Minister was cri-
ticising the Finance Minister. I do not
know what was the reaction in the
mind of the Finance Minister but I
might summarise his answer in one
sentence, and that sentence would be:
“Sir, I admit that al] these things arc
bad, but when all these bad things
happened it is you who were in the
Government and not 1.”

Shri Tyagi: Why am I being blam-
ed? 1 have not spoken yet.

Shri C. K. Bhattacharyya: 1 did
not refer to Members who have not
spoken; I referred to members who
have spoken. Why does Shri Tyagi
take it up as referring to himself?

Shri Mancharan: Mention the name
specifically.

Shri C. K. Bhattacharyya: For
those who have followed the proceed-
ings I need not mention the name.

Shri S. M. Banerjee: Frustration,
they name is ex-Minister!

Shri C. K. Bhattacharyya: Shri
Dandeker was criticising the Govern-
ment for high level of expenditure
in administration for the last so
many years and he gave a large num-
ber of facts and figures in support of
his contention. Whai surprises me s
this. 1 would request all the pandits
on that side to explain it to me On
every occasion, they insist that the
pay of the Government servants
should go up, the dearness allowance
of Government servants should go
up. If you go through the cut mo-
tions that my hon. friends have moved
on the demands of the Home Minis-
try, you will find that most of them
relate to increased pay and allow-
ances to Government servants. Dr.
Ranen Sen, a Communist member,
has devoted himself to that. So also
Shri S. M. Banerjee. All of them
have devoted themselves to this onc
subject, that the pay and allowances
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of the Government servants should
g0 up.

But, when as a result of this the
total expenditure of the Government
goes up, then they just stand in hor-
ror and ask why the expenditure of
the Government is going up. So, we
come to this paradox, that the Gov-
ernment must manage itself in such
a way so that its expenditure may
go up in parts, while the expenditure
as a whole must come down. I do
not know how the Finance Minister,
for whom many compliments have
been paid, as one of the leading law-
yers, is going to solve this paradox
that the expenditure must go up in
parts but come down as a whole. My
hon. friends over there have naot
given any indication as to how this
could happen,

Shri Dandeker, Shri Indrajit Gupta
and even Shri Hanumanthaiya have
expressed their apprehension about
the future of democracy in this
country.

Shri Manoharan: Shri Hanuman-
thaiya is a Congress Member.

Shri C. K. Bhattacharyya: 1 never
said anything about Congress mem-
bers or non-Congress members. 1 said
that they have expressed apprehen-
sion about the future of democracy.
They should know that after demo-
cracy has stabilised itsclf through all
these years in spite of the croakings
of all the apprehenders, democuracy
will stay, flourish and continue to
flourish.

Shri Manoharan: In spite of you.

Shri C. K. Bhattacharyya: My good
fortune is that Krishnan Manoharan
is not assisted by Ram Manohar. It
the two Manohars were there, they
would have made my task difficult.

Shri Hanumanthaiya seemed to ap-
pear as an advocate of Shri Morarji
Desai. 1 have been knowing Shri
Morarji Desai for long.
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Shri Manoharan: He proposed his
candidature,

Shri C. K. Bhattacharyya: But 1
have not known him to be so shy as
to require an advocate, But in spite
of this Shri Hanumanthaiya says
that Shri Morarji Desai conveyed
something to him which Shri Morarji
Desai does not say here but hag re-
quested Shri H thaiya to say.
Maybe.

Shri Sham Lal Saraf: Apart from
that, the point that he has made has
to be answered.

Shri C. K. Bhattacharyya; 1 shall
reply to my hon. friend, Shri Saraf,
that Shri Hanumanthaiya has made
no points. He has only confused
himself, confused the issue and tried
to confuse the House. There is noth-
ng more than confusion in his speech.

Shri Indrajit Gupta wag speaking
in 1= way as if he was making the
discovery of all these good things—
that money is being concentrated in
few hands, that that required to be
checked. Should I tell him that this
accusation against the Government
was made by my hon. friend, the late
Feroze Gandhi, who was the first man
to raise this question? That led to the
appointment of a committee to in-
quire into it. That committee came
to certain conclusions. So, it is not
fact that this Government or this
party or this organisation is not con-
scious of the trends in the country
or in our economy which require to
be checked. They are making their
best efforts to check them. That com-
pliment be paid to them Let that
recognition be made. We are not just
like mere machines carrying on thre
Government without any response to
the people or without having res-
ponse to the ideas which require to
be worked out in practice to the good
of the people.

To may hon. friend the Finance
Minister, 1 wish to say just a quota-
tion in 8anskrit. I know, he is a lover
of Sanskrit and he will understand
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me. I shall only quote what he and
1 have learnt in our early childhood.

Shrl Manoharan: Give the transla-
tion also.

Shri C. K. Bhattacharyya: Bearing
the name that he does, Krishnan
Manoharan, why should be require a
translation? He does not bear a Tamil
name.

Shri Manoharan: 1 plead my ignor-
ance.

Shri C. K. Bhattacharyya: The

quotation is: FTHAT T HWE-ATWT
That is one of the elementary instruc-
tions of Chanakya. In the movements
that we are making to get aid all
over all world we should keep this
in mind that seeking for aid which
indicates accepting any favour leads
to the loss of respect.

That money is getting concentrat-
ed in fewer hands, it would bec easier
to find. He was himself 2 member
of the governing body of the Reserve
Bank. 1 believe, he can find it from
the Reserve Bank’'s records. Let no-
body try to carry coal to Newcastie.
He will himself be able o find cut.
And he knows it. What my concern
is that the money that we are borrow-
ing or we are taking is not going to
work out the plans or objects which
we need to work out but “hose bor-
rowings are leading to concentration
and concentrations are lcading to
extravagance in the name of raising
the standard of living. This raising
of standard of living has become a
slogan and a very hardboiled slogan.
which covers now maladjustments and
improprieties. That is what we
should be careful about. Unless we
do this, this will go on. On the one
hand, there is inflation and rise in
prices, on the other hand, you have
this slogan. From this slogan we
have got to get rid of ourselves and
shake it off from our mind. This is
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the consequence in which events are
flowing leading to a social malady.

Sometime back I was in Washington
and 1 had the occasion to meet a
World Bank dignitary. The World
Bank dignitary gave me some home-
truth. He said, “We lend money boti:
to India and Japan. But the way of
spending that money is different. In
Japan, what they do is, they spend
25 per cent in establishment and 75
per cent in actual work, What you do
in India is, you spend 75 per cent in
establishment and only 25 per cent in
actual work.”

Shri Tyagi: That is the pity. That
has to be cured.

Shri C. K. Bhattacharyya: 1 asked
him whether 1 could bring out his
name. He did not like that I should
bring out his name. That is why I
leave it there.

1 would support the demand that
was made by Mr. Chatterje¢ about
checking of automation. On this also, I
was asked in US.A., “Why don't you
buy our machines?” and I replied,
“The answer is very simple. In your
place, you have more work than men
and, therefore, you require machines
but in our place, we have more mcn
than work, Therefore, if we import
machines, we only add to our disi-
ress. That is the only reason why we
will not have machines.”

Shri Manoktaran: So. you are op-
posing the installing of clectrunic
computer.

Shri C. K. Bhattacharyya: I said.
1 support Mr. Chatterjee’'s demand.
Why do you misunderstand me?

Shri Manoharaa:
into the Government.

Put some sense

Shri C. K. Bhattacharyya: There is
one point more. The question of
minorities was raised. My submission
is, after the Constitution has enshrin-
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ed adult franchise and fundamental
rights, the problem of minorities has
been solved for all times. The pro-
blem of minorities does not arise at
all. Those who raise it, they raise it
with a purpose, That should be taken
care of. The other day we heard the
type of speech that was made here
The constituency which isg represent-
ed by Shri Badrudduja was being re-
presented by Shri Khuda Baksh whe
was a Member of Congress Party and
from his seat, I do not know whether
you will remember, he repeatedly ap-
pealed to the Prime Minister, Pandst
Nehru, at that time saying, “My con-
stituency is being subverted by
Pakistan. Please save my constitu-
ency.” From the type of speech that
I heard, I felt that the apprehensions
of Shri Khuda Baksh had come true
because he was defeated by Shn
Badrudduja and he could not come.
As a result this is the type of speeches
we hear now.

Then, I would say two things (o
the Home Minister. One is that he
is to be very careful about border
infiltration. 1 myself represent a
border constituency and in my con-
stituency, the constant complaint of
the residen‘s of the border is, “We
cannot sleep; we cannot do our work.
There is constant raid from the other
side of the border. Please give us
peace; please give us rest so that wc
may do work.” That requires parti-
cular attention of the Home Minister.

The other thing is that the Home
Ministry should take particular care
to check scurrilous writings. 1 be-
lieve, scurrilous writings are going on
without any check in Delhi and als:
outside. T do now know how ‘he
Home Ministry is so weak that they
cannot check it, I know of writings
in very big papers. At the time
Sardar Vallabhbhai Patel was the
Home Minister, the Home Minister
frowned and the next day the report
appeared in the papers that so and s
had resigned and relinquished his
post. When another thing appeared.
again the Home Minister frowned and
the next day the paper came out with
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a long editorial offering apology that
such a writing had appeared. I spcke
on thig in the Home Ministry debate
also. I request them to accept that
ideal. The Home Minisiry should be
so effective that they stop these things
at a very short notice. But these
things are going on.

Dr. L. M. Singhvi: Should the Press
Council not do it?

Shri C. K. Bhattacharyya: The
Press Counci] has not yet come intv
being. Till it comes into being, thesc
scurrilous  writings will flood the
country o the detriment of the
young people, and to the detriment
of social morals, So these things
should be stopped.

Mr. Chairman: The hon. Memkcer

may conclude now.

Shri C. K. Bhattacharyya: 1
finish in a minute.

There are two projects in West
Bengal: one is Haldia and the other
is Farakka. 1 was very much con-
cerned to read in the Press that the
plans are being changed or checkcd
or curtailed in a way that the works
in Haldia and Farakka are not going
to be completed within the time that
was expected of them. I only request
the Government that they should not
change the original plan and tha
they should allow them to continuc
and complete the works in proper
time.

shall

1 shal] say one sentence about thc
Indo-U.S. Foundation, which was
being discussed now. It was our cus-
tom to keep the doors of our educa-
tional institutions open on all sides;
that was the tradition of the Indian
educational institutions all these years
so that knowledge from all quarters
could flow, but not money; they never
experted money. The rule was:

‘wnmet - wq aquy  fawr
If WM comes then fawm
goes. That is my apprehension. 1 re-

call Gandhiii's one warning that he
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gave us when he was in Calcutta to
call us out of the educational institu-
tions, I asked him, “what do you ex-
pect us to do”. He said, “whatever
else you may do, do not prostitute
your intellect”; that was the guidance
that Gandhiji gave us. One appre-
hension that comes in my mind about
this huge amount of money finding its
flow into our educational institutions
is that it might lead to what Gandhiji
had apprehended. On the other hand.
what I shall ask, and pray to, these
gentlemen or friends from outside is
this: let them set up in this country
laboratories for research of the highest
type so that our students may not have
{o go out and roam about in all parts
of the world for higher and post-
graduate education in science and re-
search; if that is done, we shall be
grateful to all of them,

Y g wow fag (ST )
awmfs agea, & s g fw ommod
oW g faar ) @y W W YAy
arafa fawr fadas ag g s &
ag i #, fag & g 2w owwA
Wt FAEey x@AT & AEIS-
ardYy gt ®1 qfowrer g 1 g1 AT
v qrEAT # f& Iey wOd g7 oA
fafwear sz faern & gfaar sr= &1,
Twmr s, @ & Ao gwE ®T
Waq & foaw o fady, s Ioam
Teqd Ifem qea a7 mrarh & fas 7
amfeet 1 arafas |, Todfas w
wifas 3afa FA T A RaATfA T
ag & UTY IW & WIEY €AY FT FIA1
& =gt wwAan 6 g@ awz § faew w47
o ag qUTH AT AR § a1 A, AN
oW gRg ¢ | gg ar i & &
et & AT ww & fag & faer waly ofr
g N A ¥ gwar o
qfsear & wreAw ¥ S wEefa
wifqw sraeqr gAW AT § faet #
Tk Tex g o forw AR A kA
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o w7 gfaard 27, A fw & oF w=w
T £ qZ FATH-IIG X | AfeR
Jtaw A § faaay qwg @ o
#ag i ¥ WS WY TEY 5 A

AT AT NI T EE |
Fw oFr & 7 # odurent A q@y
7 1 Afew 40 gfiz & oF ama faege
| FHA H Wiy 2 fr 0% a7 A1 g
AW FT AW IWEA & W AN ATE
T AW A el q@r & forwwn we
Aw@E 1At draa & f&
ST JETEA FHEAT AT WG qFAY
HIT WY F qEq AWM AT JeraA
SRIT GFAT AT T AT Iy WY wqr
FT 9T WY TFA | AT A WY KT T7Y
e é AR AT g q @ §
HE gy FTOU ady # f e Aw X
IJNRA FHET E R | W@ AQ® ¥
¥ IO & TEA A e & o ax
T F @A wfew ¥, @ saEr
wTAVE §, 9A, Tiwewr | afx gfa
&1 fagr 7t 79 ot gy 7 arafouq
IOt w1 W fawfaq a@f w75 a1 &
aanar g i sq wifqw sgaeqr w1 oo
gyfaa 7 w7 7wy | 70 gfawa o
T GRAT TAFETT 7 MW EHT F
gafo aga AT ¥ g7 97 S R
JEE & 1 gAY AT ey A & wg
% § qugan g f& 16 @ ¥ ww
TFEA7 a7 FFoAT T7 FTHTICA AT
JAMEIT AT 2 AT AT 70
qTEZ €4 AW T WITHT T 97 77 g
3 o a ft T w1 W & w07
TwEaT & w1 W R AT 2w g KAy
Ifaa grm fr Gfeeer w o7 g 7
srarfea IUri ® watsw srafawa
& o | afe Y Autw grafawan ad
AY arefy A Rt e R e T T we
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¥ @ 2w A onfas sgawdn 1 Swgfad
FT /B |

wF T AT W& frdeT s
gt § fr Girea ¥ d6 A9 W
WY dar @t ¥ fow ¥ o @\
rgae fAear & — &, FTR e )
WiFeaT ¥ F1eT AT JE atwg fasa
# fore & fas g oY a=a 31 SefrwesT
¥ 7 it mfs @y ¥ NS ag A9 A
faeet & 1 YT wTor 3w H ey A
t M w=r W # | e wafEr
SEFTT F7 AT £ FoUHo 480 AT
a1 3w & AT qE AT qwer g
Y | Ay a7 agw aw & f
GiweaT #Y smafawar & g 1 afz
GIEaT 1 afawar Ad § adt
TEG O T W g e a3 A
sfa =afsr am N2 97 a7 W wwE
W AW A @ oA ¥ T A @A
taz oz f& % 39w aitg ¥ Fw
FTIFT & T zraw A qwrw gawen
AT AT QeI A1 Wieatfega @ fwar
AT BT ErETSY w7 FeATET A IFA
A W ¥ IuEa N R WTTE FAAA
gt H og awar & ¥ q® WEHw
Fwar g s ag aq ¥ e 2w aw
SR T AR £ gfer Ay 3w &
wifgs fawmm & fao sfe stw 37 &
Frafraa a9 U 1 @19 gafE &
| dfeT ag #3 grm? &) wrAar g
f awhe o wvaew ¥ agy ¥ W
W AR sEAW @ 2 afer
IqAT IART UF  wEAFfE w9 AT
g | G w7 fafrt ® &
Y wafear & gt & A o
# gTere s @ 39 § " qEe A
*T ¥ ¥ €1 AwAGTE w@ Al
Moz mwa ad ¥ za o SRy
% 3oa a3 o w2
& oo ag | A o @wi A T
562 (ai) LSD—8,
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I ? & ag awwn g 5 s s
&g £ s gw a9 s 39 & s ofadw
T TwT & 7w &1 AagEw qfrada
AEAT | W F @A g §afdw
goT &, |1 ¥ 30 A ofcadw g B,
JAF FH F & qurer & qfcada
EHT R 1 A7 FW AT T A wI
e 3T ¥ wd ¥ 4 o wwa
g1 @@ dwmH s oewe A
FTar afed frex & A9 A7 & A
T A AT EFAT § ) qg QO o
F & & wfed v & arft frmrerr aae
g war afew  gg oot ¥ ol
fefeer wmae & qvo FoT9T w9A @@
7Y faar Fvawar & | ww oEE
# f 97 &Y ¥ gw Aoy dar % 1 WA
STHYT 27 G217 F7Y A o AAAAHAT
& EATT IA HAT Y ATF TE AT AT
A A ATE W ATAAAE] FT WA
G A1 A7 ¥ a9y @aa 20
ST Srrm AR MET ¥ wak fAg
AT FT FHEAT g7 ATFA AT OfraeaT
I EAKT W7 9ET q¥AT | qTEY
sfuwifrai a7 #dafrat & gfomwmor
# ot afrada @1 1 37 7 Tfn 72
"fare £ WA & gew iz W
FHou &1 wraar 7 §fra g

oy e & fafew faamri &
sioT i Atade adt §, i
gt & 1wt fafreefy g & e
wfeamead wavry § wafe g
fafreeft F.71 & fr 72 fao€
sYIeAT 937 7RI § 1 gAtAn & aaaA
g fw% fawmi & q7eme smnfgaom £
agT gE7a &) K 97 A Ay A7 7
AT 7.1 | qArETs fravawT 33 %
A7 E AN 3 ) IRE AT A7 AT Y
LPE B LEAE G EE (Ee At £ L0
TR ATEA FT WA FAT & gAfAT AR
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[sft arer oot Faz}

WET & g &7 W S ge afed
#fwt @ F O 1 A 7% AT =Y
fagr ¥ 1 ofewma g5 g @ & fe o
400 W FY A ¥ TERT qHY
P IR FATRAY 7
& @l | WMo 99 {5 g F Tomr
TET AT § AT o oo Fafaeedy
wY feqig® o158 ¥ w97 A & | Hfeq
w3 gafem o #i &1 § fw a7 Fafmeedy
a9 ®F § WY AR FIAY @) Ao F
aggwr wrafeva fafwsr sarel
¥ W W4T | W7 W99 F |4
¢ ar § O wfw w1 fawrq araa v
CABR o B

faaelt & swawQr | WAWT
& W & quman § % faasfi & ware &
fag fadie #7 wiEt § fawar ¥ gare
& fow aTw1T #Y aga feawen & 1w
% 3V 3 v51AT Mfgq | fay fa
Mg AR AT FE AT § fF @
faery & 1 & w7 & fAggw e f5
T MR F @F T fawd § o sv9
& g @Y o FT faash &1 fawe
it # fut A L AT 8§ A Sy afeew
dz T Wed € ITHT W9 o
¥ & At w1 Fagareor AT
21 |l T A7 FeT oF wTHA Gar
TR Y IEW § | 0T § A« I*
qrRd o A} g1 I TF T B Il
A€t & g § 1 faorely Femal ® g
& fag ¥\ giesa< & fawrg & fag
¥ I § g fasre &1 sweg o
g

crfaa &faw Q&y qear a4 g
¢ o & a; gwmar g fs ol
sfaw ¥ qf 0% & g7 W XY gy
WA ¥ gy § 2% w7 g 93T
{1 ST ER 2w ET QO Y T W)
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oF & % ¥ X T qy cavAar ¥
T Q1T FfAwT 79 F qgF Ay W
fawer gen ar ag fawer g g¥wn <©
AT | FEIT 56 0 HY ¢ v o Forw
T AT § I & FrAT et T A1 |

=Y T BYoW &Y AT § fin gart
TST JAT H2W & qaf SevHIw Y wriw
& fau ow F = 29 www ¥
WY ¥ | 9T AT Ad AAT, W Ay
AT AT A ¥ @ e Fo o
| Fz TR ¥ ST fawfon ¥
WY 97wk geraar F fasft R
'z A ®1 Fy faar mav fr owed
®Y T ¥ TH A 2AEAT Y ) T FHA 97
w4 ug & i aq @z maiz 0T ug W
BIEAY @Y q1 g WTERT A7 FeT W
F ¥ g F7 7} w11 g o ? Wy
7z Sfwa wff gt fr @ soodw
AR A7 & fowd da 9 gat w A
§ 7 F T wowr FT A aTw | ¥
¥ AR ¥ W a3 fAaaT wow
W g 5 g off swonrw ¥ wgi
¥ f & wran g v Y gioen wew Tt
2 AT § A W AT w7 Fawrw T @
a5 g |

ot a7 92w gHwr ¥ wF Tww
TATHT T & WX SO &Y 33e97 rafere #F
¢ for g ey ATy T @ 1 o WA -
73 % faerw av w¥ wiwT SaR faeh
oo & farars faie frat o | a2 @
ug IefE FaT O R oW AW ¥ ARy
FEAT & ATH ¥ aTx R AT FIHIT
e A Ay YA @ ¥ W w
A w1 fawre BT | AT W wT wAX
a3 § f wdw & A1 o qaeY miw
F ¥ awd T AT ot gTEC A #
Ty wawy IEY &7 § 9w foek
T W & fawrw & W o WY
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gafay & feaza s Irean § e off
ITTHRW X! OF AN 5 & fawrm ¥
faw, 39 & Tawadz & fag waer qans
am

arggE qF T A 9 FAN &
fag, Ra s ¥ fawfar & 47
IHAT I AT A g Ty § Afe
oI qF I A& AT |

I APRW  HFFT4 GTEG BT
w7 AT T &

st oW pen fag R FT QY
faae 1 gay W< faar sy o foer
qare #) ase fewtzq o7 3w
qaa A fas arar fagrar @ waw? 93
# firers & & g9 fode FTw wraan
g 1 forer &Y Frafora w7 £ v
2 W\ 3, wrE g1 9 Wiaw 5 d6r
fverr T 2w F g1 7 Foreyor gEqTey 7
Fw § fiv 3w Y OF amfes § Sy
FHACTHT FY W o qTL AN &7 FEE |
freror Yo% eavT & | R FEE AT
gafNy e g M sw AW &
Fafegl §1 INeY ywTT T E A *
Iamr ¥ fagar gwt arATA AW g
TRt Ehw A% Y T funrw wew ¥
w3 G¥ Jrafew 7 fawe S amfoey
) W AW F qETF & A 3w F FO0-
TR FFR W7 W 7 2o o e
TF RETT | FETT T o Ay Y fwogw
% grog | o fafywy Afr wong
I A AW A | WS 2w i fwerr w7
o wrw fof g | gw dTarT wes
T & @ T fo &z AN foramrd
o § wrT deT o Fadvrty wr @ ?
& a¢ wro ¥ fadga sr A § fE
X G T qTT &Y =l e
TN e W ot & Tw ¥ T A
Ay ars aft o 76 ¢ 1 Forg aO®
AR S AW FT e ¥ A
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w1 farwrar 71 2 Fwen & | K oW SETRTY
T & A Angar g e arw fag
gfrafadt & gepa £ qro uRo oY
TR A9 #7 qOerr F7 O gt Ry 9
ar w & qarfaw 1, qega & foan
g QA ifeq WIT SEH wr AFS
&y fo® g1 99 & fatr AN forr
g wfoq a7 e Freee g g §fam
e g #fF7 w0 8 23 g7 w7
A I o qg T AT AT EOFT
¥ 7 forr srew T fafa & feamrr war
o1 W 39 & Ny fom  famr q@r @
fe grez £z gfiem oafs s @
fE gadY o)z = A & wpare w R
&t gfaur § | a1 afeorm 7 gww
far ferdt & mreny & qad ™ 3 s
FArds7 ar I ¥ A 5@ Faf
Wt T FToaw

afa® 7 T gu & va faw feduw
1 FreT F1ar § W7 § wran s
fw garr famy waly Y sqy Frerd
TUTEA & WA £ 7 §U IAN! Wfgw
¥ Wus AW & INIA N AWLF |

Mr. Chairman: Shri Yallamunda
Reddy. You have got only 5 minutes.
You must try to conclude your speech
within the stipulated time.

& wnfn s dwh (wgar) -
Ivemw W, ¥ TRTT T 4w
TraatT 9T gar? Ay drwd s Tt
RIS X AT AT WP E W g wR W
o % f¥ oTIH aW T T "
AT I AT A A3 X E g7 W
Frrx w1 gt farr aAw wfow
sifa g onr Y i T wad frafa
Qe ¥ T4 ¥ 7T (A w7 WE § W
gafag + @ ARi AT avs ft @9 W
agsHs A Wi F@f® oW 0F T
o £7 awz & awrw frewwA & At
aw ser o §
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Mr. Chairman: Members are being
called in order. Everybody will get

a chance if his name is found in the
list.

17 hrs,

Shri Yallamanda Reddy: Mr. Chair-
man, Sir, exactly at the same time
when the Prime Minister was meeting
with the representatives of the big
business and tycoons of this country,
the hon, finance minister made a state-
ment on the eve of the finance bill
reducing the tax on the corporate
sector in the name of reduction in the
tax rate in closely hcld companies
amounting to about Rs. 4 crores. Why?
Because this government pursues
polices which really help the mono-
polists in this country and foreign
monopolists and landlords in this

country. When the conference was
going on with the Prime Minister
these people, according to press

reports, made suggestions which were
exactly the same that we hear here
all along that there should be tax
reduction in the corporate sector and
personal taxation also and there
should be allowance for participation
even in majority shares by {foreign
companies and also concessions to the
Jandlords. This conference of big
business virtually made suggestions
against the very policies of the govern-
ment which the people had been de-
nanding for this country. Because
hhis government is pursuing sucn
policies, we are now placed in a
position where we cannot at all have
our five year plan. We can only pro-
duce a plan for one year and after
that we have to formulate our plan.
Really this is the climax of the
policies that are being pursued by this
government, Everybody from this
side and some people from the gov-
ernment side say that the rate of
development is far below that of many

17.08 hrs.
[MR. DepuTY-SPEAKER in the Chairl

other countries. The prices of essern-
tial commodities are rising and the
plight of the poor people is becoming
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miserable day by day. The handful
of big business people are making en-
ormous profits. That has been reveal-
ed by the Maholonobis commission of
enquiry, This government however is
not at all taking any steps to help the
people, the toilers of this country
because this government has no clear
cut policy and has no policy which
will be helpful to the country or to
the pcople. For instance, take foud
production. The Prime Minister was
saying that the crucial question is
food production. This government
failed to take into consideration the
important projects. The planning
commission, the sub-committees of the
cabinet, the central water power com-

mission and the cabinet, evcrybody
gives so many plans, Till now they
arc not implemented. For instance,

they want to take up advanced pro-
jects in the country, 9-10 projects and
they say central assistance must be
cnhan ed so that these projects could
be completed immediately and food
production increased. But we are
thinking of import of fertilisers and
this and that. For instance, there is
the Nagarjunasagar project in Andhra
Pradesh; about fifty per cent of the
work of the dam had been completed
and this government offered some
assistance for completing this project
at least by the end of 1966 and has
asked the Andhra government to sce
that 6.79 lakh acres are brought under
cultivation but this government offers
only about Rs. 8 crores. The State
Government was forced to spend the
other Rs, 10 crores, and now the State
Government has come to a position
where they cannot proceed further
Fo. this year, 1966-67, the Govern-
ment has sanctioned only Rs. 8.2
crores. With this amount, they can only
carry on the work up to June or July
and then the work on this project will
have to be stopped. Recently, a repre-
sentative of the Government of Andhra
Pradesh has said to the press that
unless the Centre sanctions at least
another Rs. 10 crores, it would be diffi-
cult to keep up the tempo of work. If
no additional funds were sanctioned,
the entire work on the project would
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come to a standstill in June or July.
So, 1 request this Government imme-
diately to take note of this and sanc-
tion additional funds so that they may
bring an additional area under irriga-
tion for growing more foodcrops.

I suw yesterday in the newspapers
that the Rajasthan canal has becn
sanctioned an additional fund. I do
not see why this Government could
not think about the Nagarjunasaga:
project which can bring abnut 25 lakhs
to 34 lakh acres under irrigation. Be-
cause of callousness, because of
vacillation, because of red-tapism,
even if they have a Plan, the Govern-
ment is not able to implement it, and
the Government is unable to bring
the plan to a fulfilment. Therefore,
even in this project, while the ayacut
can be brought immediately under
irrigation, the State Government could
not fulfil the task because of the atti-
tude of the Central Government,
especially that of the Finance Minis-
try. Therefore, 1 submit that this
Government should immediately sanc-
tion at least Rs. 10 crores for the year
1966-67 for the completion of the
Nagarjunasagar project at least to the
extent of bringing 6 lakh to 7 lakh
acres under irrigation immediately for
the production of more foodcrops.

This Government have not sanction-
ed money even for the famine-stricken
arcas in Rayalaseema. There is famine
there today, and the Andhra Govern-
ment have been asking for a loan of
about Rs. 24 crores at least. This
Government till now have not replied
to them. I request the Government
to look into the matter and at least
sanction a loan of Rs 2} crores for
the purpose of relief in the famine-
stricken areas of Rayalaseema.

This Government are giving enorm-
ous cc i to the t indus-
trialists, By the de-control of cement,
the cement producers can bring about
Rs. 27 crores of profit. But at the
same time, the cement industrialists
are not giving proper care to the
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workers who are working in the
cement industry. For instance, there
is a cement factory in Macherla in
the Guntur district of Andhra Pradesh
from where the supply is being made
to the Nagarjunasagar project. In
this factory, the management has not
impl ted the r dations of
the Wage Board for cement. They
have not even implemented the pro-
visions regarding minimum wages.
There are about 1,200 workers in this
factory, but they have made pernwua-
nent only about 450 workers. The
remaining 750 workers are not mude
permanent. They are not being paid
bonus nor regular wages.

Mr., Deputy-Speaker:
Member's time is up.

The  hon.

Shri Yallamanda Reddy: I may be
given another 10 minutes, Sir. In the
second reading, our party is not speak-
ing.

Mr. Deputy-Speaker: Only five
minutes were left for you, but you
have taken 10 minutes. You must
close now.

Shri Yallamanda Reddy: Yes, Sir
The workers’ union in this factory lhas
requested the State Government and
the Central Government to look into
this matter. The labour department
or the industries department never
cared to sec to the demands of these
workers, to the grievances of the
workers, and {ulfil their demands.
Because of the callous attitude of the
management and the Government,
some workers gre going on hunger-
strike, I have written to the depart-
ment of industries and also to the
Labour Minister. They have not taken
any action. I request that the Gov-
ernment, the Labour Department and
the cement factory management should
take necessary steps to sec that h
genuine demands of these workerr afe
fulfilled so that any strike could be
avoided.

Coming to Andnra Pradesh, recently
our Chief Minister was making a state-
ment about the Republic Forge Com-
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[Shri Yallamanda Reddy]

pany. There was a regular demand in
our State that this Republic Forge
Company should be taken over by the
Government. The Chief Minister
made a statement that the State Gov-
ernment cannot take over this com-
pany, There was a request that the
Central Government should take it
over, If the Central Government are
not going to take it over, it will go
to the private sector, to Allwyns which
is owned by Birlas. Already our State
Government has denationalised the
Rajahmundry Paper Mills and given
it to Somanis. Birlas have got so many
tactories in Andhra Pradesh. I would,
therefore, request the Central Gov-
ernment, through the Finance Minister,
to take over this Republic Forge C.m-
pany in the gublic sector, because it
is a very important sector of indus-
try, and sec to it that it does noi go
to the Birlas.

About the steel factory in Vishakha-
patnam, there wuas already a consor-
tium report. Till now a decision has
not been taken by the Government.
Our State Government and the people
of Andhra have been requesting the
Central Government to take a decision
in this regard, to have the fifth steel
plant at Vishakhapatnam, which bas
‘been upheld by the consortium report
and demanded by the people of
Andhra Pradesh.

Shri Oza (Surendranagar): Mr.
Deputy-Speaker, Sir, hearing the
speeches of hon. Members on this
Finance Bill, one comes to know what
problems, what acute problems are
exercising the minds of not only the
hon, Members but also the people out-
side. Our hon. friends have refeired
to what has happened in Bastar with
great emotion, Some hon. friends
have referred to the acute food crisis
prevailing in some parts of the country
and others have referred to so many
other problems. Personally speaking,
I do not feel, though I am concerned,
perturbed about the cropping up of so
many problems in this country. After
all, for decades we were dependent,
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we were not independent. Our
national life had almest become
stagnant, and now we have started
moving in so mamy directions. So,
however much heat may be generated
over the solution of so many problems,
as 1 said, I do not fee] perturbed; we
must face those problems squarely
and with courage,

But I must also frankly admit that
the solution of the problems must be
brought about from considerations not
other than merits. There is a feeling
in this country that problems are look-
ed at not only from the point of view
of merits, not only on a policy level,
but according to the pulls and pushes
coming from various directions, This
is not a healthy sign. I think it is
high time that the Government should
gather courage and start tackling
every problem. Whether it is econo-
mic, whether it is about distribution of
waters, whether it is about settling of
boundaries between different States,
whether it is the creation of a Suba
here or, as 1 said, settling of boun-
daries between two States, whatever
it may be, this Government should
take firm decisions of policy after
deep consideration and consultations
and then we should stick to them,

Some hon. friends have referred to
our Plans also. We have just finished
our Third Five Year Plan under great
stresses and strains. It is true that we
have not been able to achieve so many
targets which we laid before us during
the Third Five Year Plan. We have
failed in some sphere, there is no
doubt about that, but look at the times
through which we had to pass, both
internally and internationally, So, I
think we should not be so much
alarmed or disheartened at our per-
formance, There are certain sectors
in which we have fared very well,
about which we can be legitimately
proud. So, these things should not
deter us from going abead.

We have adopted in this country a
sort of perspective planning. It is not
only a five-year plan, or that the first
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year of the Fourth Plan will be only
an annua] plan, As our late Prime
Minister has said, we have to accept
it willy nilly, though some people may
not agree with me, that we are riding
a tiger. We have got to keep it run-
ning. If it stops, we know what will
happen. I do not think there is any
time to go back on the nature of
planning that we have adopted in this
country. There may be failings, there
may be shortcomings here and therc,
but having traversed so much area,
there is no use going back, If we go
back then, I am afraid, we will lose
all the benefits that are likely to
accrue if we push the fulfilment of
the perspective planning that we have
undertaken in this country, We have
got to undertake a Fourth Plan of the
dimensions which we have envisaged
and also a fifth plan. As our econo-
mists have pointed out, it is only at
the end of the fifth plan that our
economy will become self-generating,
when we shall not have to worry very
much about so many problems that
are facing us today.

Shri Dandeker, for whom 1 have the
greatest respect, referred to non-
development expenditure and non-
plan expenditure. It is true that it
ig increasing, and it is bound to in-
crease. After all, what is plan today
becomeg non-plan tomorrow. We
start go many schoo's, so many hos-
pitals, so many dispensaries, we put
up so many roads and bridges; all
these have to be maintained after
they come into existence. So, next
year they go into non-development
plan. If you do not plan at all, then
your non-development expenditure
will also be gtagnant. But that is not
the way in which we should look a
things, A

Coming to aid, some friends have
bitterly criticised us. I wonder which
under-developed country has gone
ahead without receiving aid from
foreign countries. We have got to go
to foreign countries, very friendly
developed countries and seek aid from
them. I do not feel shy about it,
provided those aids are without any
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conditiong and without any strings.
Ag our late Prime Minister nas suid,
We are very particular to see that we
do not do anything which will affect
our self-respect. We have to be vigi-
lant about this condition. Once that
condition is fulfilled, I do not think
we should fight shy of seeking any
aid from any country which is capa-
ble of giving us aid.

Huving made these general obser-
vations about the Fourth Plan, I am
sure the first year of the Fourth Plan
gives certain directions to our think-
ing in the pian. We have, according
to my humble opinion, corrected cer-
tain things which are not going all
right and we are shifting emphasis
where it is due, 1 am sure that the
first year of the Fourth Plan and the
remaining four years of the Plan will
correct certain anomalies which are
cropping up in our economy, consis-
tent with our fundamental policies,
underlined policies which we have
accepted in our perspective planning.
So, 1 think we owe it to the country
and to the nation to sce that all our
plans, as envisaged, go ahead pro-
perly and lay the foundation for a
very sound economy in this country.
As I said a few minutes back, we
cannot go back. We have got to go
ahead. Otherwise, as our late Prime
Minister said, once the tiger stops we
know what happens.

Coming to the taxation proposals, I
congratulate the Finance Minister for
the courage, for the boldness and for
the wisdom that he hag shown in
evolving these taxation proposals.
For the first time in many years he
has shifted the emphasis from indirect
taxation to direct taxation.

Indirect taxation, we all kmow, is
increasing. They all fall on poor peo-
ple. Everybody wants to consume
cloth, sugar and al] the necessities of
life. If the Government relies only
on indirect taxes, it mostly falls on
poor pecple. It may be necessary in
underdeveloped countries where there
are no savings that we have some-
times got to tax even the poor people



14371 Finance

[Shri Oza)

but peyond a limit we should not go.
1 think, as it is being pointed out; that
in airect taxes we have reached tne
point of saturation. 1 would say that
1t 1s only the other way round. So
far as indirect taxes are concerned,
we have reached the saturation point.
We should not tax the patience also
of the poor pcople.

50, 1 congratulate the Finance Min-
ister that he has shilted the emphasis
this time from indirect taxces to direct
taxes. In direct taxes also he has
shown so much wisdom that he has
relieved the lower income groups
from the harassment of the Income-
tax Department. After all, what arc
they giving? Looking to the intri-
cacies of the income-tax law, as it 1s
today, it is better that they werc
taken out by raising the limit of ex-
emption and by raising the limit of
those who can pay. Ncither of these
things is wrong. 1 think, he has done
the correct thing. I have got a hunch
that given sufficient time he will
round-off all the corners of the
income-tax statute which is irksome
to the common people. In times to
come, it will be ag simple as it can be.

It was said about laws that they
should be so simple that he who runs
may read. We cannot in this com-
plex and complicated structure of
society make the law so simple that
he who runs may read it, but we can
certainly make it as simple as that he
who wants to read may read it. To-
day, as wag rightly pointed out by
my hon_ friend, Shri Dandeker, taxa-
tion laws are so complicated that they
are like jigsaw puzzles. I am an ad-
vocate but still when I have to fill in
my income-tax form—I am not earn-
ing practically except for what I am
receiving from Parliament—I have to
consult an income-tax expert. I do
not know where we stay. This is the
state of affairs. Therefore we must
try to make the law as simple as
possible and we should not bring so
many amendments also. I think the
hon, Minister who is much more con-
versant with taxation laws than
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1 am wiil surely look inio this. He
hug tuken g step in the right direc-
tion. 1 wish, he gets sullicient time
in this country to set all these things
right.

Then I want to refer to certain
questions which are worrying me in
my constituency. One thing is about
the Narmada River Project, We
know that Narmada River is one of
the biggest and the largest riverg in
the country. It flows through three
states. One engineer told me that it
has got potentialities bigger than the
Sutlej and the Bhakra-Nangal Pro-
ject. 1i holds out so much possibility.
And it is not a problem concerning
only one State. 1 think, we should
look at the project from the national
point of view. The Government of
India took a correct decision when the
matter was entrusted to Khosla Com-
mittee. Shri Khosla is at present the
Governor of Orissa. He is not a
Gujarati. He does not belong to any
State concerned. Some other techni-
cians were also appointed along with
him on that commission. This com-
mission absolutely on whom no influ-
cnce could be cxercised went into
this problem in great details. They
toured the area. They examined all
the data. They saw all the facts and
heard all the parties concerned. The
Khosla Commission has brought out a
report ~nd submitted it to the Gov-
ernment of India. Even after this, an
impartial body giving out a report
about the development of a national
river from which advantages will
grow not only to one State or two
States but to the nation as a whole
from the point of view of irrigation,
generation of electricity, waterways,
tourism and so many other things,
still it has most unfortunately become
a bone of contention. As I said in
the beginning, these problems are
bound to arise. After all, when the
economy is deweloping, every area has
an earnest desire, a legitimate desire,
to develop itself, but when there is a
conflict of views we must set up a
machinery which should resolve it in
time and not allow bitterness to grow.



Finance VAISAKHA 10,

14373

Now, unfortunately, bitterness is
growing rounq this project. I appeal
to the hon, Minister and through him
the Government to sce that this pro-
ject which has been examined by an
impartial commission on which there
are independent technicians and engi-
neers, should not be allowed to langu-
ish simply because there are some
misgivings in some quarters. I do not
say that from our point of wiew but
from a national point of view. You
should take the report as it is and you
should start implementing it imme-
diately,

Then, there is one more point about
which I had the talk with the hon.
Minister also. In my area there are
so many grey board factories. They
are very small units employing local
labourers. By a recent notification,
the excise duty on this grey board
has been increaseq by 300 per cent. I
have read the speech of the Finance
Minister that he made yesterday—un-
fortunately, I was not present here; I
wag away in a meeting—and he has
announced some concessions. I have
not been able to study those conces-
sions but he has given some conces-
sions. From 42 paise per kg., he has
reduced the excise duty to 28 paise
per kg. He hag also said that some
slab concession in the effective rate
of duty will be given for the first 500
tonnes. I think, it does not go the
whole way. If you examine the noti-
fication which is in force today, it has
increased the duty on small units.
For example, in the case of writing
and printing paper, the ex-mill rate
is Rs. 1610 per tonne and the duty
per tonne is Rs, 420, that is, accord-
ing to the new notification, it would
be 25 per cent. Then, about the pack-
ing and wrapping paper, the ex-mill
rate is Rs. 1420 per tonne and there
also the duty is Rs. 420—the rise in
duty is 30 per cent. But in respect of
grey boards and straw boards, it is
80 per cent and 95 per cent. Small
units will go out of existence. Ag a
matter of fact, I know two units in
my area have closed down. They
were using waste paper. Small
urchins were sweeping the streets and
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moving the waste paper and these fac-
tories were manufacturing grey
boards. I think, their case requires
to be looked into sympathetically so
that they do not go out of existence.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, when we are discussing
the Finance Bill, what ig the actual
picture before our eyes of this coun-
try? After 18 years of freedom, this
country hag been reduced to what.
It was a land of plenty; it has been
converted into a land of poverty and
the entire nation has been converted
into a nation of beggars, dignified
beggars, as far as our Ministers are
concerned and they go on begging
from country to country to save our
people in the name of God or in the
name of so-called socialism and de-
mocracy.

When we are discussing the Finance
Bill in this House, there ig a mass
agitation going on in every State
against high prices, against soaring
prices, against starvation, against
famine and last but not the least
against non-payment of a proper
wage by the employer both in the
public sector and the private sector.
And how ig the Government going to
check or suppress thosc people'’s
movement? If it is the question of
shedding tears, tears are being coun-
teracted by tear-gas; discontentment

is being counteracted by lathi and
anger is being counteracted with
bullet. This is how this Congress

Government, after 18 years of mis-
rule, ig crushing and suppressing the
fundamental rights of the people.

The other day, when the hon, Home
Minister made th: statement, we
thought that after so many tall-talks,
50 many promiseg made by them, even
by the Prime Minister, that there was
a chance of revocation of Emergency
and the end of D.ILR. What did we
hear? About the D.I.R., he said, it
wi'l be used judiciously and that it
will be used only in the border areas.
About the revocation of Emergency,
there was a clear ‘No' from them.
1 would like to know how this Gov-
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ernment which did believe once upon
a time in the democratic functioning
of the country, in Parliamentary de-
mocracy, has converted Parliamentary
democracy or constitutional dictator-
ship into unconstitutiona] dictator-
ship. This is a sad commentary on
our democracy, and I assure the hon.
members here who want the end of
DIR. and the enq of the Emergency
that the people of this country will
truly fight out the Nanda regime and
the regime of D.LR. The time is fast
approaching when the D.I.R. and the
Emergency are going to be shattered
to pieces by the people of this coun-
try.

There are many problems which
are confronting this country. The
hon. Finance Minister hag given some
concession to the lower middle class

.he low income group and 1 con-
gratulate him for that, but what is the
concession actually given? It is said
that we want resources; we want to
mobilise resources for the implemen-
tation of the Five Year Plan. How
are the prices going up? During the
end of the Third Five Year Plan, the
index of the cost of living went by 38
points. If therc ig going to be taxa-
tion, inflation and frustration jn the
country, I do not know what is going
to happen to this country.

There ig mass unemployment here.
The number of unemploycd goes on
increasing from year to yecar. I was
happy to hear the hon, Labour Minis-
ter when he spoke the other day; he
clearly admitlted that the figure of
unemployeds had gone up. When un-
employment is going up like this,
more textile mills are closed. In my
constituency, Kanpur, about 8,000
employecs are without any money;
they are without any salary or allow-
ance since the last tcn months. 1 read
in the newspapers today—I wag not
here to hear the hon. Minister of Com-
merce saying this—that the Cabinet
has very kindly sanctioned a sum of
Rs. 80 lakhs for the running of the
Muir Mill. If that Mill does not start
functioning from 1st May, the workers
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have decided to go on a hunger strike
in Kanpur. More mills are likely to
be closed. Nearly 30 to 40 thousand
textile workers are on the streets to-
day because of the mismanagement of
the private owners, the private com-
panies, and Government has failed to
take over those units. I would re-
quest the hon. Finance Minister to
kindly consider this aspect and see
that those mills are taken over by
Government,

When there is growing unemploy-
ment, what do we see?  Electronic
computers are brought from America.
My hon. friend, Mr, Chatterjee, has
said enough about computers. I am
extremely grateful to the Finance
Minister for giving some assurances
to me and to my friends belonging to
the All India Insurance Employees
Association that he would personally
look into the whole matter. A ques-
tion was put in this House to Shri
Bhagat the other day and I said—it
Wwag a supplementary question put on
the 17th February, 1966—that 14,000
employees were likely to be declared
surplus or were likely to face re-
trenchment after the installation of
one electronic computer. Today when
this question was raised, hon. Shri
Bhagat said that thig was not true.
May I mention for his information the
following:—

“However, the House was com-
pletely in the dark as to the make
and model of the computer ins-
talled in the Bombay Office of the
LIC. According to a recent find-
ing of the University of Chicago,
the IBM. 7094 computer used
there takeg about an hour of com-
puter time to do the equivalent
of one million man hours of desk
calculator work.”

I am not quoting from my own
memory; this is from a document and
T am told that, with the installation
of two computers in the country—one
in Bombay and the other in Calcutta—
nearly 24000 employees are go-
ing to be declared surplus.
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Shri B. R, Bhagat: But how? Who
has zaid that?

Shri S, M. Bamerjee: I know it is a
matter for argument and it is a debat-
able point. I am glad that the hon.
Finance Minister has very kindly
agreed to see the computers himself
and then discuss this problem. I
would request Shri B. R, Bhagat to
accompany the Finance Minister to
Bombay or Calcutta and see those
computers. They are tern.ed as man-
eaters even in the progressive coun-
tries, and even in the developed coun-
tries like the USA etc. Can this coun-
try afford to have these computers?
Will efficiency incrcase? Has it in-
creased in other countries? Has it not
resulted in ynemployment in many
countries, even though the avenues of
employment are much more in those
countries? So, 1 would request the
hon. Finance Minister that as soon as
possible, after the expiry of the session,
he should go himself and see these
computers. I shall be conviced if he is
convinced and he tells me that the in-
troduction of the electronic computers
in the LIC will not result in unem-
ployment.

The Minister of Finance (Shri
Sachindra Chaudhuri): I may tell my
hon. friend Shri S. M, Banerjee, as 1
told him in private, that I shall myself
8o and see these computers. In the
meanwhile, I have been studying the
problem. 1 have got some literature
about it which I would like the hon.
Member to see some time, if you would
permit me to tell him. It is from
England. I have just got it; I have
not got it myself but I have got it in
the Department, and 1 am told that
statistics were taken in 600 different
institutions where computers haq been
introduced, and there had not been any
diminution in employment as a result
of it but rather the employment poten-
tial has gone up. But as I said, I have
not myself seen this literature, I have
to study it. And in any event, as I
have said so many times in this House,
I do not go by what happens in Eng-
land or America; I want to go ana see
these myser.
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Shri S. M. Banerjee: I thank the
hon. Minister very much, and I shall
not touch this point any more after
this assurance from him, and ] am
extremely thankful to him for enlight-
ening this House with his observations.

I would request him to kindly con-
sider not only the question of dearness
allowance but also another point. So
far as dearness allowance is concern-
ed, I know that he is going to convene
a meeting and discuss the matter in a
bipartite or tripartite meeting under
the chairmanship of the hon. Prime
Minister. But what about a national
wage? Today, when we are demand-
ing a national wage, whether it be for
the State Government employees or
for the employces in the private
sector or for the Central Government
cmployees, what is happening in some
of the Departments? There is one
glaring instance that I want to refer
to. 1 am referring to the case of near-
ly 4000 to 5000 employees of the Sur-
vey of India who are really engaged
on a strategic job, and who did a won-
derful job during the Chinese aggres-
sion and during the Pakistani aggres-
sion. What was their demand? They
wanted implementation of the scales
of pay for comparable grades and
trades according to the Pay Commis-
sion’s report. In 1962, Shri Humayun
Kabir who was the Minister in charge
said in this House that the matter of
the revision of pay scales was pending
consideration of Government. Five
years have passed and nothing has
happened,

Last year, I had recferred to this
question when Shri M. C. Chagla was
here, and he also said that it was the
Finance Ministry which was coming
in the way. T may tell the hon. Mini-
ster that the Survey of India Karma-
chairs, Class III and Class IV employ-
ews are being denied the concession
which has been given to all employees,
nearly 22 lakhs employees of the Cen-
tral Government, only because it is
said that the Finance Ministry did not
agree. That is why I am putting this
question to the hon Finance Minister
for whom I have the greatest regard.
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1 would request him to kindly consiucr
the demand of the Survey of India
karmacharis or employecs. They do
not want revision of pay scales. They
simply want that the comparable
grades in the other Dcpartments should
be madc applicable to the Survey of
India people. 1 am sure the Finance
Minister will kindly consider this mat-
ter and give a reply that the Finance
Ministry is not responsible for the de-
lay but it is the Education Ministry
which is responsible for the non-fina-
lisation of this matter, because every
time we raise the question here be-
fore the Education Minister, we are
told that it is the Finance Minister
which is the watchdog of this Govern-
ment which dues nol allow anything
to come up.

There is also another aspect of the
problem facing the Survey of India
class 111 and class IV employecs and
also class II employees who are work-
ing at about 14,000 feet height; on the
glaciers they work, and at Bomdila
they worked; whea the military people
ran away, the Survey of India em-
ployees, about 14 or 15 of them stood
there; they did not know that Bomdila
had fallen to the Chinese, and they still
worked there and worked with a full
sense of responsibility. They deserve
encouragement. But still they are
retained as contingency staff, working
for more than 8-10 years; they have
not been made permanent; they have
not been made regular. This 1s a sad
commentary on our permanency and
our tall talk of bringing in socialism
in this country. 1 would request the
hon. Minister to kindly consider these
two points because the Education Mini-
stry definitely fecis that it is Finance
which is standing in the way.

Then 1 shall refer to the question of
the pensioners. The Bharat Pension-
ers Samaj or Pensioners throughout
the country, whether belonging to the
Central Government service or State
Government service, have made fer-
vent appeals to the Finance Minister
and the Prime Minister. Their de-
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mand is that when the prices are ris-
ing, they should be given a fair deal;
they shoulq be given dtarness allow-
ance, they should be given some more
benefit, or the quantum of pension
should be increased.

Mr. Deputy-Speaker: His time is up.
Shri S, M. Banerjec: 1 have 21
minutes. I did not speak in the De-

Mr, Deputy-Speaker:
taken 15 minutes. ...

You have

Shri S. M. Banerjee: 1 was told by
the office that I would get 8 minutes
because of that. I do not want 8; at

least give me 5 minutes. 1 sacrifice
3 minutes.
So, I request that the pensioners

should be given some benefit. 1 know
the Finance Minister has got a soft
corner for them. After all, they are
at the fag end of their lives. They
have surved the courtry and they
should be given some monetary benefit
to compensate for the rise in prices.

Coming to the difficulties of the tea-
chers, what is happening? Some con-
cession was given to the university and
college teachers. But what about the
primary teachers? Government gene-
rally say that they are the builders of
the nation. But these builders of the
nation are on ihe streets in Calcutta,
UP and so on. The primary and sec-
ondary  school teachers are on the
sureets, whether it is Kerala, Bengal,
UP or any other State. What should
they teach the boys, the future of our
nation, if they are under-fed, under-
nourished, inadequately clothed?
Naturally, 1 feel that they should be
given a proper place in the society.
The primary teachers should be given
at least something more, if not some-
thing more, at least the same as what
the class IV employees of the Central
Government are getting. They are
getting less than what chaprasis are
getting. How do we say that these
teachers are the builders of our nation
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and they will build the character and
morale of our students who are going
to be the pride of our country?
Coming to other points, there is the
question of constitution of wage
boards. The railway employees have
demanded a wage board, the Defence
employees have demandcd one for
themselves. It is not being given
on the ground that the time ia
not ripe. When will it be ripe?
When there is a mass agitation
throughout the country when the
workers in Defence or railways or in
P & T unite undet a banner and start
a country-wide agitation? 1 hope the
hon. Financ: Minister wiil agree that
there shoulq be industrial peace, and
if there is going to be industrial peace,
it is only on the basis of mutual under-
standing, on the basis of give and take.
The workers gave their unconditional
support during the emergency, during
the Chinese and Pakistani aggressions.
I plead that they should be given their
share. During those critical times we
never demanded anything from the
Government. We said, “Let us work,
let us sheq the last drop of blood for
protecting our land, and then after
that, when the situation is normal, we
shall definitely put up our demand
either for a wage board or a pay com-
mission.” Unfortunately, this is being
denied. So, T would request the hon.
Minister to kindly consider this point.

It has been said in the other House,
and I want to know from the hon.
Finance Minister whether it is a fact
that Rs, 31 lakh as income-tax has been
written off in the case of an industria-
list of Kanpur, whether it is the same
person who fought the Gonda election,
whether it is the same person who was
a Member of this House, whether it is
was the same person who com-
pelled this Government to issue
an ordinance and acquire a piece of
land. Is he so strong that in this case
Rs. 31 lakhs have been written off?
Under what law? The Finance Mini-
ster must institute an impartial high-
power enquiry into this, and if it is
true that Rs. 31 lakhs have been writ-
ten off in the case of this industrialists
who own shares to the tune of more
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than Rs. 1 crore in one unit in Kanpur
and Rs. 40 to Rs. 50 lakhs in another
unit, ang this has been done by the
Central Board of Revenue or by any
Minister, then that Minister and the
Chairman of the Central Board of
Revenue must resign.  This is most
unfortunate. This has become a scan-
dal in Kanpur. That is why I request
the hon Finance Minister to institute
an enquiry himself I shall be satisfied.
because he was not a party to the
whole thing, if he comes to this House
and sayvs this was normal. The man
exists, lives here, he has not shifted
to Pakistan or London. He is in Kan-
pur enjoying the support of a section
of the Congressmen and is donating
to the congress coffers I want an
enquiry because cvery, citizen if Kan-
pur, not only Kanpur but the whole
country, wants to know from the
Government why this Rs, 381 lakhs has
been written off.

Shri Arunachalam (Ramanatha-
puram): I Rise to support generally
the provisions of the Finance Bill. The
Finance Minister has done well to
keep the burden of additional taxation
evenly distributed. Theré again, he
has taken care to see that the vulner-
able sections of the community, espe-
cially the low income groups, have
been given substantial relief in the
prevailing situation of rising prices.

The enhancement of the exemption
limit for income-tax by another Rs. 600
per annum is a welcome relief to this
law income group. Although this by
itself might not provide the necessary
and full relief. one cannot escape
additional burdens in a developing
economy, with all the stresses and
strains in the process of building up
the desired better standards of life
for posterity.

The present need is universally
realised as a favourable climate for
creating conditions for greater invest-
ment in the interest of the growth of

the development rate, This idea is
unexceptionable, The experience of
other countries which had passed

through this process of development
should be an eye-opener to Indla. Tt
is not without sacrifices that a nation
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had progressed. And, therefore, the
Indian pcop'e should be prepared to
incur hardships for the present with
an eye on the future. And people in
general would be willing to put up
with these temporary hardship and I
have no doubt that the Finance Mini-
ster has provided the much needed
cheer among the people even in the
midst of hardships.

Coming to specific points, T should
like to point out that the need for
improvement of agriculture cannot be
over-emphasized. India should strive
to achieve self-sufficiency in foodgrains
in the shortest time possible, And
our policies for giving agricultural
production the highest priority almost
ecqual to building up defence is wel-
come. If everything goes on well, the
target of achieving 97 million tons of
foodgrains by the next year and an
overall achievement of a target of
123 million tonnes of foodgrains by the
end of the fourth plan is 5 laudable
objective. The necessary confidence
has been created by the government
for this purpose. The need for pro-
viding the necessary facilities for this,
namely, completion of minor and
medium irrigation projects, so that the
primary need of irrigation is provided
is fully realised. Although it is a
welcome thing, much however depends
on favourable monsoons, The un-
precedented failure of rains all over
the country last year is a lesson that
we have not been able to conquer
nature. Drought conditions are a
cyclhie change and it is to be hoped
that in the next few years, we would
be given a favourable climate for
achieving a break-through in the pro-
cess of agriculturel development. In
this connection, I would urge the
government to pay prompt attention
to the utilisation of all available re-
sources of water on a war footing.
There is a considerable volume eof
water in Kerala which is going waste.
It only the government could bring
about an understanding thet the sur-
plus waters of Kerale were diverted to
the arid regions e¢ Madras, Madras
could well be depended up on produce
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enough grains te supply to Kerala.
Some fresh thinking on this subject Is
to be undertaken so that the long
drawn out disputes over the sharing
of waters are brought to an early end
to the benefit of the country as a
whole.

Another aspect of the matter that I
have to stress, Sir, is the pitiable lot
of the large number of repatriates
coming to India from Burma and
Ceylon. Most of them had been driven
out of their former possessions in
Burma and Ceylon because of the
policies of those countries. They are
very experienced cu'tivators and only
if the government is imaginative to
rehabilitate them on proper agricul-
tural settlements, they could be a rich
asset to the country. The steps so
far taken by the government in pro-
viding them rehabilitation assistance
by way of loans have not touched the
fringe of the problem, It is true that
most of these people have come to
Madras, Andhra Pradesh and Kerala.
There is not much of surplus land in
those states. On the other hand, there
is plenty of cultivable land in states
like Madhya Pradesh and Andaman
and Nicobar Islands. Why not the
government take an overall situation
into account and permit the repatriates
to go and settle down in those areas.
Unfortunately much has net been done
in this pect. The And and
Nicobar Islands has been treated as a
close preserve for refugees from East
Bengal. Ii could be possible for the
fovernment {0 open out these arees
tor the repatriates from Burma and
Ceylon alse so that they could culti-
vate those lands and provide the
much needed foodgrains. There should
be a rethinking on this matter and 1
urge that the governmenf should keep
these points in view and try to formu-
late an imaginative policy in the
matter of rehabilitation of these
unfertunate repetriates.

The probl of Ceyl Te-
patretes is a continuing ome and as
new waves of immigrants would
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come in the near future, there should
be also an integrated scheme to pro-
vide them with necessary facilities in
a phased manner so that not only
could they be properly rehabilitated,
but by spreading them out in other
areas. the national integration could
also be achieved.

Much of the present talk is for pro-
viding fertilisers to the farmers and
giving them improved seeds, farm im-
plements, land to the tiller and pesti-
cides and insecticides, While no
objection could be taken to these laud-
able schemes the crying need of the
hour is water. It has been our experi-
ence that wherever there had been
plenfy of irrigation, the result had
been bumper crop. Therefore, I should
once again stress the need for empha-
sising the irrigation aspect and urge
upon the govrenment to settle inter-
state disputes over sharing of waters
fo that the country is taken as a single
unit instead of talking in terms of
states and zones.

Now, I come to my constituency,
rather to their crying needs which
have long been overlooked. The
majority of the population in Rama-
nathapuram constituency are devoted
to agriculture as their sole occupation,
The distresses under which they are
groaning year after year owing to the
failure of monsoons, particularly in
that dry area, defy description. It has
become a regular feature of the life
of the peasants of the area to move in
utter despair in search of some em-
ployment to the adjacent districts.
This exodus can be stopped and the
life of the poor cultivators can be
bettered by assuring supply of water
for irrigation by sinking tubewells in
the thousands of tanks scattered over
the whole area.

In addition to this, there is another
possible source of supply of water—a
project which I am sure is known to
our hon. Minister of Irrigation and
Power. This, if implemented, will
make the arid area of Ramanmtha-
puram bloom like anything. I mean
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the canalising of the waters of the
Idiki river of Kerala and diverting it.

Given the goodwill of the Govern-
ment and chances of augmenting
water facilities for irrigational pur-
poses, I can assure the Centre that the
two lakh acres of land in my consti-
tuency will, besides improving the lot
of the agriculturists of the area, make
no mean contribution of rice to the
nation, particularly in the context of
the food scarcity which is parisiting
in the eountry.

In this context, I wish to invite the
attention of the Centre that both the
Government of Madras and the Plan-
ning Commission have declared Easat
Ramanathapuram area as the most
backward one in the whole of the
Madras State. I understand that the
Central Government has been gener-
ous enough to afford special conces-
sions and treatment {o such eastern
districts of Uttar Pradesh as are back-
ward. In the name of equity and-
justice, I plead for the same generous
treatment being meted out to the
people of East Ramanathapuram, a
most backward area in Madras State,
who have been tried again and again
by Nature's fury and who, therefore,
merit the benign consideration of the
Government.

With these words, I resume my seeat,

oft sgew Wt (7T < 3T
REXT, ¥7 A @ F-affy FroTet WY
aarer g § YT faeide € oA
& et 3w A agA ad) aveRT €1 R,
FEIE IO ATy § o) agA kT AT
e wren-fdiT @A § | Afgw wwT OF
aar fom ot &, wTAFT &7 OF GAT
T ot §, 0 AAY rAAT § fp Ao i wwr
3afa g€, o v AT yafy & e
T Frat & wgAr & 9% A v A%
goR TE A% fx dm A wiown
75 foar & 1 a3z ot @ e Wyl
&7 a7, form &) wEar wra & A, afeE
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[+ 7z )
FAOC § § A7 AN FGEqd FAGEAT FT
w07 aF fagg & | & g3F ¥ qEAr
arear g f g7 v da-adfa Froramsi
& WeaTd 59 7 39 & & forq Far fear
gifrgara & g ¥ faw F Qg @)
gEar &, 39 & faw & QY swrow SO
FFr § W 75 guw v § fr 3
A gETT WY

At IF AF WA §, WS T
TR AT F gy & Q1 e
1951-52 #1 # 1956-57 T,
fasst g€ & 1 97 ¥ ax wrf foqrd
ar 7@t faaelt & 1 o fE wsft aF
faset €, 97 T AET T § T AFE
qA FTAT HEATE | AT ¢H THA q87
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f z7orga & fradt g8 Jaa 9 A
Y T W ANE & | 8 1956-57
A AT F yarfas g7 e
daed ¥ 57. 1 whama wfvdw & o
M 42. 9 NfamT Y FIAE, FAT AT
FEdE I € 1 FS ATAAT FY
FAA IAF TTHE | 73 4 NfAwA FAAT
AT & WYY 4 FqHA AT ATAF 128
fad IHT AT § 1 TH AT " DA
A7 & QU Hg F1H TG faar, faaar
faaar WY § @1 37 % 128 faa aa<
I E ‘

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, May
3, 1966|Vaisakha 13, 1888 (Saka).
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